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LOK SABHA

Tuesday, August 7, 1962/Sravana 19,
1884 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Master Plan for Delhi

( Shri Ha;i- Vishnu Kamath:
Shri Shree Narayan Das:
Shri Prakash Vir Shastri:
Shri Yashpa] Singh:

Dr. L, M. Singhvi:

*49. J Shri D. C. Sharma:

Shri Ram Ratan Gupta:
Shri R. S. Pandey:

Shri M, L. Dwivedi:
Shri S, C. Samanta:

sShri B. K. Das:

( Shri Subodh Hansda:

Health be

Will the Minister of
pleased to state:

(a) whether the Master Plan for
Delhi has been finalised;

(b) if so, the broad outline thereof;
and

(c) how many years will be needed
for its implementation?

The Ministar of Health (Dr.
Sushila Nayar): (a) Yes, Sir.

(b) A statement is laid on the
Table. [See Appendi anexure I
No. 11].

(c) The Master Plan for Delhi is
for the development of Delhi upto

the year 1981 and its implementation,.

which will be taken up in stages,
will, therefore, extend upto that date.

1339 (Ai)L.S.D.—I1.
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Shri Hari Vishnu Kamath: Will
the Master Plan be integrated or
dovetailed with the five year plans of
the country? If not, is there a plan
or blue-print for a phased implemen-
tation of the Master Plan?

Dr. Sushila Nayar: As I have stat-
ed, it is a  long-term plan, certain
schemes will be implemented under
each five year plan. Naturally they
will be dovetailed, some into the Third
Plan, some into the Fourth, some .into
the Fifth and so on.

Shri Harl Vishnu Kamath: Have
the Master Planners devised or ad-
vised a machinery for implementation
of the Plan and its organisational set-
up also? Or is Government consider-
ing having a separate machinery on
its own? .

Dr. Sushila Nayar: At the moment,
the Delhi Development Authority,
which has prepared the Plan, has
indicated certain land uses. So .far as
the actual implementation to the ex-
tent of building houses etc. is con-
cerned, it will be done by different
agencies, sbme by the Corporation,
some by the Government of India for
offices and residential houses, some by
private agencies and so on.

Shri Hari Vishnu Kamath: Very
unclear.

Shri Shree Narayan Das: The hon.
Minister has stated that different as-
pects of this Master Plan will be exe-
cuted by different agencies. I would
like to know the agencies that have
been named so far.

Dr. Sushila Nayar; There is no
question of naming the agencies. All
that 1 am saying is that the broad
outline is prepared by this Authority.
The Authority says, this is the area
where industry will come, this is the
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area where residential houses will be
located, this is the area where busi-
ness houses will be sited and so qn.
Having demarcated that, the cons-
truction etc. will be taken care of by
the agency which gets the land.

ot AETAET A ;NG FAA-
i & T ¥ FUrER GH gu 6
fF @ AmET o ¥ I 2w AR
darg ¥ W T AR A7 0 §, R 9
qHT I WA FT GRS A HIA WOV
]| F I F TP AIGALT AR B
ot | Far F a7 a7 & § 5w oA
afam &9 21 938 QA1 w2Ei A
FEA AT =AFS MY ? afz3+h Y
@ Iy wRar v 7

o FIAT @I : FEAT €T a1
wH e g | o eNFET @Y
THT § | TG T I TA AR IAT &
¢ ¥ ufcar 71 991 8, a8 dex wel-
Nfees ofar § mfaa gar @ 1 893
IR # 37 ¥ 9g> gAg AATq g TH
a1 MNT Ig& fonr o grs e S o
TATT AT AT § IF L qAL e F¥Y
TN & IAFT AT IAX AL H
m fafey 398 i s @ &)
S ST CAT FTAT N A1 IER o
aifarie & arRE FTE WA, SR 98
FAA AW TS ITAT FEHT AT FT
A qEh )

Some Hon. Members rose—

Mr. Speaker: The whole Master
Plan cannot be discussed during
Question Hour. It will be difficult for
me to allow so many questions.

Shri D. C. Sharma.

Shri D. C. Sharma: From the state-
ment, I find that only 0.3 per cent of
the area is reserved for agriculture
and 8.0 per cent for public and semi-
public facilities.
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I want to understand on what
basis these figures have been arriv-
ed at—agriculture almost zero and
public and semi-public facilities 8
per cent.

Dr. Sushila Nayar: The idea is
that Delhi is a metropolitan area, and
the agricultural area is confined to
the so-called green belt round Delhi,
which has a certain depth. It is for
this purpose that most of the area in
Delhj is to be utilised for non-agri-
cultural purposes. The facilities men-
tioned by the hon. Mcmber, that is
public facilities, naturally include
parks, green areas and the like.

Mr. Speaker: Yesterday also we
covered only 13 questions. I would
request hon. Members to get along
more quickly.

Locust Invasion

( Shri ln‘ltrajit Gupta:

| Shri P. C. Borooah:
Shri Sarjoo Pandey:
Shri Inder J. Malhotra:
Shri Mohan Swarup:
Shri Shiv Charan Gupta:
Shri Basumatari:
Shri D. C. Sharma:
Shri P. R. Patel:

| Shri D, J. Naik:

L Shri Chhotubhai Patel:

Will the Minister of Food
Agriculture be pleased to state:

*50.

and

(a) whether locust invasions of
Northern India are expected on an un-
precedented scale this year;

(b) if so, what steps are being
taken to save crops in the threatened
areas; and

(c) whether any foreign assistance
has been sought to supplement Gov-
ernment’s own resources for this task?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes, Sir. Locust
invasion has already commenced. '

(b) A statement is laid on the Table
[See Appendix I, annexure No. 12].

(c) No.
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Shri Indrajit Gupta: From the state-
ment certain information is available
about the precaotionary measures
which were taken. There is nothing
in it to show how the actual invasion,
which has begun as the Minister said,
has been tackled. I would like to
know to what extent crops have been
affected already, and to what extent
these measures have been successful
in saving them.

Dr. Ram Subhag Singh: Actually. the
most effective measures that have
been taken are taken by the farmers
themselves, and we have also de-
tailed some planes and some other
instruments which are operating
there in Punjab, U. P, Rajasthan and
also in certain parts of Bihar and
Madhya Pradesh. -

Shri Indrajit Gupta: Is it not a fact
that in the areas which have already
been affected, almost 75 per cent. of
the crop has been damaged?

Dr. Ram Subhag Singh: Actually,
it is not a fact because most of the
locusts are going from place to place.
Unless and until they start laying
eggs and the hoppers come up, =ot
much damage can be done. It is a
fact that some damage has been done.

Shri P. C. Borooah: What is the
nature of the assistance, if any receiv-
ed from the FAO in this regard?

Dr. Ram Subhag Singh: A team of
the FAO is likely to come some time
this month, and with their help ve
will start operation in the areas bor-
dering Pakistan.

& FOw AT : 7Y WTHT i ag @l
aaran wa § fir fefgat & w2or & faer famt
AR F fFaTY &Y wgei ®1 faam feaa
TFA agaran € | ¥y oEr w1f g=
TEFR & Qg 8, A afz @ a1 @i 97
frarat affeehis 23 & fome o arvars
womf g7

o Tw gwm fag : forah e
wifgw arh qaAe AT ¥ 9 &
WY g g foem Afordel w1 aweT
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fear war § o foam <o ®r orea grft
@ T B &< §, o aga o Aid
WAT A ) §, Rfrs g o Wt
MRAFm @ arfEda
TES FgT, BT @ H gETh T} 7 GA
QAT gFAE At @ | Tefae aga S
qHIZ gar § fmam &1 "o ww oo
R @ AT Far T g fvam 9E &
& dAR
Shri Hem Barua: May I know if it
is a fact that a liaison with Pakistan
for advance information of the wing-
ed menace is maintained; if s0, whe-

ther Pakistan gave any information
about this particular invasion?

Dr. Ram Subhag Singh: We are al-
ways keeping liaison with Pakistan.
A meceting was scheduled to be neld
with Pakistan, Iran” and Afghanistan
carly this year, but Iran and Afgha-
nistan did not send their representa-
tives. So, that meeting was held
only with Pakistan, Again, a meeting
was held with Pakistan representa-
tives a month or tyo back, and we
are going to meet again in the third
week of August to review the entire
situation. When locust swarms try
to come towards India, they do occa-
sionally intimate us, but, as you know,
it is not possible for anybody to al-
ways send correct information.

it aeT : F4T FAY wERY g qaT
N F w4 fF el o & w ATt WY
feer & fau g=ig gt &
T At & ag w2 ada Ay
T 2 A w1 Swm aAEr T f,
s afz awmar Ty g oA W ?

o T g fag : WA i gwwat
IRfre R g aq A g &
T *Y " 3T T3 T [IE WA
it feqr 5\X 99 % wEm 9N # Aia
o gm A A Aa feg & | v
Zarf qETA AT ¥ ATHF WRgT
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WE ¥ AR, TERMYR, faar,
ek AR Afee aiE ™ §
FradT | a0 A48T TR AR
& gt FAet & @ F FET TE
o 9T 9@ 9w ¥ AR NAT F
g5 afen fadi § R doe F o9
feedr & faeil # wewrig T<g ® A A
a7 TR Y TET ERIT ag agT T |

Shri Inder J. Malhotra: May I
know whether any special financial
assistance i3 being given to the State
Governments to build up their equip-
men! and to Improve their locust
fighting equipment?

Dr. Ram Subhag Singh: Yes; we
have consulted the™ State Govern-
ments long ago; and, recently, we
have sent a circular. We have cal-
led a meeting also on the 13th. And,
anything that the States require in
fighting this locust menace will be
made available to them, if they are
physically possible to be purchased
here.

Shrimati Savitri Nigam: In the
reply to one of the earlier supplemen-
taries the hon. Minister stated that
the success of the control of these in-
sects depends on the cooperation and
active interest of the farmers. I would
like to know if the farmerg are being
given any training in this operation.

Dr. Ram Subhag Singh: Actually, I
would like to be pardoned if I say
that the farmers do not want to be
trained. They can train others. If the
hon. Member goes into the fields she
will be happy to notice children of
even 5 years beating the drums etc.
And, they do that work more effi-
ciently than any aged person.

Dr. M. S. Aney: I have read in the
papers that in some parts of Punjab
these locusts have settled down. for
a day or two. I want to know whether
the Government of India have infor-
mation of these particular places and
what is the extent of the damage dont
where they have settled?
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Dr. Ram Subhag Singh: That is a
fact. 1 have seen some of these areas.
The locusts have settled down 1n some
parts of Ludhiana, Jullundur and Gur-
daspur and, rhaybe, in Kaithal areas
of Karnal district. As I said before,
we have deputed our officers and sent
as much of insecticides as are nceded
by the State Government. And, if any
further demand is made by the State
Government, we will be meeting that.

UG WA F ug qrEAw
agar § 5 o fkw & ey g oy &
g AR 1 fa ¥ fradr 0h aw-
warzw 97 dfew gu § W feadr
arezg a7 an ¥t gf @ waiq 9% fad

# o feraely vz & TRy SaAw 1T

2 F g e F g 7

AR WEET : T T qATT F
TAAT T AT 34 I FEIG TGN |

o TR GAN fag : o At H g
# 3 1 A TF Fad oo fegl &7 wmi
T omg § R & A dw § oy
T U I A8 fag § 39 F dAww
7 R4 AT #T § W gEEY el 'Sy
N gu & IH T AT L83 WAy ;W
imard TR A fess @ E

wY A W § A qey av fF
g 2w & fomr waAt ox fefgat &
o2 a7 § agt & foqw w@ng T F @R
ferdl & M@ 7

o T g Tag : A awr §

Mr. Speaker: Order, order; the
question that I have not allowed need
not be answered.

o MifaT T el o Y ¥ ag
w31 f fooama ot @@ Aoy a7t X 5
FTaFMImA R B EF D = &
I HY THAA T G A F¥ I F w0
Awifas 0 ¥ o ava AT T WY
f& I7 ® wr FU Wfgy W w4
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I A aF T F FE AT wqiA
R R A I RNQEE?

o T g fag : st § A oft
@ doifas &1 # w3 & W
fefgal F arFo ¥ 0z wewwal ageg
3 Y a9 a1 TET g7 AW FqAM FT
fer 3 few ara 97 Qat o< fefgat
FT ATFAOT Y 747 9T A7 dxrfas farerr
Y 19 7l § O qar 48 5 o7 q%
ggifas ferear & sy 99 AT IF IEHT
qIT T @ gY T | Tgfaw sy at
feam @al & @ AR A AT Ty
TRTET AT G I I @ T Jgh
g™ AT 5 woew & 2 ¥ g
fear s

Q& AIAAIT ®2EA: U AT .

AN WG : T 9T 95T FG 43T
o IFT § | AT GO ® 5 oww @1 g
A AR |

Call-Queueing Equipment for 'frunk
Booking

*51, Shri P. R. Chakraverti: Will
the Minister of Transport and Com-
munications be pleased to statc:

(a) whether Government propose
to install Call-queueing Equipment
for trunk booking;

(b) if so, when and where the
initia]l process will start; and

(c) whether the introduction of
this system will save the callers from
the ‘Engaged’ signal?

The Deputy Minister of Transport
ang Communications (Shri Bhagavati)
(a) Yes.

(b) The Call-queueing Equipment
for Trunk booking is proposed to be
initially installed at the four Trunk
Exchanges at Bombay, Calcutta, Delhi
and Madras.

(c) The purpose served by the
Call-queueing Equipment is not the

SRAVANA 16, 1884 (SAKA)
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prevention of ‘Engaged’ signals, This
equipment cnsures that all signals
received by operators are answered
in the order in which the calls are
originated by the lsubscribers.

Shri P, R. Chakraverti: What ar-
rangements have been made by the
Governments for making available
adequate supplies of improved machi-
nery for .such installations?

Shri Bhagavati: Government have
already installed one such machinery
at Madras in January 1962 and the
other stations will also be equipped
with this equipment in the coming
few months.

Shri P. R. Chakraverti: Will the
Government examine the possibility
of introducing our own machines for
this purpose and if so, what are the
costs involved?

Shri Bhagavati: Yes. The costs in-
volved for these four instalations will
be Rs. 81.000 and no foreign exchange
is involved.

Shri A. P. Jain: Is there a pro-
gramme for the manufacturc of this
cquipment at Bangalore?

Shri Bhagavati: Yes.

Shri Heda: What safeguards are
there in this equipment for the parti-
cular-person calls?

Shri Bhagavati: That depends upon
the number of lines. When all the
lines are used by the subscribers then
it is bound to be that engaged signals
are shown. So, instructions have
been issued to provide adequate lines
and I think that they will give pro-
per quality of service.

Crop Insurance

+
( Shri B. K, Das:
| Shri Subodh Hansda:
Shri S. C. Samanta:
52, Shri M, L, Dwivedi:
Shri M. K. Kumaran:
Shri D. C. Sharmu:
| Shri Inder J. Malhotra:
Will the Minister of Food and
Agriculture be pleased to state:

(a) whether crop insurance has
been introduced in any part of the
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country even on an
basis;

experimental

(b) if so, the main features of the
scheme; and

(c) whether any State Government
is participating in the scheme?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) No.

(b) Does not arise.

(¢) The Punjab Government in-
tend to implement a pilot scheme for
crop insurance in that State. Details
of the scheme are being worked out
by them,

Shri B. K. Das: In view of the fact
that insurance is a Central subject
may I know whether any legislation
is under consideration by the Central
Government so that the Punjab Gov-
ernment may be able to implement
the scheme?

Dr. Ram Subhag Singh: This is a
question which has been in the minds
of the Government for a long time and
it has been found workable and use-
ful also, but due to financial etrin-
gency experienced by the Central and
State Governments, it has noc¢ vet
been aopted even as a pilot scheme.
If the hon. Members desire, the Food
and Agriculture Ministry will request
the Planning Commission to find out
funds for it.

Shri B. K. Das: May I know whe-
ther the Punjab Government will be
given financial help by the Central
Government and if so to what ex-
tent? |

Dr. Ram Subhag Singh: As 1 said
in the original reply, this matter is
being examined By the Punjab
Government. They are examining it
from all points of view and if need
be the Central Government will also
discuss the matter with them.

WY ®o ®ro fyAd | it 7ot wEY-
w7 ¥ g1 @ f wifas sfsargg & soor
g Yo W TE o o T | F a7
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ST AR § o ¥ qg ot
s far @ f fefY wrede sefami
& g TR Fafagt wend a1,
& wae &1 9T FT TF A W T
s A P or @ e, A aE
;T

To W ot Farg : s=aIE & AT
7 ¢ fe wrpfas st & For fearat
1 FEA FY A1 @afqa g gFdY §, Oy
IAXT T H U | TF IH GHC F
I § ATATR! & F A1 FY QUgAT
IqH W1z Feafagy F1 qaTd F7 WQ@T
t 1 e () F & & W rEe
Frafaqr €f, Iq) fY @ FIF UF qT-
& frar FAT F9AE T | FER
qift fe fFg @ ¥ aifaa &1 &
faamat #Y wgraar 1 ar ady B, T
Ta# foF 7z Fm faoir wesfaat #) a9
fear @

Shrimati Yashoda Reddy: May I
know from the hon. Minister whether
the Government of Andhra Pradesh
has sent any schemes for this crop
insurance and also what is preventing
the Central Government from intro-
ducing pilot schemes at least in places
where there is regular famine?

The Minister of Food and Agricul-
ture (Shri S. K. Pati): This question
of crop insurance is not a very light
matter, because, in the first place,
apart from the money that has to be
made available, regular statistics have
to be submitted. Statistics is the
very breath of insurance. We have
not got any statistics worthwhile
in this country to know the conse-
quences, That is why we are trying
to 'make a beginning. Punjab has
started it, and it is a subject in which
the Government of India is very
vitally interested because in all the
developmental schemes that we have
got in respect of agriculture, a farmer
can never be induced to put more
money until he knows that his crop
is safe. Not that we are not interest-
ed in this subgect, but, as I said, we
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are attempting in this direction and
a beginning will be made in Punjab.

Shri Yallamanda Reddy: May I
know whether the Government has
made any assessment of the financial
commitment jn this regard and, if so,
what is the amount?

Shri S. K, Patil: So far as this
quegtion is concerned, it is only to
be started in Punjab. Half the ad-
ministrative expenses will be shared
by us. Actually, the insurance
money is a matter which is a very
difficult thing and no blind commit-
ment could be accepted.

Shri Inder J. Malhotra: May I
know what steps the Central Govern-
ment have taken to collect the neces-
sary statistics required for implemen-
tation of this scheme?

Shri S, K Patdl: Those statistics
are being collected wherever the
scheme is in progress. For instance,
we have been asking Japan to send
some experts to come here and help
us in order to do that. There is a
greater necessity for this in  this
country, in India, because, as I said,
in any developmental scheme of
agriculture, without crop insurance
we cannot make much progress.

Some Hon. Members rose—

Mr. .Speaker: ] find several emi-
nent persons standing up and trying
to ask supplementaries. Nearlv in
every question, we find the names of
eight, 15 or even 20 hon. Members
who have tabled the question. So, it
becomes difficult for me to go outside
it. Though I would try to call every
Member who has tabled the question,
to put a supplementary,—it is open
to the whole House to know the
answers—if it is not possible for me
to call all those that have given
notice of the question, they will ex-
cuse me if I am not calling all of
them.

Shri Tyagi: In cases where the
number of Members is too large, the
other Members cannot gc. the benefit
of any supplementaries.
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Mr, Speaker: I have not ruled that
out, that 1 would not allow the op-
portunity to other Members. I would
like to say that in England at least
it is not considered good form to
take out the questions of others and
try to put supplementaries. We have
not followed that practice. We make
it open to all here, but a decision
was taken earlier that we should try
to cover more quesuon. Here.
every question is jointly tabled by
ten or more Members sometites,

Shri Bhagwat Jha Azad: It is in
your discretion. You have been al-
lowing supplementary questions on
only two questions for fifteen minutes.
It is our privilege to stand for
chance and it is for you to disallow.
That is all we want.

Shri D. C, Sharma: You can please
tel] us what good form is, here!

Mr. Speaker: There were so many
locusts and therefore I had allowed
several supplementaries! Next ques-
tion.

"Shri Surendranath Dwivedt:
! Shri Sadhu Ram:
 Shrimati Renu Chakravartty:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that there
is much difference in the wholesale
prices and retail prices of foodgrains
in the country;

(b) if so, the steps taken by Gov-
ernment to check any unjustifiable
increase in the retail prices; and

(c¢) in particular the steps taken to
arrest the rise in prices of foodgrains
in UP. and of rice in West Bengal
and Orissa?

The Parliamentary Secretary to the
Mhister of Food and Agriculture
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(Shri Shinde): (a) The difference
between the wholesale and  retail
prices of foodgrains constitutes the
cost of handling and transport of
foodgrains from the wholesale centres
to the retail distribution centres and
also the margin of profit of the re-
tailer. If these factors are taken
into account, the difference in the
wholesale and retail prices of food-
grains at present does not on the
whole appear to be excessive.

(b) and (c). It is through jwdicious
distribution of foodgrains from Gov-
ernment stocks at the prescribed re-
tail prices that the Government try
to influence the open market retail
prices and prevent them from rising
unduly high in various States includ-
ing U.P, West Bengal and Orissa.

Shri S. M, Banerjee: The hon.
Parliamentary Seccretary staleq that
the difference is not excessive. I
want to know what is the actual
difference between the  wholesale
price and the retail price in the case
of wheat and rice in U.JP, West
Bengal and Orissa?

Shri Shinde: There is not any
material difference between the prices
which were prevailing last year and
those prevailing this year. There is
a slight variation in the prices which
prevail in West Bengal and ;Orissa
in respect of rice. But in respect of
other grains, the prices are practi-
cally the same as those which pre-
vailed last year.

Shri S. M, Banerjee: At least I ex-
pected that there will be a statement.
The Minister does not say what is
the difference.

Mr. Speaker: He said it is almost
the same.

Shri S, M, Banerjee: It is not quite
correct. In that case, he should have
provided statistics. I want to know
what is the actual difference in the
wholesale and retail prices of wheat
in UP,

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
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A, M. Thomas): 1 shall give certain
figures regarding U.P. in which my
frinnd is very much interested. In
regard to farm average quality wheat
in Lucknow, in June, the wholesale
price was Rs. 14:39 and the retail price
was. Rs. 16. The difference was
Rs. 1'61. In the previous month, the
difference wag Rs. 1°45. With regard
to rice also, the difference comes to.
Rs. 150 to Rs. 2.

Shri Subodh Hansda: May I know
whether Government have any machi-
nery to check the rise in prices and
if so, whether Government is aware
that in West Bengal in the last three
months, the price of rice has gone up
very appreciably from Rs. 6 to Rs. 8
per maund?

Shri A. M. Thomas: The only way
by which we can now control prices
is by distribution of larger quantities
through fair price shops. There are
a large number of fair price shops
in West Bengal and the overage off-
take that was estimated in July was
12,000 tons. We have made available
a quantity of 15,000 tons.

Shri Surendranath Dwivedi: The
rise in price may not materially
affect the Government, but it does
affect the people. There is a rise in
price of rice in Orissa in the last few
months, 1 want to know what steps
have actually been taken to  curb
this rise in the price of rice.

Shri A. M. Thomas: With regard
to Orissa, the State Government have
got stocks which they have locally
procured. We are also supplying
from central stocks. Recently we
have made available 3,000 tons to the
Orissa Government to be moved on
high priority basis from Calcutta, so
that it will relieve the difficulties of
Orissa to some extent.

Shrimati Renu Chakravartty: May
I know whether Government has a
regular method of checking on the
retail prices in the villages in various
seasons and find out what is the
actual difference between the retail
prices prevailing in the villages and
in big ocities at the time of harvest
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and at later dates? Is there any
regular machinery by which Gov-
ernment finds this out?

:

Shri A, M. Thomas: Yes. With
regard to the prevailing wholesale
prices, we get daily reports from the
various State Governments. Besides,
the Economic and Statistical Direc-
torate has got in its possession various
reports regarding retail price. It was
from these reports that I mentioned
the figures and the difference.

Shri Tyagi: Do Government propose
taking any effective steps to guarantee
that the pirces of foodgrains in U.P.
do not rise further on account of the
proposal of the U.P. Government to
raise the land revenue by at least 50
per cent or so? WIill that element be
allowed to go into the price of food-
grains or would Government think of
some plan to check that?

Shri A M. Thomas: Whether the in-
crease in land revenue would have any
perceptible impact on the price level
is a larger question. But, as far as the
present state of affairs is concerned,
with regard to Uttar Pradesh, I may
submit, the prices are prevailing at a
reasonable level and there is no room
for any anxiety on that account.

Y ®o w0 AT : Fv woAY agey
F A § fF IR F 79 fass
gU TH N qaEve & wiEt F
TRE W I T4 A7 & fegama & a4
fas @1 & stafs agt firw o7 ardy wd
AT faF @ &, T A A g AT T
Rlafrg A wAmT AT AT wr g
T Tt # AT B A g W WS av
YANERATH T NF Qo0 ?

Shri A. M. Thomas: My informa-
tion is that as far as . . . '

Shri M. L. Dwivedi: I am giving you
the correct information,

Shri A, M. Thomas: As far as the
price of wheat is concerned, it is pre-
vailing at a very reasonable level in
al] the centres in India.
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The Minister of Food and Agricul-
ture (Shri S. K, Patil): This House
knows that the minimum price of
wheat guaranteed by the Government
of India is Rs. 13. If anybody is sell-
ing for Rs. 12, he has to thank him-
seil.

-Shri Priya Gupta: If somebody is
selling above that price?

Mr. Speaker: Order, order. Without
being identified hon. Members should
not begin to put questions.

Shrimati Renu Chakravartty: May
I know what the Government of India
has done regarding the recommenda-
tions of the Asoka Mchta Committee:
about the stabilisation of prices of
foodgrains? May I know whether
the Government of India have con-
sidered that report and whether they
are prepared to lay on the Table of
the House a statement showing what
recommendations they have accepted
and those that they have not accept-
ed?

Shri S. K. Patil: The most practical
thing, Sir, is to have more food. We
have food just now. Therefore, we
need not go about with stabilisation
of prices. We release more, We
have got abundant stocks with us.
There is no difficulty cxcept perhaps
sometimes, owing to the bottle-necks
in railways and other things, a little
time-lag is there. That is a different
matter. Therefore, there is no need
now,

Air Passageg to U.K.

+
( Shri P. K. Deo:
*54, J Shri Narendra Singh Mahida:
1 Shri Bishanchander Seth:
| Shri Remeshwar Tantia:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the U.K. Immigration
Bill created @ great rush in the book-
ing of air passages for going to NK,;
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(b) whether it created black-
market in air tickets to UK. as air
tickets worth Rs. 1800 were quoted
at Rs. 2300 according to a report in
‘the Statesman, dated the 23rd June,
1962; and

(c) if so, whether the matter has
been enquired into?

The Deputy Minister of Civil Avia-
‘tion (Shri Mohiuddin): (a) There was
a great rush in the booking of air
passages for going to UK, throughout
the month of June, 1962.

(b) and (c¢). Reports had appeared
in the press of alleged black-market
in the air tickets to UK. No enquiries
were made ag all such enquiries are
fruitless due to even the aggrieved
party not coming forward with a
<complaint.

Shri P. K. Deo: May I know if it
has been brought to the notice of the
‘Government that Air India was a
party to this racket?

Shri Mohiuddin: It is absolutely
wrong.

Shri Indrajit Gupta: May I know
whether Government's attention has
been drawn to a statement issued by
the Air Travel Agents’ Association
saying that they had represented to
‘Government that the Reserve Bank
should be asked not to give sanction
in the case of passages which are
booked through air lines not recogni-
sed by the IATA? The allegation
made is that the Government is not
at all svmpathetic to this proposal
May I know what is the Government’s
reaction to this?

Shri Mohiuddin: I am not sure
what representation the hon. Member
is referring to. 1 do not remember
to have seen any representation on
that account.

-Mr. Speaker: That is a different
question.

Shri P. K. Deo: May I know the
reasons why Air India has increased
its number of flights from 5 to 7 every
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week in spite of the sharp decline in
the passenger traffic?

Mr. Speaker: That is qQuite a
different question.

Modernisation of Bombay Port

+
r Shri Subodh Hansda:
Shri Basumatari:
Shri S. C. Samanta:
Shri S. B. Das:
4 Shri M. K. Kumaran:
| Shri Raghunath Singh:
| Shri D. C. Sharma:
| Shri P. Kunhan:
| Shrimati Maimoona Sultan:
| Shri R. Barua:

Will the Minister of Transport and
Communications be pleased to state:

*55.

(a) whether it is a flact that there
is a modernisation scheme of Bom-
bay Port;

(b) whether it is a fact that World
Bank team has surveyed the scheme
twice;

(c) whether the World Bank team
has asked Government to send an
expert team to finalise the loan with
World Bank; and

(d) if so, whether the team has
gone and finalised the scheme?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a), (b),
(c) and (d). A statement is laid on the
Table, [See Appendix I, annexure No.
13].

Shri Subodh Hansda: May I know
whether the World Bank Team which
visited India came only to assess the
foreign exchange requirements for the
development of the port or it came
to assess the entire requirements for
the development of the Port?

Shri Raj Bahadur: The IDA assis-
tance is limited to the foreign exchange
component of the development
schemes.

Shri S. C. Samanta: May I know
whether the 18 milion doller credit
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that will be available for this project
can be gpent for other schemes like
the dredging of the harbour channel
which have been mentioned in the
statement?

Shri Raj Bahadur: We gave them
a full list of our requirements in re-
gard to this particular development
schemes which also covers dredging
of some part of the main harbour. The
foreign exchange component will be
Rs. 8.57 crores. The essentiality of the
scheme was accepted and that is why
this amount was arrived at.

=Y WS /T WA . T54E 91 &

FAFTT F AR T FT F1TQT 9T
wift faza 3% & faew & aeaEaT 7

Y T AP : HIRA UFAST T
it qat @, ag fadsm

A} WIS W WIS : faaar fagm?

St O agge ;. wRede ¥ femn
TR

st g ATe fag: R T F 5T
TTE O F F DFAT I I F Ay

WITHY Tt FTRA TFIA S ST g 8, 9
T SFFT F A g1 QMO 7

=t TR aggT: AR o ¥ et
g g, Sud ¥ faaar w9 e
wifed, SeF SaR g F=o fadam |

Shri D. C. Sharma: May I know
how long it will take to complete the
modernisation of the plan?

Shri Raj Bahadur: This will have
to be completed before the end of the
Third Plan. As a matter of fact, the
closing date itself of the loan is 31st
December 1967. So, we have to finish
it before that.

Shrimati Renu Chakravartty: It is
stated in the memorandum that
Rs. 8.57 crores have been granted to
the Government of India for the dock
development schemes and only one
port project, namely, the Bombay
Port Project has been discussed. Are
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we to take it that this amount of
money will be used for the moderni-
sation of other ports in India also?

Shri Raj Bahadur: No. This parti-
cular loan has been for the Bombay
port. For the ports of Calcutta and
Madras similar arrangements have
been made with the World Bank, not
with the IDA.

Shri Hem Barua: We are told that
the International Development Asso-
ciation is offering some financial
assistance. What are the renovations
that the Government propose to
effect, so far as the Bombay port is
concerned, from this  particular
assistance?

Shri Raj Bahadur: 1 could not
follow what he meant by °‘reserva-
tion’.

Shri Hem Barua: I said ‘“renova-
tion".

Shri Raj Bahadur: If the hon.
Member wants to know the details of
some of the schemes, the eastern side
of the Alexandra dock will be extend-
ed by another 1.180 feet to provide
for additional berths; then, a new
ferry wharf will be completed to
release space for a cargo ship; we
shall also deepen the sea. The other
schemes include dredging, electrifica-
tion, modernisation of the equipment
etc.

Delhi Water Supply

( Shri Bls.i*_unchnnder Seth:

| Shri Rameshwar Tantia:
+56. J Shri Suremdra Pal Singh:

1 Shri Bhagwat Jha Azad:

| Shri Bhakt Darshan:

| Shri P. C. Borooah:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the
problem of water shortage in Delhi
was discussed with the Punjab Irri-
gation Minister;

(b) if so, what results have come
out of the discussions;
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(c) whether it is also a fact that
the Punjab Minister has suggested
that the shortage could be solved by
constructing the proposed 760 feet
high Dam on the Tons river;

(d) if so, when the proposed dam
is likely to be constructed; and

(e) what are the other measures
Government are taking to overcome
the difficulties of water shortage to
the Capital?

The Minister of Health (Dr.
Sushila Nayar): (a) Yes, Sir.

(b) and (c). It was pointed out in
the meeting that there was some
doubt on the engineering side whether
the river linking scheme could be
successfully executed. But if that
scheme was not feasible, a dam across
the Yamuna or the Tons might have
to be constructed which might involve
an expenditure of over Rs. 10 crores
according to the suggestion of the
Punjab Government.

(d) This proposal requires detailed
consideration.

(e) The Punjab Government have
agreed to release 325 cusecs of water
from the Western Yamuna Canal
Feeder Project by the summer of
1964 if their original plans are not
changed. The Uttar Pradesh Govern-
ment have also been approached to
give 200 cusecs of water from the
Ram Ganga Scheme.

oY faar @3 @ T4 "OE T
w1 T a1 wiwe § (5 fovg v o
# faraw gnT arly ag=ar § AR feaw
A7 QY A qgEar & 7 Aoy gag
¥ ogi & T § agi Y AT A

o gairew AT : faer ¥ Ay
faereft & srom we avafave <@ gu &,

o ol & Y A <& gu & o o At

oY TEEI Y (Inverruptions)

WA WENT : QT MTET | W
Kt T TGN W@ R A ATy A ogw
Lol A
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G A A A
Dr. Sushila Nayar: May I finish my
reply? .. (Interruptions).
Mr, Speaker: Order, order. Now, we

should hear her and listen to what
she has to say.

o gairey AT : feoatay & art
AE g o W FE fgeat § o wmAr
T #Y 9gF W I FifE argw S
T § T agy @ WEdT ¥ §
(Imcrrup[iom) EF‘_{ 31113} q’(a’éq'rgq
W §, sarEy g gAY A e |
i ¥ WEw # o 98 wE & fay,
S|l ax w4 § agr o ft aw faw
Qg

QF WTAA @37  d F1oft aex
T fegr arar § )

Shri Rameshwar Tantia: Conside-
ring the fact that Delhi is the capital
city, and many outsiders come here,
may I know why Government made
such inadequate arrangements for the
water supply? May I also know by
what time the supply will be all
right?

Dr. Sushila Nayar: If I May say so,
the water that is being filtered has
been increased to 96 million gallons
per day from Wazirabad. which is a
considerable increase on the original
supply. However, this supplies only
37 gallons per head to the population
of Delhi, and we want to supply 50
gallons per person. To supply 50
gallons, we need 130 million gallons,
and for that, we are negotiating with
Punjab and U.P. to have more water
released from the Yamuna.

Shri Bhagwat Jha Agzad: May I
know whether the Punjab Govern-
ment, while putting forward the pro-
posal for such dams, also assured that
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they would be able to bear a certain
percentage of the cost of construction
©of such dams on the Tons and other
rivers?

Dr. Sushila Nayar: 1 have stated
already that the suggestion about the
«am on Tons etc. is a new suggestion,
which has not been examined in de-
tail in our irrigation Ministry. In fact,
the Punjab authorities have not even
sent up the detailed scheme as yet,
‘which they are supposed to do. How-
ever, I might mention to the House
that when the waters of the 1ndus
basin and the Yamuna river were be-
ing distributed. somehow or the other,
Delhi was forgotten, and all the water
was allocated to  Punjab, Kashmir,
Rajasthan and U.P. Therefore, to get
water supply for Delhi, we have now
to go to one or the other of thesc
Governments. However. there is a
proposal for utilising the waters of
the Ghaggar river and some of its
iributaries waters which are still un-
allocated. and we are exploring the
possibilities of utilising  those waters
for the Delhi water supply.

=Y W TN FAT TF AT FT T=q-
q faay v @ &5 faeoht &Y 5 g9y
fiaey ereewaT @ oY Foraett Aot & 39
T @ R, IuF foad g
I FY HERgERar @ o) feaAr oy
ITsH g 7 R fFaa aut § g 99
¥ qfg &7 gaufy ?

sto gt Fa: it g, qu fram
AT 74T R HI Y TAT AH qEAT
2 5 oft Yo v wit safea 3% & g
2R 230 fufaaa faq # s srewa &, 1T
A I FT AT FF qIIAT FFAT AGA
99 feaa & 57 2898 & 280 fufama
d9q R & 8= ¢ # oy fafaaa
. e Y 3T eI gRfY ) wenfaw
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Shri Tyagi: Why not try tube-wells?

SRAVANA 16, 1884 (SAKA)

Oral Answers 282

W WERW : AR qOA AR
a7 fF w9 w0 aF g I el =
T qI 4

o e AW : {7 o X
¢ 5 e #r o a3 A At |
LRRY 1 T ¥ qumE T 334 g
WHar e gL gt & foF
9 N
Shri P. C. Borooah: May I know

whether it is a fact that decision for
the construction of a dam on the Tons

has been finally taken and for that,
outside assistance is also coming in?

Dr, Sushila Nayar: My hon. friend
who belongs to that Ministry tells me
that it has not only not been finalised,
but even the detailed project has not
been received by him.

Shri Tyagi: Has the possibility of
getting water through a chain of tube-
wells in Delhi been tried or examin-
ed?

Dr. Sushila Nayar: There was a
proposal that a number of tube wells
should be sunk in the Loni Block area
and water brought to Delhi by an
open channel. That was considered
to be undesirable by experts from the
economic as well as the hygienic
points of view and that scheme was
abandoned.

1 To faro qregy : a1 fafaex
qreaT 7 ey fw fomata & arfy aY
& fe gy arze AR @ A AR A
Farfady A arex I Ag  fF
qooTs g1 g% | § A 9vgan g
mfax fFar ava @M AR qg A
qIET ATEA %9 q® T sy fawg
dfady +ft ag % aoard ofr 79 |

Mo gater MAT : aX F AR
qrEw T F TAT A D
@ & SfF i ag e wTn @m
fe o wrfo arrw A feefirdt W
afifeafs 8 argoms 7 & 1 T @
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Some Hon, Members rose—

Mr. Speaker: Next question. We
have had a regular discussion. Because
I had 'many notices of motion, I have
allowed it.

Shri Hari Vishnu Kamath: May I
request, in view of its national in-
terest and importance, question No.
87 on Railway accidents may kindly
be taken out of turn,

Mr. Speaker: Normally I do not take
out of turn questions. T proceed as
they are put. But, if the House wants
that Railway accidents—

Some Hon, Members: Yes.

Mr. Speaker: Then, we will take
that.

Dr. K. L. Rao: May I know . .

Mr. Speaker: We have passed on,
Doctor, to the next question.

Shri Ram Ratan Gupta: I want to
draw the attention of the House to
the fact that there is one very impor-
tant question No, 75. As the time
is short, if you, Sir, can permit that
question . . .

Mr. Speaker: Question No. 87 I have
allowed with the consent of the House
because there are several motions on
that.
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Railway Accidents

+
( Shri Hari Vishau Kamath:
Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:
Shri Bibhuti Mishra:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C. Borooah:
Shri Sivamurthi Swamy:
Shri C. K. Bhattacharyya:
Shrimati Renu Chakravartty:
Shri K. Pattnayak:
Shri Sonavane:
Shri P. N. Kayal:
Shri Siddiah:
Maharajkumar Vijaya Antnda:
Shri Ram Ratan Gupta:
Shri A. K. Govnalan:
Shri Imbichibava:
Shri Shree Narayan Das:
Shri Nambiar:
Shri Ram Sewak Yadav:
Dr. L. M. Singhvi:
Shri D. C. Sharma:
Shri A. N. Vidyalankar:
_ Shri Umanath:

-
-3
-2

.

Will the Minister of Railways be
pleased to state:

(a) the number of railway accidents
that took place between 23rd June
and 5th August, 1962, both dates in-
clusive;

(b) the circumstances under which
ecach accident occurred; and

(c) the casualties involved in each.
separately?

The Deputy Minister in the Minis-
try of Railways (Shri Shah Nawaz
Khan): (a) The number of railway
accidents that took place between
23rd June and 31st July (upto which
information is available) both dates
inclusive is 181.

(b) Out of 181 cases, 98 are still
under investigation and in the re-
maining 83 cases, the causes were as

under:—
Failure of Railway Staff 53

Failure of other than Railway
staf? [
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Failure of Mechanical BEquip-
meng 10
Failure of Track 7
Accidental 7

(c) A detailed statement regarding
accidents involving casualties is laid
on the Table. [See Appendix I,
annexure No. 14].

I might add that this figure of 181
includes all types of accidents even
minor derailments in locn yards and
sheds, trains running over cattle and
al] that.

Shri Hari Vishnu Kamath: In those
cases where investigation has been
completed and a report has been
submitted to the Government, what
action has been taken by the Gov-
ernment in cach case against those
responsible for the accident?

Shri Shahnawaz Khan: Action is
taken to find out the causes of each
accident and if it is due to the mis-
take or fault of any Railway em-
ployee, stringent action is taken
against him.

Mr. Speaker: The information
wanted is whether in cases in which
the inquiry has been completed and
the conclusions have been arrived at
there is any case where action has
been taken against the delinquent
officer.

Shri Shahnawaz Khan: There is a
large number of cases. Action is
taken invariably on every accident.

Shrimati Renu Chakravartty: What
will be the actual number of those
cases in which action has been taken?

Mr. Speaker: Would it be possible
for the hon. Minister to lay a state-
ment afterwards on that particular
question?

The Minister of Railways (Shri
Bwaran Singh): I wil] lay a state-
ment in two days’ time. I might add
that this question relates to a recent
period, that is, the period after the
23rd June and it takes some time
before the inguiry is completed. In
many of these cases which are listed
in the statement even the inquiry has
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not been completed. But I am col-
lecting that information and I will be
able to lay a statement on the Table
of the House in about two days’ ti:

Shrj Hari Vishnu Kamath: On a
point of order, Sir. There is anm
apparent contradiction in the state-
ment made by the hon. Deputy Minis-
ter and the statement made now by
the hon. Minister himself. The hon.
Deputy Minister, if I heard him
aright, said that there are some cases
in which it has been completed and
the hon. Minister says that the
inquiry has not been concluded. I do
not understand this.

Mr. Speaker: There is no contradic-
tion. He has said that in 98 cases the:
investigation is still pending. In
others it must have been completed.
But they might be only minor cases
where derailment has taken place in
the yard etc.

Shri Harl Vishnu Kamath: Who is
responsible? Nobody?

Mr. Speaker: I do not say that.
About that he has said that he will
lay a statement in two days’ time

Shri Bhagwat Jha Azad: In such
cases where it has been proved beyond
doubt that such accidents were duc to
wilful negligence and gross incfficiency
of the staff, what action has been
taken by the Govermment by now?

Mr, Speaker: That has sti]l not been
found and a statement will be laid
later on.

Shri Nambiar: From the statement
placed on the Table we find that
several accidents of the same type of
collision, that is, one set of rolling
stock waiting on one line and engines
dashing against the stationary wagons
on the same line, have taken place.
Have Government taken steps to see
that interlocking and  signalling
arrangemets are properly improved to
avoid such collisions?

Shri Shahnawaz Khan: The im-
provement of the signalling standards
is a continuing process and is being
done on a programmed basis.
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Shrimati Renu Chakravartty: May
I know if this statement which the
hen, Minister is going to lay on the
Table in two days’ time will also in-
clude information as to how many
are workers and how many are officers
and whether the entire question of
responsibility of that particular de-
partment is taken up even up to the
officers level?
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Shri Swaran Singh: I will try to ™ A ¥ § AWl CREE §g W
<ollect that information and will place E-zf g -
on the Table whatever information is
available. I will indicate the types of Shri Sivamurthi Swamy: May I
officials against whom action has been know whether the inquiry 1ntp the
taken. From that hon. Members can recent Hubli accident has been com-
judge whether we have taken action pleted? If so, what are the findings?
only against what the hon. lady Mem-
ber is suggesting, namely, the lower
Tungs of the staff or against the higher
«ones also.

Shri Shahnawaz Khan: The in-
quiry has been completed.. The find-
ing of the Assistant Commissioner of
Railways (Safety) is that iy wus due
to sabotage.

Y Tga fag ;WA w7 & fF
g g & ¢ W X WY /Y & €
T ¥ TR wW T § | F I

Y THEAE AT 2§ HHAW
gAY wERw §, AT AEW fEowe
TF AN Ay gE § T gHem
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& "7 Y fawfed w3 IR S AT
SR |

Shri P. K. Deo: From the state-
ment, we find that most of these
major accidents are taking place in
the eastern part of the country, either
on the Eastern Railway or North-
Eastern Railway or the South-Eastern
Railway. May I know if any steps
are being taken by Government to
ensure that travelling in that part of
the country becomes safer?

Mr. Speaker: And it will become
worse in the other parts? Wherever
accidents take place, precautions hav.:
to be taken, wnether it 1s in the east,
west, north or south.

Shri Hari Vishnu Kamath: Or
centre.

Dr. L. M. Singhvi: What are the
nature and details of the sabotage
which caused the accident at Dum-
raon?

Some Hon. Members: Hubli,
Dr. L. C. Singhvi: Yes, Hubli.

Mr. Speaker: It is under investi-
gation. Shri S. M. Banerjee.

An Hon. Member: No, Sir, it |is
completed.

Shri S. M. Banerjee: May I know
whether apart from the railway
authorities, some other expert opinion
is being sought for ascertaining the
reasong leading to these serious acci-
dents?

Shri Swaran Singh: 1 do not know
what other expert opinion would be
there. Expert opinion must be of
people who are concerned with the
running of the railways, who know
something of the railways. I do not
think non-railway people can give
expert opinion on a highly technical
and complicated matter like this,
where apart from theoretical consi-
derations actual and living problems
of transportation at a very high pitch
are involved.
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Shri Priya Gupta: On a point of
order, Sir. If what the hon. Minister
has said is right, how can the Rail-
way Minister and the Deputy Minis-
ter come from non-technical people
and not from railwaymen themselves?

Maharajkumar Vijaya Ananda: Wiil
the Government consider sending a
pilot before mail trains to avoid acci-
dents or at least minimise them?

Shri Swaran Singh: I do not think
it will be necessary to have this dupli-
cate running of some pilot train, and
we should concentrate on eliminating
the causes by improving our ooeration
and arousing safety-consciousness. It
will, 1 think, be a great wastage if we
were to run pilots to ensure safety.

o fw | o gw v oA we
WL, ¥ | § qG THAT AR g fF W@
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w ¥ faares s A qeaF F oo
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g ¥ off oRAT T 7 & 7w o
AR N a9y ¥ ARy 6
Y, =0 W7 T S fF g wR
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Contaminated Flour from US.A.

[ Shri Moham Swarup:
| Shri Hem Barua:
Dr. L. M. Singhvi:
No. 1 l Shri Yashpal Singh:
* 7" | Shri P. C. Borooah:

| Shri S. M. Banerjee:

! Shri A. N.

{ Vidyalankar-

S.N.Q.

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that a consi-
gnment of flour was sent by philanth-
ropic societies in the U.S.A. to their
representatives in this country:

(b) if so, the quantities thereof and
the names of the societies, which
donated the flour;

(c) whether it is a fact the consign-
ment of flour has been contaminated;

(d) whether any inquiry has been
initiated to find out the source and
place of contamination;

(e) whether it is a fact that over
600 people in two districts in West
Bengal and another in Assam were
recently struck ° by paralysis after
eating chapatis made from imported
flour;

(f) whether it is also a fact that
180 boyvs of Chotapu Khuri Mission
School in Assam, who ate chapatis
made in the school kitchen out of a
consignment of all purpose flour
donated by the people of USA,
suffered from partial paralysis of the
limd; and

(g) if so, the details thereof and the
action taken by the Government per-
taining thereto?
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The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): Sir, the answer comes to
about four typed pages.

Shrimati Renu Chakravartty: He
may read it. We have got so many
questions.

Mr. Speaker: Has the stalement
been laid on thc Table of the House?

Shri A. M. Thomas: With your per-
mission, I can lay it on the Table of
the House.

Shrimati Renu Chakravartty: TUn-
less he reads it, how can we putl ques-
tions?

Mr. Speaker: I cannot allow—and
the Members would agree with me—
the Minister to read a four-page state-
ment. The Members would also iike
to know what it contains in order to
be able to put questions. 1 would
suggest then that the statement ¢f four
pages might be laid on the Table of
the House, and tomorrow 1 will give
opportunities to Members {o put gues-
tions.

Shri A. M. Thomas: Sir, T lay the
answer on the Table. [See Appendix
I, annexure No. 15].
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WRITTEN ANSWERS TO QUES.-
TIONS

D.V.C. Navigational Canal

( Shri Daji:

| Shri P. K. Deo:

4{ Shri Narendra Singh Mahida:
| Shri P. C. Borooah:

| Shrimati Renu Chakravartty:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Damodar Valley Corporation has not
yet repaired the canal damaged in
1958-59;

(b) if so, the reasons therefor; and

(¢) whether it is also a fact that
the non-repairs have left the canal
un-navigable and coal supplies to
Bengal are held up?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No; Sir.

(b) and (¢). Do not arise.
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National Millers’ Laboratory

( Shri Basumatari;
Shri Bishanchander Seth:
*59. { Shri Rameshwar Tantia:
Shri Bhagwat Jha Azad:
| Shri Yallamanda Reddy:

Wiil the Minister of Food and Agri-
cultiire be pleased to state:

(a) whether it is a fact that there is
a proposal to set up a National Mil-
lers’ Laboratory in Declhi to test the
quality of wheat products;

(b) if so, to what extent it is likely
to help in improving the quality of
wheat,

(¢) what will be the approximate
cost of such a jaboratory;

(d) whether it is not possible to
create a competition among farmers
for quantitative and qualitative in-
crease of wheat per acre of land by
announcing rewards by way of induce-
ments; and

(e) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) No, Sir.

(b) and (c). Do not arise.

(d) and (c). The State Governments
are already awarding suitable prizes
in crop competitions among individual
farmers for promoting the spirit of
healthy competitions among them to
raise the yield per acre. Competitions
arc also held at District and  State
levels for community awards.

Wagons for movement of coal from
Bengal-Bihar Area

= Shri Rameshwar Tantia:
Shari S. M. Banerjoc:
Shri Bishanchander Secth:

) Shri P. R. Chakraverti:

7 Shri P. C. Borooah:

| Shri Bhagwat Jha Azad:

| Shri Bhakt Darshan:

| Shri Raghunath Singh:

Will the Minister of Railways be
pleased to state:

*60.
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(a) whether it is a fact that the
railways are proposing to provide ad-
ditional 120 wagons a day in  the
Bengal-Bihar area to move the ad-
ditional quantity of coal from the coal
belts to consumers; and

(b) if so, when it ig likely to be im-
plemented?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Kham):
®) Yes.

(b) As against the earlier target of
3648 wagons per day for loading of
eoal in Bengal Bihar Coal-fields to
other consumers, the loading has been
stepped up to 3725 wagons per day
during the first two periods of July,
1962. It is expected that the increase
of 130 wagong will be reacheqd shortly.

Sone Barrage Prejeet

({ Dr. P. N. Khan:
.ol 2 Shri Subodh Hansda:
! Shri 8. C. Samanta:
|_Shri M. L. Dwivedi:

Will the Minister of Irrigation amd
Pewer be pleased to state:

(a) whether it is a fact that a two-
man delegation went to Washington 1o
negotiate a loan agreemeny with the
World Bank and the International
Development Association for the Sone
Barrage Project in Bihar; and

(b) if so, the result of the negoti-
aticns?

The Minister of State in the Minis-
try of Irrigation anq Power (Shri
Alagesan): (a) Yes, Sir.

(b) The loan agreemcnt for fifteep
million dollars was signed on the
29th of June, 1962.
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P. & T. Selection Board

( Shri S. C. Samanta:

} Shri Subodh Hansda:
\ Shri B. K. Das:

( Shri M. L. Dwivedi:

Will the Minister of Transpert asd
Communications be pleased to state:

(a) whether any progress has beea
made to extend the function of the
P. & T. Selection Board to all circles
for recruitment of all categories of
staff;

(b) if so, the nature of progress
made; and

(c) whether any recruitment has
been made till now in any circle?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) and (b). The
matter is still under consideration and
it will take some time o reach a final
decision.

(¢) A competitive examination for
recruitment to the Clerical cadres was
held all over India on the 1st July,
1962. So far as the other cadres like
Telephone Operators, Tele-Typists etc.,
are concerned, recruitment according
to the existing recruitment rules con-
tinues.
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Hosel accommodation and seatg ia
LA.C. Planes for Foreign Tourists

-4 J Shri Surendra Pal Singh:
"\ Shri P. R. Chakraverti:

Will the Minister of Transport and
Cemmunications be pleased to state:

(a) whether, as stated by a U.S.
trave) agent, ag many as five hundred
potentia] tourists to India never visit
Delhj because they are either refused
hotel accommodation or seats on LA.C.
planes; and

(b) it so, what steps Government
propose to take to ensure seals on
I1.A.C. planes and hotel accommodation
te all such tourists?

The Minister of Shipping in the Min-
istry of Transport and Communications
(Shri Raj Bahadur): (a) The Govern-
ment are not aware of any such state-
ment made by a U.S. trave] agent. It
is, however, true that the 1.A.C. and
the hotel accommodation im Delhi
have sometimes not been able to meet
the demands of tourists, particularly
df large groups.

(b) Proposals for augmenting the
LA.C. fleet of aircrafts are under the
active consideration of Government.
Meanwhile, to enable touristg to make
advance reservations, the 1.A.C. have
set up a Centra] Reservation system.

All reasonable incentives by way of
loans, income tax rebates and import
permits are being given to encourage
the construction of new hotels.

Dams on Ravi and Jamuna

_ Shri Shree Narayan Das:
G5, 14 Rameshwaranand:

ﬂ Shri Hem Raj:

\ Shri P. C. Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government  of
Punjab have submitted a multipumosg
scheme for building dams on the Ravi

and Jamuna rivers for the consider-
ation of Central Government;

(b) if so, whether the same has been
considered by the Centre; and

(c) if not, the stage of considec-

ation?

The Minister of State in the Mimis-
try of Irrigation ang Power (Shri
Alagesan): (a) to (c). (i) A scheme
for the construction of a dam on the
river Ravi (Thein Dam) was submit-
ted by the Punjab Government but
before its examination could be carried’
out by Central Water and Power
Commission the State Governmest
have informed that the scheme was
being modified and enlarged. Project
report  for the revised scheme is
awaited.

(ii) No scheme for the constructiom
of a dam on river Jamuna has beem
received from the Government of
Punjab.

‘Credit Card' Facilities on Telephene
Calls

/ Shri Bhagwat Jha Asad:
\ Shri Bhakt Darshan:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the proposal of ‘credit
card’ facility on telephone Calls bet-
ween India and UK. has been post-
poned;

(b) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) No: the facility
h&, been introduced with effect from
the 1st July, 1962.

(b) Does not arise.

Land Acquisition

*67. Shri Morarka: Will the Minister
of Food and Agriculture be pleased to
state:

(a) whether in view of the Supreme
Court judgment, Government propose
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to bring legislation to regularise the
land acquisition proceedings;

ST F FHEEAE I TAR T FO FGA

(b) whether it would involve amend-
ment of the Constitution; ang

(c) by what time such legislation
would be introduced?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The President has
already promulgated on Oridinance e.g.,
the Land Acquisition (Amendment)
Ordinance, 1962 on the 20th July, 1962
‘to regularise the land acquisition pro-
ceedings.

(b) No, Sir.

(c) In the current session of Parlia-
ment.

Colorisation of Vanaspati

( Shri D. C. Sharma:

l Shri Prakash Vir Shastri.
*68. Shri Sadhu Ram:

1 Shri Bagri:

{ Shri Mohan Swarup:

Will the Minister of Food and
Agriculture be pleased to state the
upto-date progress made so far in the
matter of colorisation of Vanaspati?

The Deputy Minister in the Ministry
of Fooq and Agriculture (Shri A. M.
Thomas): The Committee of Expert
appointed in this connection is con-
centrating attention on two colours—
alcoholic extract of turmeric and ratan-
jot  root dye. Research on these
colours particularly in regard to toxi-

city of ratanjot root dye is in  pro-
gress.
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A | I Fw el wrwre o A
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# oF ar ¥ wfos AAAT QI LT
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Foreign Exchange for Beas Dam at
Pong

. { Shri Daljit Singh:
79\ shri Raghunath Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Punjab  Government
have asked the Central Government to
release foreign cxchange for import
of machinery for the construction of
Pong Dam; and

(b) if so, the decision taken there-
on?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes, Sir.

(b) The matter is under consider-
ation.

Orissa P. & T. Circle

*71. Shri Surendranath Dwivedy:
Will the Minister of Tramnsport and
Communications be pleased to state:

(a) whether there has been any
reorganisation of the Orissa Posts and
Telegraphg Circle in recent months
and whether any new areas  which
belong to the State of Orissa  have
been added to the circle;

(b) whether any representations
have been received by the Ministry in
regard to this reorganisation; and

(c) the action taken or proposed to
be taken on the representations?

The Dcputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) It has been de-
cided to transfer those areas in Orissa

at present under the control of the
neighbouring P. & T. Circles, to the
control of the Urissa P. & T. Circle.
Reorganisation will  be made simul-
taneously.

(b) Yes.

(c) Already answered in reply %o
item (a) above.
Foreign matter in Injection Bottles
( Shri Kappen:
| Shri Nambiar:
I Shri Venkatasubbaiah:
Shri Mohsin:
I Shri Hari Vishnu Kamath:
| Shri Hem Barua:
| Shri Mohan Swarup.
. { Shri P. K. Deo:
Shri M. K. Kumaran:
Shri Eswara Reddy:
Shri Bagri:
Shri P. R. Patel:
Shri D. J. Naik:
| Shri Chhotubhai Patel:
[ Shri Ravindra Verma:

Will the Minister of
pleased to state:

Health be

(a) whether Government have taken
note of the fact that dust and other
foreign matter is usually found in
medicines supplied to hospitals for
purposes of injection; and

(b) if so, what steps Government
propose to take to remedy this de-
fect?

The Minister of Health (Dr. Sushila
Nayar): (a) It is not a fact thal dust
and other foreign matter is usually
found in mecuicines supplied 10 hospi-
tals for purposes of injecticn.

(b) Does not arise.
Effect of Travel Restriction on Air
India Revenue

( Shri Mohan Swarup:
*73. < Shri P. C. Borooah:
( Shri P. K, Deo:

Will the Minister of Transport and
Communications be pleased to state:
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(a) the effect on the Air India of
the recent directive of the Reserve
Bank of India not to book assages
abroad by air or sea for persons
resident of India unless they have
been gramed exchange for the jour-
ney;

(b) whether the revenue of the Air
India has been affected; and

(¢) if so, to what (xtent a> com-
pared with pre-restriction period?

‘The Deputy Mimister in the Ministry
-of Transport and Communications
(Shri Moliuddin): (a) and (b). The
Reserve Bank of India’s latest restric-
tions om travel abroud have affected
Air-Indie’s passenger loads fcom India.
It is too early, however, to assess the
extent of Joss that Air-India will suffer
as a result of theee restricticns.

(¢) Air-India have reporied that
+the uplift ex-Bombay showed a  de-
cline of approximately 15/20 per cent.
during the firsy fortnight of July,
1900 H
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Sugar Cane Price

Shri Ram Ratan Gupta:
Shri B li Mishra:

{ & war Vijaya
13, 4 a:

| Shri Prakash Vir Shastri:
Shri A. N. Vidyalankar:
, Shri Umanath:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether UP. and Bihar Gov-
ernments have sent recommendations
for maintaining the present sugar cane
price; and

(b) it so, the reaction of Govera-
ment thereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes, Sir.

(b) It has been decided to maintain
the existing minimum prices of
Rs. 1'62 per maund of cane for the
year 1962-68 but to link it with a re-
covery of 98 per cent.

Food Peisoning Cases at Sutophukuri,
Assam

 Shri Swell:
| Shri Hem Baruwa:
« * Shri P. K. Deo:
7 . .-iri Basumatari:
| Shri Mohammad Elias:
| Shri Yashpal Singh:

Will the Minister of Health be
pleased to state: N

(a) whether it is a fact that the
students of a Catholic Hostel at
Sutophukuri, Darang District, Assam
were seized with paralysis soon after
taking their food;

(b) if so, the number of students
affected and whether they have re-
covered from their strokes; and

(c) whether Government have
identified the causc of these strokes?

The Minister of Health (Dr. Sushila
Nayar): (a), (b) and (c). Yes, Sir.
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An Officer of the Directorate General
of Health Services has been deputed
to Assam for ascerts 'ning the ..ctual
position an< maklu; a ceport in the
matter.  Requisite information wiH
be laid on the Table of the Sabha oa
receipt of his report.

In the mean time orders were pass-
ed to freeze the consignment of Atta
and Maida which was considered res-
ponsible for the tragedy.

Mishep to B.O.A.C. Jet Airliner at
Madrag Alrport

*77. Shri Raghunath Singh: Will the
Minister of Transport and Cemmsami-
eations be pleased to state:

(a) whether on the 33rd July, 100e
a BOAC. Comet on a charter flight
for Air India from Djakarta to Kuwait
met with a mishap at Madras airport;
and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) and (b). Oa
22nd July, 1962, a B.O.A.C. Comet
aircraft, on charter to Air [ndia,
while operating a scheduled service
on the route Djakarta-Singapore-
Madras-Bombay, overshot the run-
way at Madras Airport, during the
landing run. Its main wheels sank
slightly into the semi-hard ground
beyond the runway.
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Road Board

( Shri P. R. Chakraverti:
*79. { Shri Bhagwat Jha Azad:
| Shri Bhakt Darshan:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government propose to
set up a Road Board to develop the
roads in the country so as to eliminate
the transport bottleneck;

(b) whether Government have
drawn up any scheme in the matter
angd if so, when it is expecied to
materialise;

(c) whether it has been decided
that the Central Government will
pay the State Governmenis 50 per
cent, of the cost of improving feeder
and approach roads for coal traffic?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). A proposal made by the Indian
Roads Congress for the constitution
of a Road Board is being examined.
A decision in the matter is, however,

AUGUST 7, 1962

Written Answers 312

likely to take some time as it raises
certain issues of policy and involves
several administrative and legel pro-
blems including consultation with
various authorities. *

(c) Following the recommendations
of the Working Group set up by the
Planning Commission to consider
various matters pertaining {o the pro-
duction and transport of coal, a
Scheme for the improvement of road
communications in the Bengal-Bihar
region to facilitate the transport of
coal from that area has been accept-
ed by the Plaming Commission. The
Scheme provides, inter alia, for a
Central subsidy equal to 50 per cent.
of the cost of feeder and approach
roads included in the Scheme.

Locust Invasions

( Shri P, K. Deo:

Shri Narendra Singh Mahida:
Shri Subodh Hansda:
Shri S. C. Samanta:

Shri B. K, Das:

Shri M. L. Dwivedi:

Shri Shree Narayan Das:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Dr. L. M. Singhvi:

Shri Raghunath Singh:
Shri D. N. Tiwary:

Shri Inder J. Malhotra:
Shri P. R. Patel:

Shri D. J. Naik:

| Shri Chhotubhai Patel:

Will the Minister of Food and Agri-
culture be pleased to state:

*80.

I\

(a) whether there have been large
scale locust invasions in the country
lately;

(b) if so, which of the areas are
affected and how much damage has
been caused;

(c) what steps were taken to coun-
teract this attack and with what re-
sults; and

(d) which other foreign countries
participated in' this anti-locust work?

The Minister of State in the Minls-
try of Food and Agriculture (Dr Ram
Subhag Singh): (a) Yes, Sir.
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(b) Rajasthan, Punjab, Union
Territory of Delhi, Uttar Pradesh and
Madhya Pradesh have been affected
so far. The damage caused to crops
is estimated to be Rs. 1,52,000 over an
area of 10,000 acres in Uttar Pradesh.
Information about other affected
areas is awaited from the respective
State Governments.

(c) A statement is laid on the Table.
7See Appendix I, annexure No. 12].

(d) None.
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Agricultural Production

( Shri Basumatari:
*82.{ Shri Bhagwat Jha Azad:
( Shri Bhakt Darshan:

Will the Minister of Food and Agri-
culture be pleased {o state:

(a) whether it is a fact that Cen-
tral Government have under con-
sideration the proposal that an induce-
ment for increased production (quan-
titative as well as qualitative) should
be provided to State Governments by
linking the quantum of Central Grants
to the States with performance in the
field of agriculture;

(b) whether it is also a fact that
there is a proposal to review agricul-
tural production at a high level after
every three months to eliminate
bottlenecks and prevent shortfalls;
and

(c) if so, when it is likely to be
implemented?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) _The Central
grants to States for their agricultural
programmes, each year, are governed,
among other things, by the patterns
of financial assistance prescribed for
different schemegs, the agreed outlays
thereunder, and the progress of ex-
penditure under the different sub-
heads of development.

(by and (c). The progress of
major production’ programmes is al-
ready being reviewed at periodical
intervals at different levels.
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Transportation of Coal

( Dr. P. N. Khan:
g2 J Shri Subodh Hansda:
""" Shri 8. C. Samanta:
| Shri M. L Dwivedi:

Wil the Minisier of Railways be
pleased to state:

(a) what steps Government are
taking to ease the transport of coal
from coal fields to the consuming
places;

(b) whether it is a fact that there
is sl

(¢> i ~ what steps Government
are lu...ng to manufacture these
wagons; and

L ow long will it take to remove
the shortage?

The . .puty Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) to (d). A statemen! is
laid on the Table. [See Appendix I,
annexure No. 16].

Cambay Power Project
S C. Samariita:

,M.Jl Shri Subodh Hansd::
3 Shri B. K. Das:

{ Ehit L. Dwivedi:

Will the Minister of Irrigation and
Power be plcar:’ 1o state:

(a) whether any order has been
placc” for mar .ineries required for
the Czimbay Power Project;

(b) whether the entire foreign ex-
change requirement will be met from
the lozn to be advanced by the
Agency of l.ternational Development,
US.A,;

(¢) if so, what is the total amount
required for this purpose; and

(d) what amount will be requirec
1o purchase the irdigenous materials
for the construction of the Power
Project?
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The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). Yes, Sir.

(c) $33:6 million.

7d) Rs. 9 crores will be required to
cover the cost of land, civil works,
water supply and cooling system, mis-
cellaneous equipment and includes the
establishment charges. Exact amount
required for purchase of indigenous
materials is not known.

Colourisation of Vanaspati

*85. Will Shree Narayan Das: Wi)!
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Starred Question No. 831 on the
17th May, 1962; and state:

(a) whether studies to finq toxicity
or ratanjor root dye for colouring
vanspati have since been compbleted;
and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (S8hri
A. M. Thomas): (a) No, Sir.

(b) Does not arise.

Upper Sileru Project

( Shri Surendranath Dwivedi:
86 ) Shri Kolla Venkaiah:
) Shri P. Venkatasubbaiah:
| Dr. K. L. Rao:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any fresh proposal:
have been forwarded by the Centre to
Andhra Government in regard (o
Upper Sileru Project;

(b) whether concurrence of Gov-
ernment of Orissa has been obtained

to the new proposals; and

(¢) when the proposals are likely to
be finalised?

The Minister of State in the Minis-
try of Irrigation and Power (8hri
Alagesan): (a) Yes; Sif.
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(b) No, Sir.

(c) Chief Ministers of Andhra Pra-
desh and Orissa are scheduled to meet
Member (Natural Resources), Plarn-
ning Commission, in the second week
of August, 1962 to discuss the matler.
It is hoped that some settlement will
be arrived a{ in this meeling.

Yood Poisoning Casesiin Assam and
West Bengal

( Shri Raghunath Singn:
Shri Indrajit Gupta:
Shri Hem Barua:

Dr. L. M. Singhvi:
:,u_) Shri Yashpal Singh:

1 Shri S. M. Banerjee:
Shri P. C. Borooah:
Shri A. N. Vidyalankar:
Shri Tridib Kumar

| Chaudhuri:

Will the Minister of Health be
pleased to state whether a mystery
disease of paralysis is spreading
rapidly in Assam and West Bengal
tolling heavy loss of life due to con-
taminated flour with triorthocresyl
phosphate?

The Minister of Health (Dr. Sushila
Nayar): 450 cases of a disease crip-
pling the patients by paralytic action
of lower limbs occurred in Malda and
Dinajpur Districts of West Bengal
from the first week of April upto the
19th June, 1962. No further cases of
the disease have been reported since
then from these areas.

180 cases of paralysis are also re-
ported to have occurred in Chhoto-
pukhuri in Darrang District in Assam
in a Catholic Mission. Further in-
vestigations in the matter are in pro-
gress.

Mechanised Farms

| Shri P. R. Chakraverti:
| Shri Indrajit Gupta:
| Shri P. C. Borooah:
( Shri Bhagwat Jha Asad:
vge < Sbri Bhakt Darshan:
° | Shri Hem Raj:

| Dr. L M. Singhvi:

i Shri P. Kunhan:

| Shri M. K. Kumaran
| Shri Ram Ratan Gupta.
(_ Shri Daji:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government have
decided to set up mechanised farms
on the model of Suratgarh Farm in
Rajasthan;

(b) if so, whether they have select-
ed the sites; and

(c) whether foreign co-opera'ion
will be made available for launching
the scheme?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes.

(b) One site (at Jetsar) rear Surat-
garh has already been selected. Some
other sites are under the considera-
tion of the Committee on Large-sized
Mechanized Farms.

(c) There is no proposal yet for
foreign cooperation for setting up the
new farms

Withdrawal of Alarm Chains from
Trains

( Shri P. K, Deo:
Shri Narendra Singh Mahida:
490 J Shri Indrajit Gupta:
'] Shri Raghunath Singh:
| Shri Subodh Hansda:
| Shri 8. C. Samanta:

Will the Minister of Railways be
pleased to state:

(a) whether alarm chains have heen
withdrawn from some trains,;

(b) if so, from which of the trains;
and

(c) the reasons therefor?
The Deputy Minister in the Minis-

try of Raflways (Shri S. V. Rama-
swamy): (a) Yes, Sir.
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(b) A statement is placed on tl.o
Table. [Placed in Library, See No. LT-
282/62].

(c¢) In view of persistent misuse of
the apparatus and resultant adverse
effects, including serious dislocation
to train services and inconvenience to
passengers.

Fishery Operative Training Institute
at Cochin

*91. IS Shri. Basumatari: '
\ Shri Rameshwar Tantia:

Will the Minister of Food and Agri-
:culture be pleased to refer to the
reply given to Starrred Question
No. 189 on the 25th April, 1962 and
state:

(a) whether the report from the
Norwegian expert regarding Fishery
Operative Training Institute at Cochin
has since been received;

(b) if so, the details thereof;

(c) whether Government of Kerala

3

have agreei to place the building at
the disposal of the Central Govern-
‘ment; and

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) Yes.v

(b) A summary of the report is
laid on the Table. [Placed in Lib-
rary. See LT-283/62].

(c) Yes.

(d) Does not arise.
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Development of Ginger

79. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount allocated during the
Third Five Year Plan for development
of Ginger cultivation in the States of
Kerala, Assam and Himachal Pradesh;
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(b) the amount allocated during the
first two years of the Third Five Year
Plan in these three States;

(c) how much has been spent, State-
wise; and

(d) the production target set dur-
ing the Third Five Year Plan?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram

Subhag Singh): (a) The amount alio- .

cated to States during Third Five Yesr
Plan for the development of Ginger 1s
as under:

Amount

Stats allocated

(Rs. in

lakhs)

1. Kerala 541
2. Assam 1'00
3. Himachal Pradesh 2:00

(b) During first two years of the
Third Plan, the following amount was
allocated for the development of
‘Ginger in these States:

State Amount

allocated

(Rs.in lakhs)
1. Kerala 3:62
2. Assam . o 31
3. Himachal Pradesh 082

(c) The following amount is report-
ed to have been spent so far:

State Amount
spent

(Rs.in lakhs)
. 2-85

1. Kerala
2. Assam . . No.

» reported
3. ilimachal Pradesh . . 0'92

1339 (Ai) LSD.--3.

(d) The following targets have been
fixed by the State for the Third Five
Year Plan period:

Production
(in tons)
State
1. Kerala . . 11,000
2. Assam . . Not
reported
3. Ilimachal Pradesh . 9,800

Deve'opment of Cashew, Pepper and
Ginger

80. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have pre-
pared any national development plan
for Cashew, Pepper, Ginger, etc.; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b).
Yes. The devclopment programmes
drawn up for the Third Five Year
Plan in respect of these crops are as
indicated below:—

Cashew

A sum of Rs. 1.90 crores has been
earmarked for the development of
Cashewnut during the Third Plan in
various States. Development schemes
have already been taken wup in the
States of Madras, Kerala, Maha-
rashtra, Mysore, Andhra Pradesh,
Orissa, Assam, West Bengal, Madhya
Pradesh, Andaman & Nicobar Islands
and Tripura. A target of 8 lakh addi-
tional acres to be brought under the
crop during the Third Plan period
has been fixed.

Pepper

A sum of Rs. 35 lakhs has been
earmarked for development of Pepper
during the Third Plan period in the
States of Kerala, Mysore, West Ben-
gal and Assam. A target of 16,700
additional acres to be brought under
the crop has been fixed.
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Cardamom

Development of Cardamom has
been taken up in the States of
Kerala, Mysore and West Bengal ana
a sum of Rs. 15 lakhs hag been ear-
marked for this purpose. It is pro-
posed to bring 11,200 additional acre:
under the crop during the Third Plan
period.

Ginger

Development of Giner has becn
taken up during the Third Plan in
the States of Kerala, Assam and
Himachal Pradesh, and a provision of
Rs. 8.41 lakhs hag been made in the
State Plans for the purpose. No tai-
get of area has becen fixed for this
crop.

Family Planning Clinics in Punjab

81. Shri D. C. Sharma: Will the
Minister of Health be pleased to state

(a) how muany family planning
clinics are functioning at present in
the Punjab;

(b) how many of them are in the
rural and how many in the urban
areas;

(c) how many members of Family
Planning Advisory Board are there in
the Punjab; and

(d) what are their functions?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b), 115 famiiy
planning clinics (83 rural and 32
urban) are functioning at present in
the Punjab.

(¢) The State Family Planning Ad-
visory Board consists of 15 members
including the Chairman.

(d) The functions of the _State
Family Planning Advisory Board are
to advise the State Government to
educate the public on matters os
family planning, to extend facilitine
for training of personnel in family
planning, {o formulate schemes foi
the improvement of health of mothers
and children and to bring about
better conditions of family living.
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Forest Research Station, Dehra Dum

J Shri D, C. Sharma:
\ Shri Bhakt Darshan:

Will the Miniter of Food and Agri-
culture be pleasgd to state:

82.

(a) the progress made so far in
taking a decision with regard to gthe
upgarding of the Forest Research
Institute, Dehra Dun as a University;
and

(b) if no decision has been takem,
the reasons therefor?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). It has
been decided that the University
Grants Commission should be moved
to declare the Forest Research Insti-
tute and Colleges as a University
under Section 3 of the University
Grants Commission Act for the pur~
pose of awarding the B.Sc. (Hons.)
degree in Forestry. The Ministry of
Education and the University Grants
Commission have been moved ac-
cordingly in  July, 1962 and their
decision is awaited.

Najaigarh Lake in Delhi

83. Shri D. C. Sharma: Will the
Minister of Food and Agricu'ture be
plcasced to state:

\

(a) the progress made so far in
draining off water from the Najaf-
garh Lake in Delhi and from the
villageg affected by it; and

(b) the amount spent so far on this
operation?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shr}
A. M. Thomas): (a) Attention Iis
invited to the reply given to part (a)
of Unstarred Question No. 45 om
21-4-62. Work on phase II of the
«cheine which a'ms at the removal of.
900 cusecs of flood water by regarding
and resectioning of the Nullah upty>
Jamuna is still in progress. The pro-
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gress made so far is approximately
28 per cent.

(b) Rs. 27.75 lakhs.
Second Bridge over Jamuna in Delhi

84. Shri D. C.. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the progress made so far in the
construction of the second bridge over
Jamuna in Delhi; and

(b) the amount spent so far on the
same and when it is likely to be
completed?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Work on the founda-
tions of the bridge i: in hand. Boun
the left and right guide bunds are
nearing completion. The overall pro-
gress of work on the bridge is 15 per
cent.

(b) The amount spent so far on
construction of the bridge and its
guide bunds is approximately Rs. 20
lakhs. The bridge iz cxpecled to be
completed by March, 1964, provided
the steel girders, are received in time,

Holidays for Medical Authorities

85. Shri Bishwanath Roy: Will the
Minister of Health be picased to state:

(a) whether the medical authorities
under the Central Government do not
have the facilities of holidays as other
employecs enjoy; and

(b) if not, whether any proposal is
under consideration of Government,
for providing them with some other
facility instead of the general holi-
days?

The Minister of Health (Dr. Sushila
Nayar): (a) The medical personne!
in the attached and subordinate
offices of this Ministry are allowed all
the Government of India Gazetted
holidays and two restricted holidays
in a year as other Central Govern-
ment employees enjoy.
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The medical personnel in the Cen-
tral Government hospitals are allowea
holidays as follows:—

(i) Contributory Health Service
Scheme;
The Medical Officers employed

under the C.H.S. Scheme enjoy thc
same facilities as regards holidays as
other employees of the Government
of India, except that on second
Saturday of each month the CHS.
dispensaries function for the morning
session. They are, at present not
allowed to avail of the two restricted
holidays admissible to other Central
Governments employees. The ques-
tion of the feasibility of affording this
relief to the medical staff under the
C.H.S. Scheme is, however, under
consideration.

(it) Safdarjang Hospital, New Delhi

Senior medical officers and Junior
medical officers and Registrars are
allowed two Sundays off in three
wecks, as the third Sunday happens
{0 be their admission day. The
llouse Surgeons are usually allowed
one day off in a week. Officers em-
ployed in Laboratory, X-Ray depart-
ment etc. get all Sundays and
Gazetted holidays, except on those
days on which they are on call. The
Odt.-patiem Department Medical St aff
of this hospital observe the same
Gaztted Holidays as the CHS. staff
and in addition they arc also allowed
{the two restricted holidays in a year.

(111) Willingdon Hospital, New Delhi

The Out-patient Department Medi-
cal Staff of this hospital observe the
same Gazetted Holidays as the C.H.S.
Staff. The two resticted holidays in
the year are allowed to all the Medi-
cal Officers of this hospital. The
other Medical Staff attached to the
Willingdon Hospital are allowed the
Gazetted holidavs subject to the
exigencic: of service. but this is heing
reviewed.

(b) Does not arise.
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Mechanised Boats

86, Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the target of construction of the
mechanised boats during the Thi:d
Five Year Plan period;

(b) the number of mechanised
boats completed during 1961-62; and

(c) the number of boats completed
in each of the States of Kerala and
Madras?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) About 4,000 boats
are proposed to be mechanized during
the Third Plan pericd.

(b) and (c). The necessary infor-
mation is being collected and will be
laid on the table of the Sabha as
soon as it is collected.
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Reserve Forest in Damchara

89. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture b
pleased to state:

(a) whether the demarcation of the
Reserve Forest in Damchara area has
been finally made; and

(b) if so, whether it was demar-
cateq by placing boundary posts or
diging boundary lines?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) By fixing boundary posts.
Trenches were, however, dug at semc
crucial points on either side of tne
posts to indicate the direction of th-
boundary line.

Forest Cases in Courts of Tripura

90. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture bu
pleased to refer to the reply give.
to Unstarred Question No. 1708 on
the 22nd May. 1962 and statc:

(a) whether any attempt has becn
made to find out the number of pcr-
sons among those involved in cascs
of eviction instituted by the Fore<t
Authority in Tripura who have no
other means of livelihood except jhum
cultivation;

(b) if not, whether Government
propose to collect the data of the
persons of that category. and

(c) what steps Government propose
t0o take to provide lands to
persons belonging to that category?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) Yes. The
Tripura Administration have ascer-
tained that no person, whose only
means of livelihood is Jhum cultive-
tion has been evicted by the Forest
authorities in Tripura.

(d) and (¢). Do not arise.
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Land in Senamura, Tripura

921. Shri Dasarath Deb: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 838 ov the
8th May, 1962 and state:

(a) whether any decision has since
been arrived at on the objections
raised by Agriculturists of Dhaliaijala
in Sonamura, Tripura, against Gov-
ernment’s proposal to acquire their
lands;

(b) if so, the decision {aken;

(¢) if the Government's decision is
in favour of acquisition, what rate of
compensation per kani would be pa‘d
to owners of land; and

(d) whether any alternative plots
of land would be offered to the affect-
ed peasants with direct responsibility
of Government?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) to (d). The
information is being collected and °
statement will be laid on the Tab'e
of the Sabha as soon as it is availabie

Food Habits of People

92. Shri Sham Lal Saraf: Will the
Minister of Health be pleased to
state:

(a) whether a survey of food habits
of the people living in different State:
and regions has been made;

(b) whether Government are aware
that mostly the food eaten is less
nutritious and sufficiently lacking ir
value in calories; and

(c) whether steps will be taken to
popularise foods, both cereal and non-
cereal, that would be less expensive
but comparatively more nutritious?

The Minister of Health (Dr. Sushils
Nayar): (a) Surveys of food habits
of the people living in different parts
of the country have been conducted
from time to time.

(b) The diets in general are lacking
not so much in calories as in protec-
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tive foods. The deficiencies are most-
1y due to lack of proteins, vitamins A,
B complex, C, Calcium and Iron.

(c) Following steps have been taken
to popularise low cost balanced dicts
and protective foods ete.:—

(1) A Nutrition Wing has been
established in the Ministry of Food
and Agriculture inter-alia with the
object of working out the composition
of fow-cost balanced diets for differ-
ent regions. based on locally availabic
foodstuffs;

(2) Two pilot plants for the pro-
duction of low-fat edible groundnut
flour which is a rich source of protairn,
are being set up with UNICEF assist -
ance and with the collaboration of
the private industry 3t Bomb:y
and Coimbatore. An eventual annual
production of 3000 tons of ediLic
groundnut flour is envisaged.

(3) Schemes for the production and
utilization of other items of subsidiary
foods, such as Tapioca Macaroni,
Vegetable Milk, etc. are under corsi-
deration.

(4) Mobile Extension Units arve
being set up for undertaking the
demonstration  of low-cost balanced
diets and recipes prepared from little-
known foods; fostering a diversifica-
tion of the dictary so as to increae
its nutritional contents, ctc.

(5) Expanded Nutrition Projects
have been started in different States
with the assistance of UNICEF and
FAO with the objective of converting
village communities to sound practices
in relation to the production and
consumption of protective foods and
to encourage through a programme of
nutrition education, self-help in this
Tegard.

(6) Suitable material in the form
of Brochures, Posters, Pamphlets,
etc. has been issued for nutrition
education and popularisation of low
cost nutritious and balanced diets.

Aircraft used in Civil Aviation

93. Shri Sham Lal Saraf: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the type of aircrafts that are
in use in civil aviation in the coun-
try, their cruising speed capacity to
carry passengers and freight in each
such type; and

(b) how these aircrafts compare
with aircrafts in use for civil avia-
tion in advanced countries of the
world?

The Deputy Minister in the Minis-
try of Transport and Communication
(Shri Mohiuddin): (a) and (b). A
statement showing  the  passenger
seatfng capacity. cruising speed etc.
of aircraft operated by the nationa-
lised Corporations and private opera-
tors in India as well as those used
by foreign Airlines operating to and
across India is laid on the  Table.
|Sce Appendix I, annexure No. 17]

It will be noted that the aircraft
operated by Indian operators are also
being used by other operators of
countrie; advanced in aviation.
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Supply of Foodgrains to West Bengal

95. Shri Sarkar Murmu: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any foodgrains have
been supplied to the Government of
West Bengal during the current fin-
ancial year;

(b) if so, the quantity supplied;

(c) whether the Government of
West Bengal have asked the Centre
for more foodgrains; and

(d) it so, whether Government pro-
pose to supply the required quantity
of rice to West Bengal?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) Yes, Sir.

(b) During the period from  1st
April to middle of July, 1962 about
33,000 tonnes of rice and 189,000 tonnes
of wheat have been supplied Lo West
Bengal from Central Stocks.

(c) and (d). Whatever quantity of
foodgrains |is actually ndeded for
distribution in West Bengal is sup-
plied by the Centire in consultation
with the State Government.

Cash Crops
96. Shri M. K. Kumaran: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Goﬁarnmefnt have con-
sidered the suggestion put forward
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by some experts that production of
cash crops should be encouraged in
Kerala even at the risk of decreasing

food production; and

(b) if so, whether the Central
Goverament have arrived at any con-
clusion in giving advice to the State
Government with regard to the pat-
tern of future devlopment of agri-
culture in Kerala?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). During
the course of discussions on the
Kerala State Plan in December 1960.
in which technical experts partici-
pated, the Kerala Government were:
advised to concentrate on promoting
increased production of certain cash
crops such as rubber, coconut, areca-
nut, cashewnut, spies etc. in preference
to foodgrains.

Popularisation of Wheat and Wheat
Products

97. Shri M. K. Kumaran: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is any scheme:
to popularise wheat and wheat pro-
ducts among people in the rice-eat=
ing regioas in the country; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M, Thomas): (a) and (b). There
is no specific scheme in operation at
present. /However, wheat is being
made available freely in the rire-
consuming States with a view to en-
couraging its consumption. In cer-
tain areas, part of the demand for
rice is being met by the distribution
of wheat, Efforts have also been
made from time to time by various
organisations and agencies to popu=
larise wheat and wheat products by
the demonstration of varied recipes
and the Government have encourag-
ed and assisted such efforts.
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Telephone Line

98. Shri P. K. Deo: Will the Minister
of Transport and Communications be
pleased to state:

(a) why the telephone line between
Bhawanipatna and Balangir is not
properly audible;

(b) for how many days it was out
of order during the years. 1960-61 and
1961-62; and

(¢) what amount was spent for the
improvement of the line during these
years?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) The transmis-
sion quality of the lines between
Bhawani-Patna and Balangir is re-
ported to be good.

(b) The circuit was interrupted
on 29 days each in 1960-61 and 1961-62,
(c) During 1860-61, maintenance

expenditure was Rs. 542 and during
1961-62, it was Rs. 692.

Building For G.P.0. Bhawanipatna

99. Shri P. K. Deo: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether the construction of the
General Post Office building at
Bhawanipatna, District Kalahandi in
Orissa has been taken up; and

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) No.

(b) The possession of the land was
taken only in November, 1961. The
preliminary drawings will be prepar-
ed soon after which the matter will
be processed further.

Public Call Office at Bettath
Puthiyangadi

100, Shri Koya: Will the Minister

of Transport and Communications be
pleased to state:

(a) whether Government have
received any representation to open
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a Public Call Office at Bettath Puthi-
yangadi in Kozhikode District; and

(b) if so, what action Government
propose to take on the representa-
tion?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagvati): (a) No.

(b) Action is being taken to provide
a Public Call Office.

Building for Head Post Office, Calicut

101. Shri Koya: Will the Minister
of Transport and Communications be
pleased to state:

(a) the progress made in the cons-
truction of the building for Head
Post Office at Calicut; and

(b) when Government
complete the work?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) The construc-
tion work has just commenced. It is
in the foundation stage.

expect to

(b) The work is likely to be comp-
leted in May, 1968,

National Highways

102, Shrimati Laxmi Bai: Will the
Minister of Transport and Communi-
cations be pleased to state the year-
wise expenditure incurred on the
repairs and maintenance of the follow-
ing National Highways during 1959-60,
1960-61 and 1961-62.

(i) Hyderabad to Bombay,

(ii) Hyderabad to Sholapur, an(\i

(iii) Hyderabad to Madras and
Bangalore?

The Minister of State in the Minis-—
try of Transport and Communications
(Shri Raj Bahadur): (i), (ii) & (iii)
The information is being collected
from the State Governments con-
cerncd and will be laid on the Table
of the Sabha.
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Exploitation of Forests in Himachal
Pradesh

103. Shri ‘D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a plan for the exploi-
‘tation of forests in Himachal Pradesh
during the Third Five Year Plan
period has been prepared:

(b) if so. the salient features there-
of: and

(c) the total estimated expenditure
involved and the estimated income
from the scheme?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) This scheme envisages extrac-
tion of timber from forests by
mechanical means. conversion into
sleepers and pulpwood, construction of
logging roads and artificial regenera-
tion of conifers.

(c) 60 lakhs has been provided for
this scheme during Third Plan period.
Its operation is expected to result in
an additional revenue of Rs. 11 lakhs
during the Third Plan period and
Rs. 12,5 lakhs annually after 1965-66.

Farm Output in Punjab

104. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any short-term loan
has been given to the Government
of Punjab during 1960-61 for increas-
ing farm output: and

(b) if so, the nature and amount of
‘the loan?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes.

(b) Short term loan of Rs. 103.26
lakhs was sanctioned by the Central
Government to the Government of
Punjab during 1860-61 for the pur-
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chase and distribution of fertilisers
and seeds for increasing production of
food crops. The loan is repayable
within 18 months from the date of
drawal and interest is charged at 3}
per cent per annum for the period of
18 months or for the actual period for
which the loan is retained by the
State Government.

Robberies on Railways

105. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the total number of robberies
committed on each Railway during
the year 1962 up-to-date and the loss
thus sustained in each case: and

(b) the steps thalt are being taken
to prevent such incidents?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). Necessary infor-
mation is being collected and will be
Jaid on the Table of the House on
receipt.

Night Work Allowance for Dock
Workers

( Shri Indrajit Gupta:
106. . Shri Mohammad Elias:
[ Shri Yallamanda Reddy:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether any agreemeni has
been reached with the All India Port
and Dock Workers' Federation regard-
ing special allowances for night work:

(b) if so, the agreed basis of the
night co-efficients; and

(c) if the answer to part (a) above
be in the negative, what is preventing
an agreement being reached?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(¢). The question of granting weight-
age to port employees for night work
was fully discussed by Government
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with the representatives of the two
Federations, viz. th¢ All India Port
and Dock Workerss Federation and
the Indian National Port and Dock
Workers' Federation in June last. In
the light of those discussions and the
proposals put forward during those
discussions for a settlement of the
problemy, Government have taken the
following decisions on the subject:—

(i) Weightage will be admissible
for the period between 10 p.m.
and 6 a.m. irrespective of
whether the hours of work
within the period fall in the
second or third shift. The
weightage shall be 10 minutes
for every hour worked during
that period.

(ii) Where there is already a built-
in-weightage in the shape of
reduced working hours, no
other weightage will be
allowed.

(iii) It shall be open to the Port
Administration as an alter-
native to weightage to reduce
the hours of work wherever
possible, in the case of shifts
which fall between or extend
into the period between
10 pm. to 6 am.

(iv) The period of recess, includ-
ing variable recess, shall not
count for weightage.

(v) If in the case of an employec
any other special allowance
is given for night work, he
shall be given an option to
retain that allowance or to
receive thc benefit of this

weightage.

(vi) The Marine crew on stand-by
duty will be eligible for
weightage. But marine crew
who live on board a vessel
will not be eligible for this
benefit when they are not em-
ployed on watch-keeping duty
and are merely on call duty.
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(vii) Extra payment to an employee
for weightage for night duty
shall fall due when the total
of the actual hours worked
plus weightage exceeds the
normal day shift hours.

(viil) The rate shall be the single
rate, calculated at pay plus
dearness allowance plus com-
pensatory allowance divided
by 240, per hour.

(ix) For the purpose of calculat-
ing weightage of 10 minutes
per hour of duty performed.
duty for less than half an
hour shall be ignored and
duty for half an hour and
more but less than an hour.
shall be reckoned as one fu}l
hour.

The Government have accordingly
issued orders giving effect to these
decisions from 1st July 1962, so far
as the Class III and Class IV employees
of the Administrations of Cochin,
Vishakhapatnam and Xandla Ports
arce concerned. The decisions have
also been communicated to the Port
Trusts of Bombay, Calcutta and
Madras for implementation,

Dam on Damodar River near Bokaro

( Shri B. K. Das:
107 J Shri Subodh Hansda:
") Shri S. C. Samanta:
[ Shri M. L. Dwivedi:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the construction of a
dam on the Damodar river near the
Bokaro Thermal Power Station has
been decided upon;

(b) if so, for what purposes; and

(c) whether the cost of the dam
will be borne by the D.V.C.?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) A tentative decision
has been taken for the construction
of a dam at Tenughat.
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(b) Mainly for meeting the water
requirements of the Bokaro Steel
Plant.

(c) Yes.

Retiring Rooms at Olavakkot Junction

108. Shri P. Kunhan: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 850 on the 8th May, 1962
and state when the construction of
the two retiring rooms at Olavakkot
Junction will start?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): The work is proposed to be
included in the Works Programme for
1963-64 subject to its acceptance by
the Railway Users’ Amenities Com-
mittee and availability of funds.

Silent Valley Project in Kerala

109. Shri P. Kunhan: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 554 on the 3rd
May, 1962 and state:

(a) whether the preliminary investi-
gations of the Silent Valley Project
in Kerala have been completed; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). No informa-
tion has been received from the Gov-
ernment of Kerala.

Extension of Noamundi-Banspani
Railway Line

110. Shri Surendranath Dwivedy:
Will the Minister of Railways be
pleased to state:

(a) whether there is any proposal
to extend Noamundi-Banspani Rail-
way line to connect the same with
Jaipur-Keonjhar Road and Rourkela;
and

(b) whether any demand has been
made by the Mines and Fuel Ministry
for extending the existing siding capa-
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city and loading plots at Banspani,
S.E. Railway and whether the exten-
sion work is likely to be taken up this
year?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) No such proposal is
included in the Railways’ programme
of construction of new lines for the
Third Five Year Plan.

(b) No specific demand has been
received from the Ministry of Mines
and Fuel, but in order to meet the
increasing demand at the station, the
Railway is providing additional load-
ing sidings with loading plots and the
work has been taken in hand.

Railway Lines Between Nergundi and
Khurda Road Stations

111, Shri Surendranath Dwivedi:
Will the Minister of Railways be
pleased to state:

(a) whether any progress has been
made in doubling the Railway lines
between Nergundi and Khurda Road
stations of the S.E. Railway;

(b) When the work is likely to be
completed; and

(c) what is the total annual tonnage
Railway handles in Chonduar siding
and Charbatia station, both of incom-
ing and outgoing traffic of all the
industries situated in Chonduar?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) The weoerk is cxpected 1o be
ready by December 1964 subject to
the supply of girders for the Maha-
nadi bridge in time.

(c) Total tonnage handled during
1961-62 is as under:—

Inward Outward.
Chonduar Siding 74,935 61,052
Charbatia station 2,454 1,615
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Transportation of Coal by Railways

112. Shri Surendranath Dwivedy:
Wiil the Minister of Railways be
pleased to state:

(a) whether any fresh review has
been made in so far as the transpor-
tation of coal by Railways is concern-
ed in the current year; and

(b) what tonnage of coal was car-
ried by the railways during 1961-62
and what is the target fixed for
1962-63 after reviewing the position?

The Deputy Minister in the Minis-
try of Railways (Shri S V. Rama-
swamy): -(a) The transportation of
coal by railways is constantly under
review.

(b) The tonnage of coal carried by
Railways in 1961-62 is not available
yet. The target for loading of coal
for the year 1962 has been fixed as
under:

West Bengal & Bihar Coalfields:
Wagons Per day
(a) Steel 1400
(b) Dugda Washery 300
(c) Jamadoba Washery 150
(d) Other consumers 3646

Outlying Coalfields:

(a) Korea Rewa 530
(b) Pench & Chanda 419
(c) Singareni 380
(d) Talcher 100

The target for other consumers
from West Bengal and Bihar coal-
fields has been increased by 120
wagons per day from 1-7-1962.

Agricultural Production

( Shri H. P. Chatterjee:
113 4' Dr. Renen Sen:
* | Shri Dinen Bhattacharya:

3

| Shri Mohammad Tahir:

Will the Minister of Food and
Agriculture be pleased to state the
sieps taken to verify the figures of

increased production claimed by the
States under different agricultural
schemes from year to year under the
development plan?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): The State Govern-
ments first furnish estimates of
inputs under the different production
programmes on the basis of which,
using the standard yardsticks, esti-
mates of increased production are
framed. Later, they furnish the esti-
mates of agricultural production
based on crop cutting experiments. To
the extent the increased production
is reflected in actual production, the
lutter serve as g check on the former.

Farakka Barrage

( Shri S. M. Banerjee:
Dr. Ranen Sen:

* Shri Dinen Bhattacharya:
Shri Karjee:

114

Will the Minister of Irrigation and
Power be pleased to state:

(a) the further progress that has
been made with regard to construction
of Farakka Barrage; and

(b) when this work is likely to be
completed?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Tenders, have been
received for the construction equip-
ment and orders will be placed with-

in the next few months. Special
Railway siding for the Project is
under construciion by the Railway

authorities and plans for transport of
the enormous quantum of construc-
tion materials by rail ropeway, road
and river transport are under discus-
sion. Quarry sites have been finalis-
ed, after detailed investigations, and
plant lay-out is under preparation.
Detailed designs of the Locks, the
construction of which is contemplated
in the next working season, are well

under way.

(b) The work is scheduled to be
completed by 1969-70.
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improvement of Quality of Sugarcane

115. Shri S. M. Banerjee: Will the
Minister of Food and Agriculture be
pleased to state:

{a) the steps that have been taken
t¢ improve the quality of sugarcane
in UP.;

(b) whether any incentive has been
given to the cane-growers; and

(c) if so, in what form?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M, Thomas): (a) The following
steps are taken to improve the quality
of Sugarcane:—

(i) Continuous research is in pro-
gress to select and release
new promising varieties with
better sucrose content for
general cultivation;

(ii) A few promising varieties
are always kept on the ap-
proved list to be available as
a stand by in case the
varieties under cultivation
show signs of deterioration;

(iii) Development and Extension
Schemes are in operation to
bring to the doors of culti-
vators results of research;
and

LJ
(iv) The deterioration of suitable
varieties under field condi-
tions is being controlled
through proper cultural prac-
tices and control of insect
pests.

(b) Yes, Sir.

(c) Under the Sugarcane Develop-
ment Schemcs, subsidies are given
for the following items:—

(i) surface wells etc. under minor
ircigation  projects to the
extent of 25 per cent;

(ii) phosphatic fertilizers to the
extent of 25 per cent,;
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(iii) plant protection:

(a) 50% for pesticides, rechani-
cal dusters, sprayers, etc.;

(b) 100% loan for power operat-
cd machines and plant
protection equipment.

(iv) for ccmpleting the balance
of the programme for estab-
lishing seed farms, assistance
upto 50 nP per maund is
allowed as under the 2nd
Five Year Plan; and

(v) demonstrations of improved
methods of cane cultivation
are arranged in the cultiva-
tors’ fields and credit facili-
ties are provided to the culti-
vators for the purchase of
fertilizers, etc,

Weather Chart

[ Shri P. K. Deo:
"\ Shri Narendra Singh Mahida:

Will the Minister of Transport and
Communications be pleased to state:

116

(a) whether facsimile weather
charts are sent from Delhi to foreign
countries; and

(b) if so, to which countries?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin): (a) No.

(b) Does not arise,

Drainage in Delhi

17 _f Shri P. K. Deo:
"\ Shri Narendra Singh Mahida:

Will the Minister of Health be
pleased to state:

(a) the steps that are being taken
to provide better drainage facilities
for flood water in Delhi;

(b) whether there is any proposal
to cut the Ring Road by providing
a culvert near Shakur Basti; and

(c) whether any steps are taken to
check the overflow of water from the
irrigation channels in the Punjab?
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The Minister of Health (Dr. Sushila
Nayar): (a) The following steps have
been and are being taken by the
Delhi Municipal Corporation to pro-
vide better facilities for the drainage
of the flood waters in Delhii—

(1) Providing new storm  watcr
drains;

(2) Maintenance of old storm
water drains by periodically
cleaning and repairing them
before and after the monsoon
and

(3) Improving the interception of
rain water.

(b) The proposal to provide a cul-
vert on the Ring Road near Shakur
Basti is being implemented. The cul-
vert is under construction.

(c) Vigilance is constantly kept to
check any overflow from irrigation
channels in Delhi which are being
maintained by the Panjab Govern-
ment. As soon as any breach occurs,
necessary action is taken to get it
plugged by the TPanjab Irrigation
Authorities. The Panjab Authorities
have already been requested to stop
excessive flow in their irrigation chan-
nels during the rainy season this
year. For checking the flow from
diversion channel of drain No. 8 and
drain No. 6 entering the Alipur
Block of Delhi, the Panjab Govern-
ment have agreed to construct a re-
gulator on drain No. 6 near the point
where diversion channer of drain
No. 8 leaves the course of drain No.
6. The Janjab Government have also
agreed to construct a regulator in
Delhi over the link channel connect-
ing the tail end of drain No. 8 with
the Najafgarh Jheel.

Plant Protection Measures

118. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have re-
ceived any request from the Krishna

District Cotton Growers Association
to enhance the subsidy towards rlant
protection measures from Rs. 5 Rs. .0
per acre; and

(b) if so, what action has been taken.
by Government?

The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) No.

(b) The Government of India, have,
however, on their own, agreed to the
provision of subsidy upto 50 per cent
of the cost of pesticides, dusters,
sprayers, etc. under the Cotton Deve-
lopment Scheme in the States to be
shared equally between the Central
and the State Governments. Recent-
ly, it has been decided that the Gov-
ernment of India would provide their
share of 25 per cent. subsidy, leaving
it to the State Governments to pro-
vide any additional subsidy they
liked. *

Idukki Power Project

119 [ Shri A. K. Gopalan:
"\ Shri Imbichibava:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 2467
on the 4th June, 1962 and state:

(a) whether the Central Water and
Power Commission has completed
preparation of the report on the
Idukki Power Project: and

(b) whther any decision has been
taken on Kuttiyadi Power Project?

The Minister of State in the Min-
istry of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) The project report on Kuttiyadi
power project is still under examina-
tion of Central Water and Power
Commission.



351 Written Answers

Signal and Tele-communication Casual
Staft

f Shri A. K. Gopalan:
120. \ Shri P. Kunhan:

Will the Minister of Railways be
pleased to state:—

(a) Whether it is a fact that the
Signal and Tele-Communication
Casual Staff working on the Electri-
fiacation of the Howrah-Moghalsarai
section, Khargpur-Rourkela  section
and Asansol-Durgapur section are en-
titled to temporary scales of pay
(CPC) and other amenities given to
temporary workers;

(b) if not ,why they are not given
‘these facilities;

(¢) whether it is a fact that they
are not granted weckly rest;

(d) whether it is a fact that they
are made to work for 12|14 hours in-
stead of 8 hours; and

(e) if so, the reasons therefor?

The Deputy Minister in the Ministry
-of Railways (Shri Shahnawaz Khan):
(a) No.

(b) Casual labour on such projects
are not eligible Tor such facilities.

(c) No.

(d) No.

(e) Does not arise.

Co-operative Societies

121, Shri Bishanchander Seth: Will
the Minister of Community Develop-
ment, Panchayati Raj and Co-opera-
ton be pleased to state:

(a) how many co-operative societies
are at present functioning in the
country;

(b) how many States are still there
without co-operative societies; and

(c) what steps Government are
taking to see that each and every
State is provided with such societies?

The Deputy Minister of the Ministry
of Community Development, Pancha-
yati Raj and Co-operation (Shri Shyam
Dhar Misra): (a) According to the
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statistical statements of the Reserve
Bank of India the number of coopera-
tive societies of all types on 30th
June, 1960 was 3,13.499. The provisi-

nal figure as on 30th June, 1961 is
3,28.225.

(b) None.

(c) Does not arise.
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Railway Line between Varanasi and
Gorakhpur

123. Shri Vishram Prasad: Will the
Minister of Railways be pleased to
state:

(a) whether Government have any
proposal to connect the railway line
between Varanasi and Gorakhpur via
Azamgarh to reduce the distance het-
ween the two stations; and

(b) if so, when Government pro-
pose to give effect to this proposal?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) No.

(b) Does not arise.

Water Supply

124. Shri D. C. Sharma: Will tha
Minister of Health be pleased to state:

(a) whether a proposal to tackle
the problem of urban and rural water
supply on an emergency footing and
to give relief to the people in the
States which suffer from acute water
scarcity is under consideration;

(b) if so, the details thereof; and

(c) the decision faken in this ra-
gard?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). The problem of
water supply in the country, parti-
cularly in rural areas, is engaging
constant attention of the Government.
The water supply schemes have been
given high priority in the Third Five
Year Plan and ways and means are
being devised with a view to solving
the problem as quickly as vossible.
The objective is to arrange safe
drinking water supply in all rural
areas within the Third Five Year
Plan period, if possible.
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Collapse of Railway Bridge im
Muzaffarpur Distt.

125. Shri Priya Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether it ic a fact that a rail-
way bridge between Dhang and
Bairagnia in  Muzaffarpur  district
collapsed under pressure of the sur-
ging flood waters of the river Bagmati
on the 30th June, 1962; and

(b) if so, the extent of damage to
life and property on that account?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy)t
(a) and (b). No sir. None of the Rail-
way Bridges between Dhang and
Bairagnia collapsed but due to heavy
spill of Flood water of River Bagmati,
the approach banks of one of the
Bridges were breached. The approxi-
mate cost of repairs is Rs. 1,91,000]-.

Pensions to Railway Employees

126. Shri Priya Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that rail-
waymen were given option for pen-
sion scheme;

(b) if so, whether most of the rail-
waymen who retired after exercising
this option have not yet been paid
their pensions;

(c) whether forms to be filled in
by widows of the persons who exer-
cised option for pension during their
lifetime have been made available;
and

(d) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Raiflways (Shri Shahnawaz Khan):
(a) Yes, Sir.

(b) No, Sir. Out of 14,560 pension-
able railway employees who have re-
tired to the end of May, 1962, pen-
sions have been sanctioned in 13,645
cases. Out of the remaining 915 cases,
643 are less than six months old.

(c) Yes, Sir.

(d) Does not arise.
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Hybrid Maize Seeq

128. Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Starred Question No. 1266 on ihe
4th June, 1962 and state:

(a) whether the attention of Gov-
ernment has been drawn to the re-
search work done by the Vivekanand
Laboratory, Almora, U.P. on the rro-
duction of hybrid maize seed; and

(b) it so, their main findings and
recommendations to augment the pro-
duction of this particular type of
maize seed?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) As a result of research under-
teken, VL 54, a variety of hybrid
maize has been cvolved. It has giveun
good yield results at Srinagar (Jamnwu
& Kashmir). Almora (U.P.), Kangra
(Punjab), Sikkim, Solan (Himachal
Pradesh), Tarai Farm (U.P.) and
Dholi (Bihar). This variety has been
approved for cultivation in the Nor-
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thern Himalayan Tract under thz2
popular name “Himalaya” and the
work of producing its hybrid sced has
been initiated by the Indian Council
of Agricultural Research with eftect
from the current Kharif season.

Additional Line Works for Coal
Movement

J Shri Shree Narayan Das:
129. { shri M. K. Kumaran:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Planning Commission has authorised
the Railways to undertake certain
additional line works to provide ade-
quate capacity to coal movement;

(b) if so, which line works are be-
ing considered in this connection; and

(¢) the nature of decisions taken in
this regard?

The Deputy Minister im the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) Partial doubling of following
sections is beimg considered for this
purpose:

Mileage

(1) Bina-Bhopal

section 48
(2) Certain sections in the

Coal-field areas. 24
(3) Waltair-Samalkot

section 50
(4) Khurda Road-Viziana-

gram. 70

(5) Bhopal-Ujjain section. 30
(6) Phulera-Jaipur
section. 23

245 miles.

In addition, certain other line capa-
city works such as remodellin; of
yards, provision of crossing stations,
additional loops, extension of loops
terminal facilities etc. will have tc be
undertaken,

(¢) It is proposed to undertake the
provision of facilities mentioned in
part (b) above.
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Central P & T Advisory Council

130. Shri Shree Narayan Das: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the extent to which it has been
possible to give effect to the recom-
mendations and suggestions made by
the Central P & T Advisory Council;
and

(b) the important aspects of rerom-
mendations accepted so far?

The Deputy Minister of Transport
and Communications (Shri Bhagvati):
(a) and (b). A statement showing the
particulars of final orders issuedq in
respect of the recommendations of
the Central P & T Advisory Council
is laid on the Table of the House [See
Appendix I, annexurc No. 18). Other
recommendations are still under exa-
mination.

Agricultural Production in Gramdan
Areas

131. Shri Shree Narayan Das: Will
the Minister of Community Develop-
ment, Panchayati Raj and Co-opera-
tion be pleased to state:

(a) whether any scheme has beecn
put into operation to render financial
help to develop agricultural produc-
tion in gramdan areas through co-
operative societies;

(b) if so, the important features of
such a scheme; and

(c) the extent to which funds al-
lotted for the purpose have been uti-
lised?

The Deputy Minister in the Minis-
try of Community Development, Pan-
chayati Raj and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
question of providing financial assis-
tance for agricultural production to
cooperative societies in Gramdan Vil-
lages and Bhoodan areas is under
consideration of this Ministry,

(c) Does not arise,

Vegetable Cultivation in Delhi

132. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Indian Agriculture
Research Institute and the Delhi De-
velopment Department jointly pro-
pose to run demonstration farms in
August in Delhi in order to intensify
vegetable ' cultivation;

(b) if so, details of the scheme; and

(c) what other measures are being
taken to promote cultivation of veget-
ables in or -around Delhi?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No.

(b) Does not arise.

(¢) Extension work is being done
by the Indian Agricultural Research
Institute, New Delhi in a block of 19
villages in Delhi State since 1950 and
in the Kanjhawala Block of Delhi
State, comprising 56 villages, during
the last few years. Among other
things, numerous demonstrations on
vegetable growing have been carried
out with much success. The new
varieties of peas, bhindi, brinjal, chil-
lies, cowpea and tomato produced by
the Institute have become very popu-
lar with the farmers. The Delhi
Administration are assisting in this
matter by advancing loans to growers
for irrigation purposes and also in the
distribution of vegetable seeds under
the technical guidance of the Institute.
This will be further intensified.

Railway Accidents

133. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state what effective measures have
been taken during the past three
months to eliminate railway acci-
dents?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): Preventive measures taken
to minimise the incidence of railway
accidents are detailed in Chapter IV
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of “A Review of Accidents on India
Government Railways 1960-61". In
addition to added emphasis having
been laid on the strict adherence to
measures mentioned therein, the fol-
lowing "additional measures were 1lso
taken during the past three monins:—

(1) Railways have been asked to
observe strictly the speed
restriction of 25 m.p.h. al-
ready imposed on Metre
Gauge wagong with less than
10" wheel base for safety rea-
sons.

(2) The carrying capacity types
of non-standard and old
wagons of S.E. and Central
Railways which are more
prone to failure of bearing
springs, axle guards and hot
boxes has been reduced by 3
tons. The Railways have also
been asked to utilize these
wagons on Departmental and
slow trains to the extent pos-
sible.

(3) (a) With a view to reduce
incidence of hot boxes on
trains instructions have
been issued to the Rail-
ways that the axle-boxes
of all goods stock should
be repacked with cotton
waste enclosed in hessian
bags and placed across
the journals and the
change-over must be
completed within 12
months.

(b) In order to have a uni-
form system of manufac-
turing of axle box pack-
ing rolls, the Railways
have been asked to send
an officer and necessary
staff to see the manufac-
turing procedure of rolls
and repacking of axle
boxes at New Delhi sick
lines for about a week.

(4) A special procurement cell in
the Works Directorate has
been set up to expedite pro-
curement of Permanent Way
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materials which will help to
accelerate relaying of worn
out track and also to streng-
then the track.

(5) The Railways have been
advised that lever collars are
useful aids to memory and
that they may consider adopt-
ing them for use on Station
Master’s slide instruments
according to their require-
ments.

Smallpox Eradication Programme

134. Shri P. C. Borooah: Will tue
Minister of Health be pleased to state:

(a) .how far the National Smallpox
Eradication Programme has been im-
plemented in different States/Union
Territories; and

(b) what success has been achieved
in it in the country particularly the
North Eastern Part?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The information
so far received in this connection
from the States/Union Territories is
contained in the statement laid on the
Table of the House. [See Appendix
I annexure No. 19].

Postal Stock Depot, Shillong

135. Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations’ be pleased to state:

(a) whether it is a fact that Gov-
ernment had decided to shift the pos-
tal stock Depot located in Shillong to
Gauhati;

(b) whether the actual shifting has
been delayed; and

(c) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) The question
regarding shifting of the Postal stock
Depot, Shillong to Gauhati was under
examination and final orders for its
shifting to Gauhati with effect from
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1st September, 1962, have now been
issued.

(b) No.

(¢) Does not arise.

Extension of Railway Line From
Bongaigaon to Jogighopa

136. Shri P. C. Borooah. Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
people of Goalpara had presented a
memorandum to him urging for the
extension of the railway line from
Bongaigaon to Jogighopa; and

(b) if so, the Govt’s decision there-
on?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) Yes.

(b) As the proposed line is not in-
cluded in Railway’s programme for
construction of new lines during the
Thirq Five Year Plan, there is no pos-
sibility of the work being taken in the
near future,
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Male Nurses in Civil Hospitals

138. Shri P. Kunhan: Will the
Minister of Health be pleased to state:

(a) whether Government are treat-
ing persons who passed the Army
Third Grade Examination in Medicine
as eligible for appointment as male
nurses in the civil hosoitals; and

(b) if not the reason therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(by The Third Grade Examination
Certificate of the Indian Army Medical
Corps is not considered as equivalent
to the certificate in General Nursing
approved by the Indian Nursing Coun-
cil as its standard of training is low.

Nationa] Institute of T.B., Bangalore

139. Shri Rameshwar Tantia: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that the
National Institute of Tuberculosis,
Bangalore, will receive an allocation of
$110,000 from UNICEF during 1962-
63;

(b) if so, how the allocation is to be
utilised;

(¢) whether it is also a fact that cer-
tain such other centres are also to be
started with UNICEF allocations; and

(d) if so, when and where?

The Minister of Health (Dr. Sushila
Nayar): (a) No. The allocation is in-
tended for 20 District T.B. Clinics.

(b) To supply INH (un anti-Tuber-
culosis drug) to the 20 District T.o.
Clinics over a period of 2 years.

_ (¢) The UNICEF is to supply X-Ray
and Laboratory equipment for 40 Dis-
trict T.B. Clinics.
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(d) A statement containing the re-
quisite information in respect of the
20 District T.B. Clinics to which X-
Ray and Laboratory equipment will
be supplied by UNICEF during 1962-
83 is given below.

STATEMENT

Name pf the Name of the T.B. Clinic

State

Uttar Pradesh 1. Ghaziabad 1
2. Jaunpurt

3. Meerutt

4. Sitapurt

§. Bastit

6. Rohtak

Andhra Psadesh 7. Anantapurt
8. Warangal
9. Visakhapatnam

Punjab

Mysore 10. Chitaldurg
11. Mangalore
12. Tumkur 1

Andhra 13. Velloret

Kerala 14. Cannanoret
15. Ko:tarakarat

Maharashtra 16. Nasik

Gujarat 17 Ahmedabad
18. Rajkot *

Madhya

Pradesh 19. Shahdol 1
20. Dhar

tTentatively selected.

C.H.S. Scheme, Delhi

140. Shri Bishanchander Seth: Will
the Minister of Health be pleased to
state:

(a) whether a large number of Cen-
tral Government employees are resid-
ing in Shahdara (Delhi) and Ghazia-
bad;

(b) whether it is a fact that these
employees do not enjoy the benefits of
Contributory Health Secrvice Scheme;
and;

(c¢) what steps Government propose
to take to extend the C.H.S. Scheme
to these areas?

The Minister of Health (Dr. Sushila
Nayar): (a) About 2300 Central
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Government servants are stated to be
residing in Shahdara and other trans-
Yamuna colonies in Dethi. Informa-
tion regarding the number of Central
Government servants residing in
Ghaziabad is not available.

(b) Yes.

(c) The question of extending the
C.H.S. Scheme to Shahdara and other
trans-Yamuna colonies in Delhi is un-
der consideration. There is no propo-
sal to extend the C.H.S. Scheme to
Ghaziabad.

Malaria Eradication Programme

141. _{Shr} A. K. G?palan;
\ Shri Umanath:
Wil]l the Minister of Health be
pleased to state:

(a) whether the Malaria Eradication
Programme of the Government of
India is in operation in all the States
in India;

(b) the number of people employed
all over India and in each State in
this programme;

(c) when the Malaria Eradication
Programme is expccted to come to an
end;

(d) wheher Government have any
proposal to cxtend the programme;
and

(e) whether Government have
chalked out any proposal to absorb
the persons who will be losing their
jobs on completion of the programme?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. The programme is
in operation throughout the country.

(b) The required information is be-
ing collected from the States and will
be laid on the Table of the Sabha as
soon as it is available.

(c) Malaria is expected to be eradi-
cated from the major parts of the
country by the end of the Third Five
Year Plan period, except in some areas
along the international borders and
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some pockets and foci in the problem
areas.

(d) No. It is not necessary.

(e) This is primarily a matter for
the State Governments. Their parti-
cular attention to thig problem was
drawn in May, 1959 and from the re-
plies received so far, it is observed
that most of the State Governments
and Union Territories would be in a
position to utilise the services of the
staff rendered surplus when the
National Malaria Eradication Pro-
gramme is completed.

Birfurcation of R.M.S. Andhra

142. Shri Yallamanda Reddy: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether there is any proposal
for bifurcation of R.M.S. ‘Y’ Division
in Andhra Circle (Posts and Tele-
graphs);

(b) if so, when; and

(c¢) whether it is a fact that the
headquarters of the proposed new divi-
sion is going to be located outside the
State of Andhra Pradesh?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) to (c). There
was a proposal to bifurcate the RMS
‘Y’ Division in Andhra Circle, but it
has been decided not to do so.

Fruits and Vegetables

143. Shri Yallamanda Reddy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether there is any proposal
to undertake marketing survey to
assess the availability of fruits and
vegetables grown in the country; and

(b) if so, when it will be com-

pleted?

The Minister of State in the Minis-
istry of Food ang Agriculture (Dr.
Ram Subhag Singh): (a) Yes A
scheme to survey the acreage and

production of fresh fruits and vege-
tables suitable for canning and pro-
cessing in the country has been
undertaken by the Directorate of
Marketing and Inspection with effect
from 1st April, 1962.

(b) The scheme has been sanc-
tioned upto 31st March, 1963, and the
report is eXjected to be completed by
this date.

Scales of Pay of Railway Assistant
Surgeons

‘144, Shri Yashpal Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that All
India Railway Medical Association
has urged to bring the grades of the
Assistant Surgeons Gr. I on par with
those of Central Health Services; and

(b) if so, the decision taken in

this regard?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). Representations
were received from various sources
viz. Railway Doctors, Indian Medical
Association, All India Railway Assis-
tant Surgeons Association, etc, urging
that the scales of pay, prospects of
promotion and status of Doctors
should be improved so as to bring
them on par with the staff of the
Contributory Health Service Scheme.
These representations were examined
and the following decisions were
taken:—

(1) The authorised scale of pay
of Rs. 335-20-475-25-575-EB-25-650
allotted earlier provisionally to
Assistant Surgeons should be treat-
ed as final

(2) Private practice by Assistant
Surgeons should be restricted to
(i) families of the Railway cm-
ployees drawing pay of Rs. 150 per
month and over at their residence;
(ii) passengers who take ill while
on travel and (iii) eutsiders who
may be admitted as indoor patients
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or for surgical treatment in Rail-
way Hospitals.

(3) A restricted non-practising
allowance on the following scale
should be granted to Assistant Sur-
geons:—

(a) Specialists lik  Anaesthe-
tists, Radiologists, Ddhtists, etc.
who by the very nature of their
profession are not likely to have
any general practice:

(i) Rs. 75 per month for
those drawing upto and in-
clusive of Rs. 500 per month.

(i) Rs. 100 per month for
those drawing pay above Rs.
500 per month.

(b) Other Assistant Surgeons.

(i) Rs, 125 per month for
those drawing pay upto and
inclusive of Rs. 500 per month.

(ii) Rs. 100 per month for
those drawing pay above Rs.
500 per month.

(4) Assistant Surgeons after 5
years service shall hold the honor-
ary gazetted rank and shall be en-
titled to the usual privileges grant-
ed to gazetted officers in matters
such as passes, allotment of quart-
ers etc.

(5) The cadre of Assistant Medi-
cal Officers should be reviewed to
improve the promotion prospects of
Assistant Surgeons.
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Thefts of Copper Wire

146. Shri Hem Raj: Wil] the Min-
ister of Transport and Communi-
cations be pleased to state:

(a) the number of cases of thefts
of copper wires in the different Postal
and Telegraph Divisions of the coun-
try, Division-wise in 1962 upto the
end of July;

(b) the estimateq cost of the wires
stolen;

(c) whether it is a fact that the
theft cases are on the increase;

(d) it so, the reasons therefor; and

(e) the steps taken to check it?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) and (b). Infor-
mation is being collected and will be
placed on the Table of the Sabha.

(¢) During 1961-62, there was an
ircrease in some arcas but rcduction
in others.

(d) This is an essentially a Law
anqg Order problem. The thefts are
brought to the notice of the respective
State Governments.

(e) The following steps have been
taken:

1. Close liaison by Circle autho-
rities with State Police autho-
rities to apprehend the culprits.

2. Increase of liability to punish-
ment for the offence.

3. Replacement of copper wire by
copper-weld wire in  theft
affected areas,
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4. Replacement of overhead lines
by underground cables on the
main trunk routes.

Survey of Kangra Valley Railway for
Realignment

147. Shri Hem Raj: Will the Minis-
ter of Rallways be pleased to state:

(a) whether the survey of the
Kangra Valley Railway for its realign-
ment has been completed;

(b) if not, whether Government
have received any representation to
make its realignment through the
populous portion of the hilly area;

(c) whether any representations
have also been received for conversion
of its Rail-Bridges into Road cum
Rail Bridges;

(d) if so, the decision taken thereon;

(e) by whom the construction cost
of this realigned Railway will be
borne, whether by the Central Gov-
ernment or the State Government;
and

(f) what will be itg probable cost?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Not yet.

(h) and (c). Yes

(d) The cost of the line by follow-
ing an alignment through the more
populous area is likely to be about
Rs. 1.7 crores more. Hence it is likely
that the Punjab Government  who
will have to bear the cost of the line
will not favour this alignment. Re-
garding construction of rail-cum-road
bridges, the experience is that on the
narrow gauge generally these are not
more economical than separate rail
and roag bridges. However, the matter
will be further considered on receipt
of the Project Report.

(e) The survey for the realignment
of the line between Jawanwala Shahr
and Guler Stations has been under-
taken at the request and cost of the

Punjab Government, who will also
pay for the realignment of the line.

(f) This will be known after the
survey work is completed ang the
estimate is prepared.

Centra] Council of Indian Medicines

148, Shri Hem Raj: Will the Minis-
ter of Health be pleased to state:

(a) whether Government propose
to set up a Central Council of Indian
Medicines for its alround development
and progress; and

(b) it not, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). A Central Coun-
cil of Ayurvedic Research has been
set up. Through it the Government
is getting the advice of the best
talent available for the promotion of
Ayurveda.

Rural Electrification in Rajasthan

149. Shri Morarka: Wi}l the Minis-
ter ot Irrigation and Power be pleased
to state:

(a) the towns and villages in
Rajashthan that would be electrified

during the Third Five Year Plan
period;
(b) the progress that has been

made so far; and

(c) the total amount alloited for
the above and spent so far?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) 300 towns and villages
are expected to be electrified in
Rajasthan during the Thirq Five
Year Plan

(b) 82 villages were electrified
up to the middle of July, 1962.

(c) Of the total provision of Rs. 111
Jakhs  made fo: rural electrifica-
tion in Rajasthan  during the Third
Five Year Plan, a sum of Rs. 11 lakhs
way releasel to the State Government
during 1961-62. Figures in respect of
expenditure incurred by the State
Government so far are not available.
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Destruction of Crops in Tripura

150. Shri Dasapatha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Aus
crops in Tripura were destroyed by
pests this year;

(b) if so, the estimated amount of
loss; and

(c) what steps are being taken to
meet the contingency that has arisen
due to thiz: damage?

The Deputy Minister in the Minis-
try of Food (Shri A. M. Thomas):

{a) Yes.

(b) and (c). Necessary information
is being collected and will be placed
on the Table of the Sabha as soon as
possible,

Ryots of Tripura

151. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 1963 on the
25th May, 1962 and state:

(a) whether any arrangement has
since been made by which the jote-
dars can cut trees standing in jote
lands with the prior permission of
Revenue/Forest Authorities in  Tri-
pura;

(b) if not, what steps Government
propose to take to provide facility to
the jotedars for cutting their trees
without duty, till the particular pro-
vision of the Tripura Land Revenue
and Land Reforms Act 1960, which
provides right to jotedars for cutting
trees, is enforced?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The jotedars are
being allowed to cut treeg of unre-
served species without payment of
royalty. In the case of trees of re-
served species, permission is given on
realisation of royalty.
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(b) The matter is still under exa-
mination,

Ring Road, Delhi

152. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the uptodate progress made in
the construction of Ring Road in
Delhi;

(b) the amount spent so far there-
on?

The Minister of Shipping in the
Ministry of Transport and Commu-
nications (Shri Raj Bahadur): (a)
The work on the construction of the
Ring Road around Delhi is complete
except the following items which are
in progress:—

(1) Approaches to the over bri-
dges across the three railway

lines Vi, Delhi-Gurgaon,
Delhi-Rohtak and Delhi-
Karnal;

(2) Construction of bridge across
the Najafgarh drain; and

(3) Strengihening the existing
crust in certain sections.

(b) Rs. 120°55 lakhs upto the 30th
June 1962, out of the total estimated
cost of Rs. 1682 lakhs.

Special Postage Stamps for W.H.O.

153. Shri D, C. Sharma: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) whether Government propose
to issue special postage stamps to

further the W.H.O. drive against
small-pox;

(b if so, when; and

(c) what conditions are attached

to take such an action?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) It is not pro-
posed to bring out a special stamps
but special cachets with appropriate
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slogans will be provided to further
‘the drive against small-pox.

(b) and (¢) Do not arise.

Power supply to Delhi from Bhakra

154. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the quantum of power Delhi
will get from the Bhakra Project in
Punjab during 1962-63;

(b) by what time it is expected to
be avzailable; and

(c) the progress mafle uptodate at
both the ends for the tran.mission of
that power?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). 8,000 KW
of power has already been received
by the Delhi Electric Supply Under-
taking in June, 1962. Additional 12,000
KW are expected to be received by
September, 1962.

(c) The Delhi Electric Supply Un-
dertaking have made practically all
the arrangements necessary to receive
the additional supply. The Punjab
State Electricity Board are engaged
on coverting their transmission sys-
them from 132 KV to 220 KV for deli-
very of additional power. The work
is expected to be completed by Scp-
tember, 1962.

Government Hospitals in the country

156. Shri Sham Lal Saraf: Will the
Minister of Health be pleased to state:

(a) the total bed strength, atten-
dant with nccessary health service
available for indoor patients in the
Government Hospitals and Dispensa-
ries in the country; and

(b) how far the object of providing
a hospital bed for a minimum number

of our population has been achieved?
The Minister of Health (Dr. Sushila

Nayar): (a) The bed strength in Gov-
ernment Hospital and dispensaries is

reported to be 1,36,000, out of a total
bed strength of 1,85,000.

(b) 0.40 per 1,000 in 1960, against
0.24 per 1,000 in 1946.

Civil Aerodromes for Jets and Vis-
counts

157. Shri Sham Lal Saraf: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) how many civil aerodromes have

runways fit for landing Viscounts and
Jet plane€s;

(b) whether Radar facilities are pro-
vided in our country; and

(c) if so, the names of such places?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin): (a) 38. Of these,
Bombay, Calcutta and Delhi airports
have runways suitable for operations
of bigger Jets like the Boeing 707 and
at Madras airport the runway is being
developed fdr such bigger jet aircraft
operations.

(b) Yes, Sir.
(¢) Aerodrome Radars:

Bombay and Calcutta airports.

Storm  Detecting Meterological

Radars

(1) Bombay (Santa Cruz).
(2) Calcutta (Dum Dum).

(3) New Delhi (Safdarjang).
(4) Madras.

(5) Nagpur.

(6) Gauhati.

(7) Agartala.

(8) Mohanbari
progress).

(Installation in

Loss to Railways in Bihar due to
Floods

158. Shri Raghunath Singh: Will the
Minister of Rallways be pleased to
state the extent of damage caused to
railways last month on account of
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floods in Bihar particularly by Bagmati
and Kosi Rivers?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
It is presumed the Honourable Member
is referring to damage during the
month of June, 1962, which is appro-
ximately Rs. 2 lacs due to floods in
river Bagmati.

Waterlogging in Punjab

159, Shri Raghunath Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Punjab Government
with collaboration of East German
Governmment are taking anti-water-
logging steps; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). Professor
Janert, an expert on drainage from
East Germany, was consulted in 1959
by the Government of Punjab on the
Waterlogging problem in that State.
Professor Janert gave his views on
certain technical issues e.g., surface
drainage, shallow tubewells, lining of
channels, planting of deeprooted trees
etc, The Govermment of Punjab has
taken up a few pilot schemes to test
the efficacy of the measures before
taking a decision in the matter.

Railway Bridges damaged due to
Floods

161. Shri Raghunath Singh: Will the
Minister of Railways be pleased to
state how many railway  bridges
callapsed or were damaged during
the floods or rains in India during
the last two months.

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
Only one small hume pipe culvert on
N.F. Railway between Rangiya and
Rangapara collapsed during the floods.

Wagons for movement of Coal to
Madras

162. Shri Umanath: Will the Minis-

ter of Railways be pleased to state:
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(a) whether sufficient wagons have
been allotted to carry the allotted coal
to the State of Madras;

(b) the wagon requirement of the
State to carry the fully allotted coal
and the wagons allotted;

(c) if the number of wagons falls
short of the requirement, the reasons
and the steps contemplated to meet
the wagon needs in full; and

(d) the extent to which carrying of
coal is affected by insufficiency of
wagons?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) and (b). Coal to State of Madras
moves partly by rail-cum-sea and
partly by all rail route. The wagons
requirements vary from month to
month. The position for July 1962 is
given below:—

(i) Rail-cum-Sea Route:

Allotment Loading  Remarks
given by the

Coal Controller

947 (1) § wagons returned
cmpty by collieries.

(#1) Diversion of 10
wagonsto other by

962
(upto 25-7-62)

cousumers Coal
Controller.

(31) Al Rl Royte .

Allotment Loading Remarks

given by

the Coal

Controller

2257 2245 Short fall duc to lack
of indents.

(¢) and (d). Do not arise,

P. & T. Buildings in Orissa

163. Shri Surendranath Dwivedy:
Will the Minister of Transport and
Communications be pleased to state:

(a) the amount of rent paid by
Orissa Posts and Telegraphs Circle
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every year for using private houses
for the purposes of the Department;

(b) the total number of post and
telegraph offices of different catego-
ries in Orissa and the total number of
staff employed in them;

(c) whether all the employees have
been provided with houses and offices
ir. departmental buildings; and

(d) if not, since when this problem
has been receiving the attention of the
authorities and in how many years the
Department propose to construct its
own houses for the staff as well as the
offices and how many have been
taken in hand in the current year?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) Rs. 2,11,687.00.

(b) 517 and 4,656 respectively.

(c) No. 143 employees have been
provided with departmental quarters.
54 P. & T. offices are located in depart-
mental buildings.

(d) The problem has been receiving
attention since Independence but pro-
gress has been seriously hampered by
shortage of funds Sanction for con-
struction of 119 units of staff quarters
and construction and exiension of 19
P. T. buildings has been accorded and
the work will be taken up during this
year.

Bridge on National Highway 47

164. Shri P. Kunhan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the amount allocated for the
bridge at Mile 6|2 of Palaghat Cochin
Frontier Road on National Highway
No. 47;

(b) whether the work has already
been taken up; and

(c) it so, when it is likely to be
completed?
The Minister of Shipping in the

Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) No
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amount has yet been allocated for the
bridge at Mile 6/2 of Palaghat Cochin
Frontier Road on National Highway
No. 47, as the work is not included in
the 3rd Plan, but steps are being taken
to include the work in the current
plan and to allocate necessary funds.

(b) No, Sir.

(c) Does not arise at present.

Heart Disease

'165.f Shr! M. N. Swamy: )
\ Shri M. K, Kumaran:

Will the Minister of Health be

pleased to state:

(a) whether it is a fact that the
Imperial Chemical Industries has
invented a Drug which might help
those who are prone to heart disease;
and

(b) it so, whether any attempts
have been made by Government to
introduce the drug in the market for
use in view of the alarming number
of deaths?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Govern-
ment of India have no information. A
report appeared in the Press that the
Imperial Chemical Industries have
found a drug which might help per-
sons suffering from heart diseases.
The drug has not undergone even the
preliminary clinical trials and so the
question of putting it in the market
does not arise.

Renovation of Bateshwar Ghats at
Agra

166, Shri S. N. Chaturvedi: Will the
Minister of Irrigation ang Power be
pleased to state:

(a) whether the Central Water and
Power Commission examined a pro-
posal for the renovation and recons-
truction of the Bateshwar Ghats in
Agra District (U.P.) to be taken up in
Third Five Year Plan; and

(b) if so, whether the scheme was
approved, and whether there is any
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possibility of its being taken up dur-
ing this Plan period?
The Minister of State in the Minis-

try of Irrigation & Power (Shri
Alagesan): (a) Yes.

(b) The Central Water and Power
Commission had examined the scheme
furnished by the Government of
Uttar Pradesh and suggested that
further investigations should be car-
ried out before the scheme was
finalised, The State Government
have now reported that they have
prepared a revised scheme as a result
of the investigations carried out by
them. The revised scheme has not
yet been received by this Ministry
from the State Government. The
scheme is not included in the list of
schemes for the Third Plan submitted
by the State Government.
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Floods in Durgapur Channel

{ Shri Subodh Hansda:
*\ Shri S. C. Samanta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
damage which was caused during 1959
flood in the Durgapur channel by
collapsing of a lockgate has not yet
been repaired by the Damodar Valley
Corporation authorities;

(b) whether it is also a fact that
West Bengal Government have

170
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brought this fact to the notice of
D.V.C. authorities;

(c¢) whether this is one of the fac-
tors, why West Bengal is unwilling
to take over the charge; and

(d) the  action taken or proposed to
be taken in the matter?

The Minister of State in the Minis-
try of Irrigation & Power (Shri
Alagesan): (a) The repairs have been
completed.

(b) Yes.

(c) The Government of West Bengal
have not advanced this as a reason
for the delay in their taking over the
canal system.

(d) The question of taking over of
the canal system by the Government
of West Bengal is under negotiations
between the Government of West
Bengal and the D.V.C.

Non-Issue of Railway Tickets to
Passengers at Guntur for Tenali

171, Shri Jashvant Mehta: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that railway
passengers at Guntur were not issued
the usual tickets to Tenali on the 6th
June, 1962,

(b) if so, what were the reasons

for not issuing the tickets;

(c) the number of passengers who
travelled without tickets; and

(d) the number of passengers who
were charged extra penalty on arrival
at Tenali?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). As the stock
of printed tickets to Tenali Was
exhausted at Guntur Station, printed
tickets were not issued.

(c) Ten, five -of whom intimated

the T.T.E. before entraining.
(d) Five,

Post Offices in Rural Areas

172. Shrimati Renuka Ray: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that there
has been considerable delay in the
construction of posts office buildings
in rural areas, whereas funds allocat-
ed for the purpose have remained
unspent; and

(b) if so, what steps are being taken
to overcome the delay?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes, to some
extent,

(b) The Projects in rural areas
generally cost less than Rs. one lakh.
The financial powers of Heads of
Circles have recently been raised to
Rs. one lakh and they have been per-
mitted to engage the services of State
P.W.Ds. for the execution of such
projects under certain conditions. A
separate wing of the C.P.W.D. has
been formed and the strength of
architects has been augmented.

Inclusion of ‘Courtallam’ in the list
of Stations

173. Shri M, K. Kumaran: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Railway Board have refused to accept
the request of the Government of
Madras to include Courtallam in the
list of stations to which railway
seasonal concessions would be avail-
able; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, but this refers to
correspondence of 1959, Very recent-
ly on 20-7-62 the Director of Infor-
mation & Publicity, Government of
Madras, has asked for reconsidera-
tion of the matter. No reply to this
has been sent yet.
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(b) Concessional return tickets are
issued only to certain hill stations
and such concessional return tickets
are not issued to other stations serv-
ing places of tourist importance
health resorts, etc. Further the pre-
'sent overcrowding position on trains
precludes consideration of concessions
to additional places.

P. & T. Offices in Assam

174. Shrimati Jyotsna Chanda: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) how many post offices tele-
graph offices and telephone exchanges
have been opned in the First year of

Third Plan period in the Assam
Circle;
(b) why no Post and Telegraph

‘Office has been opened in Duliajan,
Assam where a new township of Oil
India Limited has been establishec
since 1959;

(c) whether Government propose to
do so now; and

(d) if so, target date of opening
the post office in Duliajan?

The Deputy Minister in the Minis-
‘try of Transport andg Communications
(Shri Bhagvati): (a)

Post Offices........ 137.
Telegraph Offices........ 2,
Telephone exchanges ...... 3.

(b) to (d). A sub office was to be
opened at Duliajan on 1-8-62. It could
not be opened earlier due to non-
-availability of suitable accommoda-
tion. There has been no demand for
provision of telegraph facilities but
the matter is being examined.

Cauvery River Board

175. Shri Raghunath Singh: Will
the Minister of Irrigation and Power
be pleased to state whether Madras
Government have suggested that the
proposal of the Centre to establish
Cauvery River Board is not necessary
as the river’s water is fully utilized?
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The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): The Government of
Madras have taken the view that no
useful purpose will be served by the
formation of a Cauvery River Board
as the potentialities of the Cauvery
Basin have almost been fully exploit-
ed in both the States and any differ-
ence of opinion between the two
States can as well be settled by direct
negotiations between them as pro-
vided for in the Madras-Mysore
Agreement of 1924.

Molestation of Girl by Railway
Protection Force

176, Shri Raghunath Singh: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that a
Railway Police Officer at Dehradun
detained a girl who belonged to
Amritsar for a week and molested
her; and

(b) the action taken in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). The matter is
still under police investigation.

Forest Development

177. Shri G. Mohanty: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) the amount allotted for Orissa
State out of Rs. 8.31 lakhs provided
during 1961-62 and Rs. 51 lakhs
provided during 1962-63 for raising
nurseries and undertaking pre-
liminaries for setting up plantations
as a programmed of Forest Develop-
ment sponsored by the Central
Government; and

(b) how many acres have been
covered during these two years so
far out of a total of a lakh of acres
planned to be developed during the
Third Five Year Plan period?

The Minister of State in the Minis-
try of Food ang Agriculture (Dr.
Ram Subhag Singh): (a) During
1961-62 a sum of Rs. 50,000 was
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“plantations of fast growing species”.

For 1962-63 an allotment of Rs.
4,20,700 has been administratively
approved.

(b) During 1961-62, seventeen

nurseries were raised. No planta-
tions were undertaken. During 1962-
63, the State Government propose to
raise plantations over an area of
2,200 acres at an estimated cost of Rs.
20,6,700.

Freight realised from Goods booked
at Bhadrak Station

178, Shri G. Mohanty: Will the Min-
ister of Railways be pleased to state
the amount of freight on goods realised
at Bhadrak station (S.E. Rly.) in
Orissa during the half-yearg between
January—June, in 1960, 1961 and 1962?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): The amount of freight on
goods realised at Bhadrak station

during the half years (January—
Junc) in 1960, 1961 and 1962 is
furnished below:—

Rs.
January to June 1960. 9,92,069
January to June 1961. 9,07,773.
January to June 1962. 8,97,812.

Confirmation of Postmen

179, Shri G. Mohanty: Ot the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of postmen in Orissa
appointed 20 years back, those ap-
pointed 15 years back and those ap-
pointed 10 years back and not con-
firmed yet; and

) (b) the reasons for keeping them
in temporary service for such a long
time?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri B. Bhagavati): (a) and (b). The
m'formation is being collected and
will be laid on the table of the Sabha.
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Rural Electrification

180. Shri Kashi Ram Gupia: Will
the Minicter of Irrigalioa and Power
be pleased to state:

(a) the total value of equipment
required for achieving the target of
rural electrification fixeq for the Third
Plan period;

(b) how much of the equipment is
to be imported and whether foreign
exchange Jfor the same has been made
available;

(c) equipment of what value will
be made available within the coun-
try and of what type;

(d) whether any part of the equip-
ment to be imported has been already
received; if so, the wvalue of ihis im-
ported equipment; and

(e) what are the main items of ihe
equipment to be imported and the
countries from where the same will
be purchased or have been purchased?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (e): Information i3
being collected from the Statt Gove-
ernments, including Union Territories
and will be laid on the Table of the
House as soon as possible.

New Disease in North Kanara

181. Shri Yashpal Singh: Will the
Minister of Health be pleased to state:

(a) whether attention of Govern-
ment has been drawn to reports ap-
pearing in the Press as also in the
Sunday Statesman, New Delhi, dated
the 8th July, 1962, to the effect that a
dreadful disease, yet to be identified
and so far regarded as a mystery
disease but believed to be caused by
manganese fume poisoning has spread
widely in a part of North Kanara; and

(b) whether Government propose
to conduct any field study for observ-
ing the causes and effects of this
disease and for recommending its possi_
ble cures?
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The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) Choronic manganese poisoning
is an industrial hazard, the pathoge-
nesis of which is not fully known.
No specific remedy for the disease,
except withdrawal from exposures
and suitable rehabilitation of the
patient in new occupations, is yet
known.

The Indian Council of Medical Re-
search has appointed a  Working
Group to carry out research work on
the various aspects of manganese
poisoning.

Telegraph Line in Manipur

182. Shri Rishang Keishing: Will
the Minister of Transport amd Com-
munications be pleased to state:

(a) the number of days in a year
on which the telegraph line in Mani-
pur remained out of order during the
years 1960-62;

(b) the number of telegrams, ordi-
nary as well as express, received in
and despatched from Imphal Tele-
graph Office by wire and ordinary post
during the aforesaid period; and

(c) action taken and being taken
for the removal of difficulties of the
public of Manipur in this connection?

The Deputy Minister in the Ministry
of Transport amd Communications
(Shri Bhagavati): (a) The number
of interruptions on the Gauhati-
Imphal Telegraph circuit during 1960-
61 was as follows:—

1960-61 108
1961-62 .. 99

(b) A statement is given below:

STATEMENT

Dnring the vear
1960-61 1961-62
Number of telegrams

both express and
ordinary sent :

(1) on wire 32,817 35,510
(#1) by post 196 212
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Number of tclegrams
both express and
ordinary received :

(i) on wire . 26,365 26,033
(#) by post . 276 311
(c) The working hours of the

Imphal-Shillong Wireless telegraph
link have been increased from 3 hours
to 14 hours daily since July 1961 and
a wireless link to Calcutta has also
been made available for 1 hour daily
for disposal of telegraph traffic to
Calcutta and beyond; in addition the
wireless telegraph link to Gauhati is
now worked for 2 hours daily.

Leimakhong Power Scheme in Mani-
pur

183. Shri Rishang Keishing: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the extent of damage caused to
the Leimakhong Power Scheme by
the recent flood;

(b) the estimated amount to be
spent and time to be taken to recon-
struct or repair the aforesaid power
scheme;

(¢) how does it affect the power
supply scheme of Manipur; and

(d) whether an enquiry by compe-
tent authority will be held in order
to locate the real cause of the heavy
damage to the power scheme?

The Minister of State in the Min-
istry of Irrigation and Power (Shri
Alagesan): (a) The old power sta-
tion, its weir, channel and staff quar-
ters have been completely washed
away. The weir for the new power
station, which was about 50 p.c. com-
plete, has also been destroyed toge-
ther with power channel. The loss
is estimated to be about Rs. 2 lakhs.

(b) Estimates for these have not
so far been finali®ed.

(c) Supply of power to Imphal
town as well as the neighbouring
localities, namely, Mantri Pukri,

Ching Moirang had to be suspended
for a short period. This has since
been restored by pressing the diesel
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power plant available at Imphal inte
gervice, and by diverting some sur-
plus power from the power stations
at Thoubal and Moirang.

(d) The Director General Geologi-
.cal Survey of India has been request-
ed by the Central Water and Power
Commission to investigate the cause
.of the damage.

Model Farms with Japanese Aid

J Shri Rishang Keishing:

184, 7\ Shri Dasaratha Deb:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of Indian farmers
to be trained and~the duration of
training in the model farms to be
established with the help of the Japa-
nese farmers; and

(b) how the selection of the trai-
nees will be made?

The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b):
The scheme for training of Indian far-
mers in the four model demonstration
farms, being established in the States
of Bihar, Gujarat, Orissa and West
Bengal with the assistance of tke
Japanese Government, has yet to be
finalized.

Death of I.A.C. Pilots

( Shri Raghunath Singh:
186.<{ Shri P. K. Deo:
| Shri Yashpal Singh:

Will the Minister of Tramsport and
Communications be pleased to state
whether it is a fact that 1.A.C. plane
pilot Capt. B. K. Arora died on the
16th July, 1962, while on a chartered
Dakota flight from Kabul to Amritsar
when a vulture crashed through the
wind-screen of the plane near Lahore,
and the details thergof?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): The facts are t{hat

Indian Airlines Corporation Dakota
aircraft VT-AUS, while returning
from a charter flight from Kabul to
Amritsar, on Sunday, the 15th July,
1962, suffered a bird hit approximate-
ly 50 miles from Lahore, from a vul-
ture, who smashed the pilot's direct
vision window glass and entered the
cock-pit and caused grievous head
injuries to Co-pilot B. K. Arora. Com-
mander of the aircraft managed to
land the aircraft safely at Lahore.
The injured pilot was rushed to Mayo
Hospital, but inspite of medical assis-
tance rendercd, he succumbed to his
injuries.

2. The accident has been investi-
gated by the Pakistan authorities. An
officer of the Civil Aviation Depart-
ment participated in the investigation
as an observer. The final report of
investigation is now awaited from the
Pakistan Civil Aviation authorities.

Shortage of P & T Staff in Kerala

187. Shri P. Kunhan: Will the Min-
ister of Transport and Communica-
tions be pleased to state:

(a) whether it is a fact that there
is a shortage of staff in Kerala P & T
Circle; and

(b) if so, what action is being taken
by Government to remove this shor-
tage?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri B. Bhagavati): (a) Yes, Sir,
there is some shortage.

(b) The following steps have been
taken:

(i) Examination for direct recruit-
ment of clerksjsorters has already
been held on 1st July 1962.

(ii) Additional approved candidates
from preious recruitment have been
allotted to the Divisions concerned
and the divisional officers concerned
are taking action to finalise prelimi-
nary action required before appoint-
ment.

(iii) Some candidates are already
undergoing the prescribed training
before appointment.
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Increase in Railway Passenger Fares

188. Shri Nambiar: Will the Min-
ister of Railways be pleased to state:

(a) whether it is a fact that 2nd
and 3rd class passenger fares for
short distance travel, particularly be-
tween three to ten miles, have been
increased by more than 10 per cent
contrary to the proposals made in his
Budget speech; and

() the formula by which these in-
creases are effected?

The Deputy Minister in the Minis-
try of Railways (Shri §. V. Rama-
swamy): (a) and (b). The relevant
portion of paragraph 8 (page 4) of
the Railway Budget Speech in the
Parliament on 19th April, 1962, re-
garding revision of passenger fares,
reads as follows:—

“8. The bases of the proposad
fares, class-wise, are shown in the
Supplement to the Explanatory
Memorandum on the Budget which
is being circulated with the Budget
papers. The percentage increase
proposed in first class fares aver-
ages to about 15 per cent, while
that for second and third class
fares would be a little under 10
per cent.”

The proposals made in the Rsilway
Budget Speech were therefore to be
considered in conjunction with what
was clearly indicated in the Annexure
to the Supplement to the Explanatory
Memorandum on the Railway Budget
circulated to the Parliament with the
Budget papers in April, 1962. In the
aforesaid Annexure, the following re-
marks were given:—

“The overall average increase
on existing Second Class fares
approximates to 8:65 per cent.”

“The overall average incerase on
existing Third Class fares approxi-
mates to 9'85 per cent.”

It was therefore made quite clear
that the fares for second and third
classes were to be revised in such a
manner that the overall average in-
crease worked out to a little less than
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10 per cent. It was not stated that
for no distance would the increase
exceed 10 per cent. While in some
cases, particularly for short distances,
the increase is more than 10 per cent,
there are also cases where there has
been no increase at all or an increase
of very much less than 10 per cent.

Seed Multiplication and Distribution
Programme

189. Shri Inder J. Malhotra: Will
the Minister of Food and Agriculture
be pleased to state what steps have
been taken by Government to bring
seed multiplication and distribution
programme on sound footing and on
uniform basis in the country?

The Deputy Minister of Food (Shri
A. M. Thomas): A statement giving
the required information is laid on
the Table of the House. [See Ap-
pendix I, annexure No. 21].

Central Water and Power Commission

190. Dr. K. Y. Rao: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) how muny posts of members of
Central Water and Power Commission
are still vacant and for how long;

(b) if the period is long, does the
work suffer; and

(c) whether steps will be taken to
fill the posts early?

The Minister of State in the Minis-
try of Irrigation & Power (Shri Ala-
gesan): (a) In the Water Wing of the
Commission two posts of Members
are vacant. One vacancy occurred
on the 17th December, 1961 and the
other on the 10th July, 1962. In the
Power Wing of the Commission, one
post of Member is vacant since the
1st of April, 1961,

(b) The work is being looked after
by the Chairman and other mempers
in addition to their own duties, and
work has not been allowed to suffer.

(c) Steps are being taken to fill the
vacancies as early as possible.
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Irrigation By Tube-Wells

195. Shri Kashi Ram Gupta: Will
the Minister of Food and Agriculture
be pleased to state:

(a) what per hour minimum water-
discharge capacity (in gallons) of a
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tube-well is regarded as economic for
agricultural irrigation purposes;

(b) the average total cost of such a
tube-well;

(¢) what are the Running Expenses
for such a tube-well and the power
required for the same both to be
based on an average working day of
eight hours; and

(d) how much area is irrigated in
an eight hours working day by tube-
well of the capacity asked for in part
(a) above?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) The economics of
tubewell irrigation is governed not
only by its water discharge capacity
but also by its depth which influences
the cost of construction and running,
by the source of power for running it,
wiz,, whether it is hydro-electric
power, steam generated electricity,
diesel generated electricity or diesel
engine, by the cropping pattern in the
commanded area and by the irriga-
tion rates which can reasonably be
levied from the cultivators. These
factors vary consideraly from area to
area and it is not possible, therefore,
%0 determine the minimum water dis-
charge capacity of an economic tube-
well without reference to the area im
which the tubewell is to be construct-
ed. However, from the experience of
States in which large areas are being
irrigated by tubewells, it can be said
that the minimum discharge varies
between 25,000 gallong per hour in
Gujarat and 33,000 gallons per hour
in Bihar.

(b) The average cost varies from
Rs. 65,000 to Rs. 90,000.

(c) The average running expenses
vary from Rs. 12,700 for a diesel
engine operated tubewell to Rs. 7,750
for tubewell run by hydro-electric
power, for 5,000 hours and 4,000 hours
respectively. The power requirement
would be 27 H.P. for diesel engine in
Gujarat and 15 H.P. for electric motor
in Bihar. The tubewell will not be
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economical if it is worked ﬁor only
eight hours a day.

(d) The area irrigated varies from
200 acres to 400 acres.

Dam at Mainadhar on Barak River,
Assam

198. Shri N. R. Laskar: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the necessary investi-
gations regarding the proposed Earth
Dam at Mainadhar on the Barak
River, District Cachar, Assam has
been completed;

(b) if so, the details thereof; and

(c) the pro_bable date by which the
construction work of the dam will be
completed?

The Minister of State in the Mimis-
try of Irrigation and Power (Shri
Alagesan): (a) The investigations for
the Barak Dam are in progress.

(b) Does not arise.

(¢) Feasibility of the construction of
a dam will be known only on com-
pletion of the investigations.

Telegraph amd Public Call Office
Facilities at Rudrampur

197. Shri R. N. Reddi: Will the
Minister of Transport amd Communi-
ocations be pleased to state:

(a) whether it has been decided to
open a Public Call Office and provide
telegraph facilities at Rudrampur,
Kothagudium Taluk, Khammam Dis-
#rict; and

(b) if so, when the same will be
provided?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes.

(b) June 1963; or earlier if possi-
ble.

Railway Siding between Ramagundam
and Godavari Khani

193. Shri R. N. Reddi: Will the
Min ster of Railways be pleased to
state:

(a) the reasons for the delay in
completing the Railway siding bet-
ween Ramagundam and Godavari
Khani;

(b) when it is likely to be complet-
ed; and

(c) when the same will be opened
for traffic?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) There is no delay on
Railway’s part in completing the sid-
ing between Ramagundam and Go-
davari Khani. Progress of the work
hag been held up as some of the
bridges which are being cons-
tructed by the Colliery have not
been completed. As soon as the
bridges and earth work are ocom-
pleted, the railway will lay the sid-
ing.

(b) and (c) The siding is expeocted

to be completed by November, 1962,
and opened for traffic in December,
1962.

Distance Restriction on Third Class
Passengers on Traing

199. Shri R. N. Reddi: Will the
Minister of Railways be pleased to
state:

(a) whether t here is any proposal
to impose distance restriction for
third class passengers on Howrah|
Madras Mail and Hyderabad/Howrah
Express trains; and

(b) if so, the nature of such res-
trictions?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) and (b). A statement giving the
existing  distance restrictions by
Howrat| Madras Mailg for third clase
passengers is given below. There is
at present no proposal to impose any
further restrictions by this train.
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There is at present no proposal to
impose distance restriction by Hydera-
bad|Howrah Express trains.

STATEMENT

The third class passengers are not
‘allowed to travel by Howrah|Madras
Mails:—

(a) Between any two station on
the Howrah-Khurda Road
length (both inclusive).

(ii) Between any station on the
Howrah-Khurda Road length
(both inclusive) and any sta-
tion on the:—

(a) Cuttact-Talcher Branch.

(b) Khurda Road-Puri Branch,
and

(¢) Rupsa-Baripada Branch.

(iii) or distances less than 160
kilometres between any two
stations on the Khurda Road|
Waltair length (both inclu-
sive).

Bombay-Vijayawada Janata Express

200. Shri R. N. Reddi: Will the
Minister of Railways be pleased to
state:

(a) whether there is a proposal to
introduce Bombay Vijayawada Janata
Express via Wadi and Hyderabad;
and

(b) if so, when the same is likely
to be introduced?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) and (b) There is no proposal to
introduce a Janata Express train bet-
ween Bombay and Vijayawara via
Wadi and Secunderabad in the near
future.

Confirmation of Assistant Permancnt
Way Inspectors in Delhi Division

J Shri Buta Singh,
* 3 Shri Gulshan:

Will the Minister of Railways be
pleased to state:

201
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(a) whether it is a fact that the
confirmation of the Assistant Perma-
nent Way Inspectors on the Northern
Railway has not been made for the
past many years in Delhi Division;

(b) if so, the reasons therefore; and

(¢c) when these confirmations are
likely to be made?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) to (¢) No. The confirmations were
actually made in June, 1959. They are
again being 'made very shortly.

Damage to Railway Track. during cur-
rent Rainy Season

202. Shri D. N. Tiwary; Will the
Minister of Railways  be pleased to
state:

(a) the damage done 1o Railway
tracks during the currcnt rainy season;
and

(b) the loss of revenue due to the
breaches in lines?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) The damage to Railway track (in-
cluding bridges) so far, during the
curreat rainy season after 1st June
196Z) has becen assessed roughly at
Rs. 11:00 lakhs.

(b) It is not possible at this stage to
assess the Joss of revenue on goods
and passenger traflic as a result of
dislocation of train services, since in
most cascs, there is only a temporary
decline in earnings which are partly
made good subsequently after the
traffic is restored.

Farm Planning

( Shri D. C. Sharma:
| Shri P, C. Borooah:
203. ﬂ Maharajkumar Vijaya
Ananda:
[ Shri Ram Rattan Gupta:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is proposed to start
two farm planning projects to provide
on a continuing basis effective guidance
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to experts on farm planning in the
.States; and

(b) if so, the details of the proposal?
i

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) Yes, Sir. Two pilot re-
search projects in farm planning, one
in the North and the other in the
South, are proposed to be started for
conducting research on methodologi-
cal aspects of farm planning techniques
suitable for use under Indian condi-
tions. The experience of these two
projects is expected to be useful for
guidance in farm planning to the
officers of the neighbouring States.

(b) For each project, a village with
representative farming conditions, of
the region, will be sclected. In each
village a group of ten farmers, with
varying conditions in respect of re-
sources, cropping patiern etc. will be
selected and plans will be developed
for these farmers. Two or three sets
of alternative plans using different
techniques will be developed for each
farmer taking into consideration the
managerial ability of the farmer, avail-
ability of resources. personal prefe-
rences and risk bearing capacity of the
farmer. Farm Record Books will be
maintained to collect data on the imp-
lemented plans and to assess the costs
and returns of thesc. The expcerience
of the profect will help in providing
guidance to neighbouring States on
farm planning. Data collected under
the project will provide useful mate-
rial for farm planning training also.

Fire in ‘Indian Shipper’

204. Dr. L, M. Singhvi: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total damage to the Cargo
on ‘Indian Shipper’ when it caught fire
on the 6th May, 1962;

(b) the cause of the fire; and

(c) whether a statement would be
laid on the Table?

- The Minister of Shipping in the
Ministry of Transport and COmmuni-

cations (Shri Raj Bahadur): (a) to
(c) The vessel is expected to reach
Calcutta by the end of this month. On
its arrival, a preliminary inquiry will
be held by the Mercantile Marine
Department, Calcutta. It is on the
completion of the inquiry alone that
details regarding damage to cargo and
the cause of the fire will become
available.

Sethusamudra Scheme

205. Shri Umanath: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether any preliminary report
has been prepared by the Chief Engi-
neer, Madras on Sethusamudra
Schemc;

(b) whether the report has been
submitted to Government; and

(¢) if so, steps proposed to be taken
in the matter?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) No.

(b) and (c) Do not arise.
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Filaria Eradication Programme

209. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that Filaria
Eradication Programme had not made
any progress;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to
be taken in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) There is no programme
yet for eradication of filaria. There is
a pilot National Programme for con-
trol of filariasis which is a public
health problem in some States.

(b) Does not arise.

(c) A Committee was appointed by
the Indian Council of Medical Re-
search to evaluate The progress made
by the National Filaria Control Pro-
gramme and to suggest measures for
controlling Filaria. A note sum-
marising the findings of the Committee
and the recommendations made by
them is laid on the Tahle of the
House. [See Appendix annexure
No. 22].

’

Copies of the report have been
forwarded to the State Governments
for implementation.

In so far as the Government of
India is concerned, the following
decisions have been taken on the
relevant recommendations of the
Committee:— )

(i) Three additional centres om
the Iined of the Filariasis
Training Centre, Ernakulam
(now shifted to Kozhikode)
recommended by the Com-
mittee will be set up by the
Government of India and all
expenditure in that connec-



405 Written Answers SRAVANA 16, 1884 (SAKA) Written Answers 406

tion would be incurred by
the Central Government dur-
ing the Thirq Five Year Plan
period. Tt is proposed to
establish two centres, one
each in ‘Uttar Pradesh and
Andhra Pradesh during the
current “fixancial year and
the third centre (location not
yet decided) during the next
year.

(ii) The Central Government
which will be incurred on the
the additional operational cost
which will be incured on the

establishment of Special
Bureaux, Research-cum-
Trafning Units, Filariasis

Clinics and the re-organised
Units by the State Govern-
ments during the Third Five
Year Plan period. This would
mean that the State Govern-
ments would continue to meet
the operational cost (salaries
and allowances of staff and
contingencies) to the extent
of expenditure being incurred
at presenf and would also
meet 50 per cent of the addi-
tional cost involved in the
setling up of the Special
Bureaux, Research-cum-
Training Centres, re-organised
Units and Filariasis Clinics in
accordance with the recom-
mendations of the Committee.
The Central Government
would continue to supply free
of charge material, equipment
and larvicidal oil and also
meet 50 per cent of the addi-
tional operational cost.

(iij) The pilot B. malavi project in
Kerala State will be imple-
mented and financed entirely
by the Central Government.

Flooding of Poona-Bangalore High-
way

210. Shri Mohsim: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that river
Maleaprabha often obstructs the traffie

on National Highway (Poona-
Bangalore Road) by flooding almost
every year near Mugut-Khan Hubli
in Belgaum District;

(b) whether Government are aware
that public are greatly inconveienc-
ed due to this Blockade being repeated
quite oftén in the rainy season; and

(c) if so, whether Government pro-
pose to raise the height of the bridge
over the said river?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) The
bridge across the river Malaprabha on
the National Highway from Poona to
Bangalore is a submersible bridge.
In normal years the traffic is inter-
rupted four times a year for about a
day each time. However, in years of
abnormal floods the maximum inter-
ruption to traffic was for about four
days.

(b) and (c¢) In view of the inconven-
jence caused to the public by the
submergence of the bridge during
floods a high level bridge in place of
the existing submersible one is to be
provided but the same has been given
low priority as there are a number of
other crossings on National Highways
where no bridge exists. The present
position is that it has not been possi-
ble to provide 27 major bridges requir-
ed on the National Highways during
the Third Five-Year Plan due to
paucity of funds. Efforts are being
made to obtain more funds to provide
for these missing bridges. The ques-
tion of providing a high level bridge
across the Malaprabha river will be
re-considered in the light of funds
available.

Casualty and Emergency Departments
in Hospitals

211. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) the progress made so far in the
proposal to set up a Board to study
the working of hospital casualty
departments in the big hospitals of
the country’s major towns and recom-
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mend measures for streamlining the
casualty and emergency departments
as well as to introduce efficiency in
these departments; and

(b) if so, the details thereof?

‘The Minister of Health (Dr. Sushila
‘Nayar): (a) and (b). A Committee to
review the working of the existing
Emergency and Casualty Departments
in Hospitals in big cities has since
been constituted., vide Government of
India Resolution No. F.7-3/62-HI, dated
the 6th June, 1962, publisned in Gov-
ernment of India Gazette, dated 23rd
June, 1962.

The Committee consists of the
following:—

(1) Dr.N.Jungalwala, Deputy
Dircctor-General of Health
Scrvices, New Delhi .

=) Shri A.S. Baghel, Dcputy
Secretary, Ministry of
Tlcalth, New Delhi

(3) Brigadier I 1. Joscph,
Consultant Surgeon,
Directorate-General
Armed Forces Medical Ser-
vices,  Now Delhi .

(4) Col. R.D. Ayyar, Consultant,
Surgeon and Medical Super-
intend:znt, Safdarjang Hos-
tal, New Declhi.

() Dr. Jacob Chandy, Principal
and Professor ol Neuro-
Surgery, Christian  Meical
College, Vellore . . Mcember

7 6) Dr. M.J.H. Writer, Deputy
Assistant  Director General
of Health berv:ccs, New
Delhi . .

Chairman

Memb:r

Member

Mcembe

Member
Secrcrary

The Committee have powers to co-
opt such other members as they con-
sider necessary.

The terms of reference of the Com-
mittee are as follows:—

(i)To evaluate the existing emer-
‘gency and casualty service in
hospitals in Delhi and other
big cities;

(ii) To formulate recommendations
for their improvement for the
consideration of the Govern-
ment of India;
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The Committee have already visited
major institutions in Vellore, Madras,

‘Bangalore and Delhi and will shortly

be visiting other big cities like Cal-
cutta, Bombay, Du€know, etc. The
Committee associate itself oun such
visits with the Sfate Health Adminis-
tration, Telephone and Police Officials,
private individuals, medical specialists
and local hospital authorities. The
Committee have also circulated a
questionnaire to all The State A.M.Os,
Medical Colleges and Medical Associa-
tions. They have further invited
suggestions, through press advertise-
ment, from experts and Medical and
Non-medical Associations, etc. on the
subject.

Amendment to Food Adultration Act,
1954

212. Shri Hem Raj: Will the Minis-
ter of Health be pleased to refer to
the reply given to Unstarred Question
No. 1459 on the 7th December, 1961
regarding Amendment to the Preven-
tion of Food Adulteration Act, 1954
and state:

(a) whether the Central Committee
have considered the report of the sub-
committee on food standards and
finalised their conclusions;

(b) if so, what advice they have
tendered for the amendment of Pre-
vention of Food Adulteration Act;

(¢) whether it is a fact that several
cases of food adulteration in Delhi
have been reported in the newspapers
recently; and

(b) i so, the action taken by Gov-
ernment in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The report of
the sub-committee has not been con-
sidered by the Central Committee fur
Food Standards. However, the various
suggestions for making amendments
to the Prevention of Food Adultera-
tion Act, 1954 have been considered
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py an ad-hoc Sub-committee appointed
by the Planning Commission. The
Sub-committee  have recommended
inter-alia that the Act be amended to
provide for—

(i) representation on the Central
Committee for Food Standards
for the Indian Standards Ins-
titute, Municipal Corporations
ete.;

(ii) security deposit by the vendor
alongwith the licence fee and
forfeiture of the same on the
infringement of the conditions
of licence;

(iii) more stringent punishment
under section 16 of the Act to
the offenders.

(iv) a minimum fine of Rs. 500/-
in the case of first offence;
and

(v) administration of the Act by
the Central Government.

The recommendations are under con-
sideration.

(c) Reports have appeared in news-
papers recently in regard to the pre-
sence of a lizard in a bottle of aerated
water, a rat in an ice slab, an insect
in a boltle of milk and a cricket in a
bottle of beer.

(d) The reports have been brought
to the notice of the authorities con-
cerned for taking suitable neccessary
measures for the prevention of recur-
rence of such incidents.
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12.07 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER THE INDIAN
TELECRAPH ACT

The Minister of Transport and Com-
munications (Shri Jagjivan Ram):
Sir, 1 beg to lay on the Table a copy
each of the following Notifications
under sub-section (5) of section 7 of
the Indian Telegraph Act, 1885 mak-
ing certain further amendments to the
Indian Telegraph Rules, 1951:—

(i) S.0. No. 1621, dated the 26th
May, 1962.

(ii) S.0. No. 2078, dated the 7th
July, 1962.

(iii) G.S.R. No. 943, dated the
14th July, 1962,

[Placed in Library, see No. LT-
263-/62].

‘STATEMENTS REGARDING THE POWER
SuprLy Crisis IN DeLHI, THE Froop
‘S1TUuATION IN THE COUNTRY AND THE
REPORT OF THE KRISHNA GODAVARI
COMMISSION

The Minister of irrigation and
Power (Hafiz Mohammad Ibrahim):
Sir, I beg to lay on the Table—

(i) a Statement regarding the
power supply crisis in Delhi; and
with your permission, Sir, a state-
ment regarding the power situa-
tion in Calcutta. [Sce Appendix I,
annexures No. 23 and 24].

(ii) A Statement regarding the
flood situation in the  country.
[Placed in Library, see No.
LT-265/62].

(iii) a Statement regarding the
Report of the Krishna Godavari
Commission. [See Appendix I, an-
nexure No. 25.]

Shri Hari Vishnu Kamath (Hoshang-
abad): I request that time be found
for a discussion of the power supply
crisis in Delhi.

Mr. Speaker: I can
when I get some notice.

only decide
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Shri Hari Vishnu Kamath: That we
will give.

Mr. Speaker: You give that notice
and I will take a decision, Before that
what can I say?

Shri S. M. Banerjee (Kanpur): It is
better we consider that. We were so
concerned about the power crisig that
we gave notice of an adjournment mo-
tion. We expected that at least the
hon. Minister would make a state-
ment. Let us know the story; let us
know what is happening. Every day
we are facing this crisis.

Mr. Speaker: I would ask that this
may be circulated to the Members so
that they can study it.....

Shri S. M. Banerjee: So that we
may be allowed to put questions.
Every day we are facing the situation.
I do not know  whether the hon.
Minister. . ..

Mr, Speaker: It will be circulated
and then we can sce.

NOTIFICATIONS UNDER THE MOTOR VEHI-

CLES AcT AND REPORT AND CERTIFIED

ACCOUNTS OF THE SHIPPING  DEVE-

LOPMENT FuNp COMMITTEE AND AUDIT
REPORT THEREON

The Minister of Shipping in the
Ministry of Transport ang Communi-
cations (Shri Raj Bahadur): Sir, I
beg (i) to relay on the Table a copy
each of the following Notifications
under sub-section (3) of section 133
of the Motor Vehicles Act, 1939, mak-
ing certain amendments to the Tripura
Motor Vehicles Rules, 1954: —

(a) Notification No. F-VIII(6)-
MV /61 published in Tripura
Gazette dated the 25th November,
1961. [Placed in Library, see
No. LT-189/62].

(b) Notification No. F. IV(2)-
MV /61 published in Tripura
Gazette dated the 26th May, 1962.

[Placed in Library, see No. LT-
212/62].
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(ii) to lay on the Table a copy each
of the following papers—

(a) Following Notifications under
sub-section (3) of section 133 of
the Motor Vehicles Act, 1939: —

(1) Notifications No. F. 12/130/
56-61/PR(T) and No. F. 12/41/
61-Transport published in Delhi
Gazette dated the 12th April, 1962
and 24th May, 1962, respectively,
making certain amendments to the
Delhj Motor Vehicles Rules, 1940.
[Placed in Library, see No. LT-
267/62).

(2) Notification No. 66/62/F.
68-176 /61-Pub. published in And-
aman and Nicobar Gazette, dated
the 5th April, 1962, making cer-
tain further amendments to the
Andaman and Nicobar Islands
Motor  Vehicles  Rules, 1939.
[Placed in Library, sece No. LT-
268/62].

(b) Report and the Certified
Accounts of the Shipping Deve-
lopment Fund Committee for the
period ended the 31st March, 1961
together with the Audit Report
thereon, under sub-section (6)
of section 16 of the Merchant
Shipping Act, 1958. [Placed in
Library, cee No. LT-269/62].

(c) Statement correcting the
reply given on the 3rd May, 1962
to a Supplementary by Shri S. C.
Samanta on Starred Question
No. 385 regarding Second Ship-
yard at Cochin. [See Appendix]I,
annexure No. 26].

NOTIFICATIONS UNDER THE DELHI DEve-

LOPMENT AcT AND CERTIFIED Ac-

COUNTS OF THE DELHI DEVELOPMENT
AUTHORITY

The Minister of Health (Dr. Sushila
Nayar): Sir, I beg to lay on the Table
a copy each of the following papers: —

(i) The Delhi Development Au-
thority (Publication of Approval
of Plan) Regulations, 1926, pub-
lished in Notification No. S.0. 2165
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dated the 14th July, 1962, under
section 58 of the Delhi Develop-
ment Act, 1957,

[Placed in Library, see No. LT-
271/62].

(ii) Certified Accounts of the
Delhi Development Authority for
the year 1959-60 together with the
Audit Report thereon, under sub-
section (4) of section 25 of the
Delhi Development Act, 1957.
[Placed in Library, see No. LT-
272/62].

RESOLUTIONS ON THE RECOMMENDA-
TIONS OF CENTRAL WAGE BOARDS AND
ANNUAL REPORT OF THE CoAL MINES
Rescue StATIONS COMMITTEE,
DHANBAD

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): Sir, on behalf of the Minis-
ter of Labour, Shri Hathi, I beg to lay
on the Table a copy each of the fol-
lowing papers: —

(i) Government Resolution No.
WB-3/34/62, dated the 7th July,
1962, on the recommendations
made by the Central Wage Board
for tea plantationg industry for
the grant of interim wage increase
in Assam and West Bengal
[Placed in Library, see No. LT-
273/62]

(ii) Government Resolution No.
WB-3/43/62, dated the 19th July,
1962 on the recommendations
made by the Central Wage Board
for tea plantations industry for
the grant of interim wage increase

in Tripura. [Placed in Library, See
No. LT-274/62].

(iii) Annual Report of the Coal
Mines Rescue Stations Committee,
Dhanbad, for the year 1961-62.
[Placed in Library, see No. LT-
275//62].

ANNUAL REPORT AND BUDGET ESTIMATES
oF THE DAMODAR VALLEY CORPORATION

The Minister of State in the Minis-
try of Irrigation and Power (Shri
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Alagesan): Sir, I beg to lay on the
Table a copy each of the following
papers: —

(i) Annual Report of the Damo-
dar Valley Corporation and Audit
Report thereon for the year 1960-
61, under sub-section (5) of sec-
tion 45 of the Damodar Valley
Corporation Act, 1948.

[Placed in Library, see No. LT-
2176 /62].

(ii) Budget Estimates of the
Damodar Valley Corporation for
the year 1962-63 under sub-sec-
tion (3) of section 44 of the
Damodar Valley Corporation Act,
1948. [Placed in Library, See No.
LT-27762]).

NOTIFICATION. ISSUED UNDER
INDIAN RAILWAYS AcT, 1890

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): Sir, I beg to lay on the Table
a copy of the Railway Accidents
(Compensation) Amendment Rules,
1962 published in Notification No. S.O.
2004 dated the 30th June, 1962 together
with a Corrigendum thereto, under
sub-section (3) of section 82J of the
Indian Railways Act, 1890. [Placed in
Library, see No. LT-278/62].

NOTIFICATIONS  ISSUED UNDER THE
EssentiaL  Commobnrries  Acrt, 1955
AND PREVENTION OF CRUELTY TO
ANIMALS AcT, 1960

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): Sir, 1 beg to lay on
the Table—

(i) a copy each of the following
Notifications under sub-section (6) of
section 3 of the Essential Commodi-
ties Act, 1955:—

(a) The Rice (Punjab) Price
Control Order, 1962 published in
Notification No. G.S.R. 876 dated
the 30th June, 1962,
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(b) The Rice (Madhya Pra-
desh) Price Control Order, 1962
published in Notification No. G.S.R.
877 dated the 30th June, 1962.

(c) The Rice and Paddy
(Assam) Price Control Order,
1962 published in Notification No.
G.S.R. 878 dated the 30th June,
1962, .

(d) The Rice (Uttar Pradesh)
Price Control Order, 1962 pub-
lished in Notification No. G.S.R.
879 dated the 30th Junc, 1962.

(¢) Notification No. G.S.R, 962
dated the 18th July, 1962,

(fy The Uttar Pradesh Paddy
and Rice (Restriction on Move-
ment) Amendment Order, 1962
published in  Notification No.
G.S.R. 1023 dated thc 24th July,
1962. [Placed in Library, see No.
LT-279/62]

(ii) a copy of the Animal Weclfare
Board (Administration) Rules, 1962
published in Notification No. S.0. 2005
dated the 30th June, 1962, under sub-
section (4) of section 38 of the Pre-
vention of Cruelty to Animals Act,
1960. [Placed in Library, see No.
LT-280|62].

NOTIFICATION ISSUED  UNDER
INDIAN AIRCRAFT AcT, 1934

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): Sir, I beg to lay
on the Table a copy of the Indian Air-
craft (Amendment) Rules, 1962 pub-
lished in Notification No. G.S.R. 772
dated the 9th June, 1962, under sec-
tion 14A of the Indian Aircraft Act,
1934 together with an explanatory
note. [Placed in the Library, see No.
LT-281/62].
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12.12 hrs.
ELECTION TO COMMITTEE
INDIAN NuUrsING CouncIL

The Minister of Health (Dr. Sushila
Nayar): Sir, I beg to move the follow-
ing:

“That in pursuance of clause (0)
of sub section (1) of section 3 of
the Indian Nursing Council Act,
1947, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
two memberg from among them-
selves to serve as members of the
Indian Nursing Council.”

Mr, Speaker: The question is:

“That in pursuance of clause (0)
of sub section (1) of section 3 of
the Indian Nursing Council Act,
1947, the members of Lok Sabha
do proceed to elect, in such man-
ner ag the Speaker may direct,
two memberg from among them-
selves to serve as members of the
Indian Nursing Council.”

The motion was adopted.

12.12% hrs.

BUSINESS ADVISORY COMMITTEE
THIRD REPORT

The Minister of Parliamentary
Aflairs (Shri Satya Narayan Sinha):
Sir, I beg to move the following:

“That this House agrees with
the Third Report of the Business
Advisory Committee presented to
the House on the 6th August,
1962.”

Mr. Speaker: The question is:

“That this House agrees with
the Third Report of the Business
Advisory Committee presented to
the House on the 6th August,
1962.”

The motion was adopted.

1339 (Ai) LSD—6.
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12.13 hrs,

NATIONAL CO-OPERATIVE DEVE-
LOPMENT CORPORATION BILL—
contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri S. K.
Day on the 6th August, 1962, name-

ly:—

“That the Bill to provide for the
incorporation and regulation of a
corporation for the purpose of
development of agricultural pro-
duce and certain other commodi-
ties on coopcrative principles and

for matters connected {herewith,
as amended, be passed.”

Shri Trivedi.

Shri U. M. Trivedi (Mandsaur):

Before I procccd with this, I want to
raise a point of order on this question
and seek your clarification  whether
the procedurc adopted in allowing
clause by clause discussion of this Bill
yesterday was in order or not. The
point was raised yesterday and the
hon. Deputy-Speaker who was in the
Chair proceeded with the debate. 1
refer to rule 75.

Mr. Speaker: If the House has pro-
ceeded with it and the Deputy Speak-
er hag allowed it, I am not a court of
appeal.

Shri U, M. Trivedi: I am not ap-
pealing to you as a court of appeal; I
want this clarification because this
question will again come up.

Mr, Speaker: When it comes up
again whoever is in the Chair will
take a decision; I cannot take any
abstract interpretation.

Shri U. M. Trivedi: It is patent on
the face of it.

Mr. Speaker: Thc Deputy, Speaker
was in the Chair; he hag allowed the
discussion. The House has passed the
clauses., There is nothing that can be
raised now on this question and we
cannot discusy whether that discus-
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sion was intra vires or in conformity
with the rules or not; that cannot be
taken up now.

Shri Tyagi (Dehra Dun): 1 beg 1
submit that the question that arises
is a question of procedure; whether
you or the Deputy Speaker can go
against the rules because a wrong
ruling given may not go as a precedent
for future. It is for that clarification
that your ruling is needed. The
House has agreed to the ruling
because we have passed those clauses
and so, as you say, we cannot take
any objection to the procedure be-
cause it was regularised by the Deputy
Speaker. But now the relevant
question before the House is: whether
you or the Deputy Speaker have the
right to over rule the bylaws.

Mr, Speaker: We have no authority
to over rule the law or other rules
But the difficulty is, whatever the
Chair decides, that js the right in-
terpretation at that moment. There-
fore, if the Deputy-Speaker has taken
a decision in those particular circum-
stances, on a particular case, for
those circumstances and for that
particular case that is the right deci-
sion and I cannot sit in judgment over
that. If it is an abstract interpreta-
tion of any rule, that would be a
different thing.

Shri Tyagi: Will you agrce that it
will not go down as a precedent for
the future ?

Mr. Speaker: .Every case is to be
decided on its merits when it comes.

Shri U, M. Trivedi: It is not a
question of every case. It is a
question of the rule itself. The rule
is very clear and if we want to
change the rule we must change it.
The application of the rule is such
that it is going to occur just now, in
one minute or in another half an hour.
The point at issue is very simple.

Mr. Speaker: Order, order. I re-
quest the hon, Member just to ap-
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preciate my difficulty. If it is likely
to arise within half an hour, 1 will be
hefM and he can raise it, and I can
give a decision. That would be a
different thing altogether but now,
wiiliout anything being before us, I
cannot take an abstract question of a
rule or procedure and then give my
advice or my judgment on it, Pro-
bably I might be called at that
moment to give my own ruling. That
is a different thing altogether. At
this moment, when there is nothing
before me, I cannot review or revise
or just modify whatever has been
done by the Deputy-Speaker. It would
be only a fruitless discussion if we
enter into it. ] would request the
hon. Member to proceed with his
speech.

Shri U. M. Trivedi: Mr. Speaker,
Sir, the second reading of this Bill
was hurriedly gone through. The
grouse of the House is that one could
not come prepared to argue the whole
matter on account of certain
peculiarity of the procedure which
was adopted in rushing through this
Bill. The first anq foremost thing in
this Bill was that the financial memo-
randum on which I raised an objec-
tion was supplied to me a minute be-
fore the third reading started. It
was impossible for anyone to go back
on what has taken place. Once the
rushing has been done and once the
various stages had been completed,
it was extremely difficult for me to
offer a proper criticism on the various
provisions of this Bill.

However, my objection to this Bill,
as I have said, is this. Even at this
stage, I do not think it will be im-
proper for the Government to agree
that the nomination of all the members
under clause 3 should be reconsidered
and reconsidered at the Governmental
level. Nominatimg all the members
and then having a close preserve for
themselves and providing perhaps a
remuneration by way of honoraria or
by way of fees, or whatever we may
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call it, to so many members will be
a sort of appointment to sinecure
posts of persons who are favoured by
the Government.

With these few words, I would re-
quest the Minister of Community
Development to look into this matter
even today and agree that this no-
mination must be left to the hands of
this House and be made as suggested
by me.

Shri Inder J. Malhotra (Jammu and
Kashmir) : Sir, yesterday also I
stressed one point, that this law
should be extended to the State of
Jammu and Kashmir. I would again
request the Minister to take what-
ever steps are necessary for the
extension of this law to Jammu
and Kashmir State.

I list:ned very attentively to the
specch of Shri Trivedi vesterday and
today also. I do not unders'and why
he has got some apprehension that by
passing this law and by the creation
of this Corporation, something very
undesirable is going to happen to the
country. On the contrary, I think
that basically it is a very simple
change in the law. Previously the
Board was taking care of all the
things now mentioned as functions
of this Corporation. There is a little
technical change that instead of the
Board, now the Corporation will be
functioning. 1 think by the forma-
tion of such a Corporation, the co-
operative movement would. in every
sphere of its activities, definitely re-
ceive better encouragement, and in-
centive.

Regarding nominations of members,
1 do not totally agree with what Shri
Trivedi has mentioned. But T would
certainly say that the nominations of
all the members should not be left
to the discretion of Government, but
some non-official agencies, especially
representatives of cooperative isocie-
ties and oreganisations, should also be
allowed to serve in this Corporation.
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Dr. L. M. Singhvi (Jodhpur): Sir,
Speaking at the fag end of the debate,
I have not much to say. But I do
want to invite the attention of the
Minister very emphatically to the fact
that there are certain provisions
which ought to be reconsidered even
at this late stage, because these
clauses are not inconsonance with the
known principles of law and with the
general trends of legislation in this
country.

Mr. Speaker: How can the Minis-
ter reconsider at this stage when the
House has passed all the clauses ?

Dr. L. M. Singhvi: These clauses
may really make this piece of
legislation a very unwholesome one.

Mr. Speaker: He may give his
opinion, but how can the Minister re-
consider at this stage ?

Dr. I. M. Singhvi: Not only the
Minister, but the House also, because
it so happens that in the parliamentary
form of Government, if the Minister
so chose, perhaps he would carry the
party with him and then, of course,
the House would be of that mind. If
we look at clause 6. we find that the
Central Government may remove
from office any member only by
giving him a reasonable opportunity
of showing cause against the proposed
removal. Neither the grounds on
which a person mav be removed are
stated nor is it mentioneq that a
statement of the grounds would be
furnished to him as to the cause of
his removal. This 1is entirely re-
pugnant to the entire scheme of
legislation in this country. 7 think
this is a matter which does deserve
reconsideration in the hands of this
House.

There is another matter to which I
invite attention of this House and that
is clause 21, which says:

The Central Government, if it is
of oninion that the Corpora-
tion has faileq to carry out its
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functions under this Act or
that for any other reason it is
not necessary to continue the
Corporation, may, by notifica-
tion in the Official Gazette,
dissolve the Corporation from
such date as may be specified
in the notification.”

This provision also, I think, runs
counter to the very principle of the
existence of a corporation. The main
justification for having a corporation
is to provide it, to arm it with a
certain measure of antonomy, and if
the Central Government can abolish
or dissolve this corporation at its
sweet will ang discretion without any
prescribed procedure of law, then it
would not be in accordance with the
very purpose which has been stated
by the Deputy Minister, while he
opened the discussion in the Housc.
and the Minister while he was reply-
ing to the debate.

The Minister of Community Deve-
lopment, Panchayati Raj and Co-
operation (Shri S, K. Dey): Mr.
Speaker, Sir, I would not like to
burden this House with another
speech today. Whatever I had to say
on the various points raised yesterday
on this Bill, I have attempted to
cover as comprehensively as I could.
A few points have been raised by the
hon, Member Shri Trivedi, today, and
I would, very briefly, like to answer
those points.

He said that the paper which is
supposed to be the financial memo-
randum attached to this Bill was sub-
mitted very late. I would only like
to mention that actually there is no
financial statement called for in this
Bill for the simple reason that there
is no special amount intended to be
given to this Board. As I explained
yesterday, every year this House
sanctions a certain allotment to the
Ministry for co-operative develop-
ment. A portion of that allotment is
routed through the Co-operative

Development Board. It is not possible,™
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therefore, for the Ministry to anti-
cipate what allotment this House is
going to make from year to year and
what portion actually will be spent
through the Board, We can only give
the past indications in the statement.

Shri U. M. Trivedi: Is it a chari-
table society?

Shri S, K. Dey: The only other
thing on which an eslimate perhaps
would have been possible was the
expenditure on establishment. This I
"nentioned at the very beginning, even
before even the Bill was taken forfirst
consideration, as you will find if you
will kindly refer to the proceedings
yesterday, and then we circulated a
paper elucidating what we had to say
to the House within about half-an-
hour of the point at which this Bill
was iaken into consideration.

Shri Trivedi has mentioned that it
is the intention of the Government to
make this Board a close preserve of
cither the Government or thc ruling
party. There is no question of any-
thing being a close preserve. I men-
tioned yesterday that it is an organi-
sation that is being brought into
being for close collaboration between
non-official representatives of the co-
operative movement and the repre-
sentaives of the various ministries
and agencies of Government which
are closely involved in the develop-
ment of co-operation in this country.

There is no question of any hono-
rarium because no one who is a
member in this draws any honora-
rium from the Board. The only
c¢xpenditure that is incurred for the
members is  the expenditure for
attending the meetings like travell-
ing evpenses, out-of-pocket expenses
ete.

So far as nomination is concerned,
{ had alrcady mentioned yesterday
why we could not introduce into the
working of this Board a system of

-election. It would immediately inject
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group politics, party politics and
other things. It is expected to be an
agent of the Ministry for routing of
certain expenditure and for promo-
tion of the co-operative movement.

Shri U. M. Trivedi: Are you run-
ning a charitable society so that
people will go and attend its meet-
ings for mere out-of-pocket expen-
ses? Is it a charitable institution?

Shri S, K. Dey: Therc are still
people in this country—we are very
bappy —who are prepared to cham-
pion a worthy cause by taking out-
of-pocket expenses,

Shri U. M. Trivedi: Call it a chari-
table society, and we all will go.

Shri S. K. Dey: All co-operatives
are expected to be that. In this
country  Sir, all office-bearers in co-
operative institutions, even today, at
least the bulk of them, work in an
honorary capacity.

Shri U. M. Trivedi: And then they
will cut.each other’s throat.

Shri S. K. Dey: Then, we shall
examine the point made by Shri
Gupta,

Shri Inder J. Malhotra: ,My name
s Malhotra and not Gupta.

Shri S. K. Dey: I am sorry. We
shall examine the question with
reference to Jammu and Kashmir.

As for the clauses in the Bill being
undesirable and unprogressive, as
the hon. Member, Dr. Singhvi, men-
tioned yesterday and repeated today,
I Dbelicve a lot of the so-called
undesireble fcatures of any, can be
corrected by the rules of procedure
which we shall be very careful in
framing. So, I move:

“That the Bill, as amended, be
passed”

Mr. Speaker: The question is:

Assam Rifles 426
(Amendment) Bill

“That the Bill, as amended, be
passed”

The motion was adopted.

—

ASSAM RIFLES (AMENDMENT)

BILL

Mr. Speaker: The House will now
take up the consideration of the
Assam Rifles (Amendment) Bill

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Sir, I beg to move:

“That the Bill further to
amend the Assam Rifles Act,
1941, be taken into considera-
tion."”

This is a very simple Bill and I do
not think I should take up the time
of the House to go into the details.
The first object is that the Assam
Rifles Bill should apply to a larger
arca than Assam itself. In fact, even
now the Assam Rifles are functioning
round about Manipur and other parts
which are not in Assam. Therefore,
it is only fair that this should apply
to that larger area. So, instead of
specifying particular places where
they should function and this should
be applied, we have stated that the
Act will apply to the whole of India.
Naturaly, the Assam Rifles are
usually stationed in the north east.

The second amendment deals with
certain protection, certain powers
and functions in these areas. These
are difficult areas. Here I am not
referring to Nagaland, because it
hardly applies to Nagaland. Because,
in Nagaland other measures apply
and the army is there, But in other
areas which have not been declared
for the purpose, the Assam Rifles
cannot function adequately without
these powers.

I find that there are some amend-
ments to the Bill. I have considered
them, but I cannot accept any of
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them because they take away the
protection given to these people, take
away their authority to some extent
which it is necessary in those places.

As a matter of fact, the rules and
procedure that apply are the Cri-
minal Procedure Code. But we can-
not rigidly apply the Criminal Pro-
cedure Code to those areas, because
it will create difficulties. So, special
provision is made in clause 3 of the
Bill for departures from the regular
procedure.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Assam Rifles Act, 1941, be
taken into consideration.”

Shrimati Renu Chakravartty: (Bar-
rackpore): Mr. Speaker, as far as the
amendment goes in its efforts to give
powers of police officer to the rifiemen
on duty in NEFA, Nagland and other
border areas, the amending Bill seems
all right. But there are one or two
points which I would like the hon.
Prime Minister to clarify.

On the question of conferring
magisterial powers on the Comman-
dants and Assistant Commandants
there seems to be & ¢ :.'n amount
of fear in the minds of pcople in Naga-
land and NEFA. They feel that it is
much better that the riflemen who are
actually going to carry out the police
duty come under the civilians and the
magisterial powers should be wielded
by the civilian authorities. As a matter
of fact, I am told that in Nagaland
they have already applied for the set-
ting up of a police force. I believe
the Ministry has considered it and will
probably be giving its consent to it.
If this be so, it will mean that a cer-
tain section of those who will be carry-
ing out Police work will be under the
civil authority while another section,
that is, the Riflemen under the Assam
Rifles, will be under the authority

of the military Commandants
and the Assistant Commandants.
There is, I Dbelieve. in these

areas a sort of feeling between the
military and the semi-military powers
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which are the Assam Riflemen. As a
matter of fact, there is a growing
esirangement between the two. The
men of the Assam Rifies are the people
who bear the brunt in the border areas.
They have to face all the difficulties
of the situation there and they do not
enjoy the same benefits which the
military does. As it exists now, the
giving of magisterial powers to the
Commandants and the Assistant Com-
mandants may lead to certain bad
results. Therefore since we are deve-
loping to a large extent the civil autho-
rity under those who are loyally
co-operating for bringing Nagaland
back to peace and within the orbit of
the Indian Union, it is better that we
allow these people to function uvnder
the civil authority as far as possible.
Therefore this question of conferring
magistrial powers on the Comman-
dants and the Assistant Commandants
is a point which needs some calrifi-
cation as to why it is being brcught
about.

Regarding the question of giving the
powers of a Police officer to the Assam
Rifles, this will apply not only to those
who will be functioning in NEFA,
Nagaland and other border areas but
will also apply to all places, that is,
wherever the Assam Rifles will be
functioning wh+'he it is  Tripura,
Manipur or any other part of India.
Here again, there will be a proper civil
authority functioning. There will also
be the Police force there. So, again
here you will be giving a semi-mili-
tary organisation full powers of a
Police officer. Whether that will be
right or not will have to be looked
into.

But, on the whole, I think that in
the peculiar circumstances of the
border arcas of NEFA angd Nagaland
where there are no regular Police
forces ag yet, until such time as the
regular Police force comes into exist-
ence this power of search and arrest
may be given. This is what I would
like to point out, that is, as soon
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as there is a regular Police force esta-
lished there whether the Assam Rifles
should continue to have the powers of
a Police officer and whether magisterial
powers should be conferred on the
Commandants and the Assistant Com-
mandants or whether they should
remain with the magistracy, that is,
with the civil courts that exist in
NEFA, Nagaland ang these areas,
must be considered carefully.

Mr. Speaker: 1 think I shouid call
the hon, Minister now.

Shri U. M. Trivedi: (Mandsaur): No.
Sir.

Mr. Speaker: When no hon. IMem-
ber stands up what should I do?

Shri U. M. Trivedi: I had sent a
chit saying that I would wish to speak
on this.

Mr. Speaker: Someone should rise
in his seat so that I can call him.

Shri U. M. Trivedi: I am sorry.

Sir, the position to be considered
about the Assam Rifles (Amendrent)
Bill is whether we should have a con-
solidated law for controlling the vari-
ous armed forces of India appointed
by the Government of india. The
Central Government has got autho-
rity under the Assam Rifles Act to
control the appointment to the Assam
Rifles and virtually that flows from
the provision contained in the Seventh
Schedule, List I, entry 2. This creates
a gooq deal of difficulty in the admi-
nistration of law. Article 33 of the
Constitution of India prevents the
application of fundamental rights
where the question of the armed f{orces
is concerned. On the one hand, we
have this civil police force whose
personnel is not discharging the duties
of the military, or the Navy or the
Air Force, yet, it is governed by the
term Armed Forces of India. This
question of these Armed Forces of
India came to the forefront during
this election for the first time. During
this election, a move was 'made to
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secure votes for the ruling party from
the so-called Armed Forces, namely
the Central Reserve police forces and
the Assam Rifles. The personnel
number somewhere about 30,000. All
these 30,000 votes were votes for the
ruling party. Because, the Comman-
dant concerned ang the Assistant
Commandant concerned saw to it that
the postal ballot paper was filled up
in his presence. No rifleman, no
sepoy, no soldier would dare to dis-
please the Commandant.

The particular question that comes
before me is the provision of article
136 of the Constitution by which any
order made under any law which
governs the Armed forces is not ap-
pealable even in the Supreme Court
of India. It creates a sort of conflict.
I know, notwithstanding such provi-
sions, somehow, some advocates do
succeed in side-tracking these pro-
visions because the Assistant Com-
mandant and the Commandant are
designated as Second class and First
clasg magistrates which is being now
done here in this case. Therefore, it
is meet and proper that the Govern-
ment should recast the provisions
whereby this Police force has been
created. This police force must not
be classified as the Armed Forces of
India. It is this classification which
must change when this amend-
ment is being brought. The object
of the amendment is, to my
mind, not a desirable one. Assistant
Commandants are not trained in the
administration of law. The Comman-
dants are neither so trained. The net
result is this. Here is a soldier alleg-
ed to have done any harm to another
soldier. The clause says:

“Notwithstanding anything con-
tained in the Code of Criminal
Procedure, 1898, the Central Go-
vernment may invest any Com-
mandant or Assistant Commandant
with the powers of a Magistrate
of any class for the purpose of
inquiring into or trying any
offence committed by a rifleman
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and punishable under this Act or
any offence commi.icd by a rifleman
against the person or property of
another rifleman or of any person
acting with or assisting the Assam
Rifles.”

My whole objection patently is against
this provision. I know of several
cases because I live at a place where
the Central Reserve Police has its
headquarters. This difficulty always
arises. One rifleman or one soldier is
not liked by the Assistant Comman-
dant. A fake case is made out. He
makes a complaint that this man has
stolen my cow, has stolen my goat,
has taken watch, anything. This
trial comes before the Assistant Com-
mandant because this loss has been
done to another rifleman. I hope, Sir,
that you are following my line of
argument. The phrase here is ‘any
offence committed by a rifleman
against the person or property of an-
other rifleman..”. Now, any type or
any kind of offence that could be
committed could be committed by
one rifleman against another; then,
the Commandant or the Assistant
Commandant will sit in judgment.
His judgment will be the judgment of
a biassed person. He decides what
should be done, and he sends the
rifleman to jail Obstructions are
created, and sometimes very success-
ful obstructions arc there that this
sentence which is awarded by the
Commandant or the Assistant Com-
mandant, although it may be that of
a person functioning as the magistrate
under the law prevailing in the
Armed Forces, is not challengeable
even in the Supreme Court, what to
talk of the ordinary courts or the
sessions courts.

The drafting of this Bill is not so
very bad as that of the Bill which we
had yesterday. But the operation of
the law which is proposed in the pre-
sent Bill will require deep considera-
tion, with this object in view namely
that biassed officers, or officers who
would be naturally biassed, . should
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not sit in judgment between man and
man. In the Army Act, there is a
very nice provision that even the
slightest bias in a court-martial will
disqualify the man who sits as the
courtmartial, or will disqualify even
the judge-advocate. But here, the dis-
qualification will not apply. There-
fore, I submit that this may be taken
note of by the hon. Law Minister who
now seems to be in charge of this
Bill, in place of the Prime Minister,
and I hope that he will do his best
to correct it.

Shri Hem Barua (Gauhati): The
Assam Rifles are a para-military
organisation, and I would pay a com-
pliment to the boys constituting this
organisation, who have done com-
mendable service, particulary in the
NEFA and other trouble-spots of the
far-eastern regions of India. When-
ever there is an abnormal situation
anywhere, whether it be in the NEFA
or in Nagaland, the services of the
Assam Rifles are requisitioned, and
they have laid down a very fine re-
cord of service for so long. That is
why I want to congratulate the boys
that constitute this organisation, par-
ticularly.

Now, this gives scope to our tribal
young men to get into the defence
services, in a sense, They get the
training ground in the Assam Rifles.
During the last World War, under the
British regime, the tribal people of
the hills of Asam played a decisive
part all over the world. They were
in the defence services, all over the
world, and they were encouraged to
be there. But, then, the Assam Rifles,

" somehow or the other, played the

part of an organisation that gave the
basic training. That is why I want to
congratulate, at the outset, the boys
who constitute this service.

The present Bill is a very simple
one, but I have my grave doubts
about investing the Commandant and
the Assistant Commandant with these
powers. The Assam Rifles function-
ed in the hill areas, in the NEFA or
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in Nagaland, where there were trou-
bles, and where there was no admin-
istration such as we have here in the
rest of the country, Under those
abnormal conditions, certain abnormal
laws or abnormal measures had to
be adopted, and that was why possibly
these measures were adopted. Thus,
the Commandant was all in in all,
or the Assistant Commandant was
all in all, I want them to have the
powers, so far as the discipline in the
services is concerned. But when it
comes to a suit of a criminal or civil
nature, I do not think that the power
should vest with the Commandant or
Assistant Commandant.

There is another thing. In the hill
areas, particularly in Nagaland, I
know there are our jawans, army
people, functioning, What about these
people? When the civil authorities
functioned there—they even now
function to a great extent—when the
Nagaland or Naga Hills was a part
of the State of Assam, I know of
army officers telling me about certain
benefits the Assam police operating
in the Naga hills enjoyed but
which the boys belonging to the
defence services were denied. For
instance, the pclice officers or police-
men working under the auspices or
authority of the civil authorities
when Nagaland was a part of Assam,
enjoyed certain hill allowances for
working there. But then the boys who
have been working there to quell the
hastile activities were denied this pri-
vilege. Naturally enough, I came ac-
ross army men telling me that they
were denied these benefits and they
should get them. I would say there
is some sort of mental agitation among
them on this score.

If we have two organisations en-
gaged in a similar type of work but
enjoying different privileges, natural-
ly enough there would be some sort
of mental agitation. I do not think
there was any physical agitation, but
there was a mental agitation, If, and
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it is bound to be, police forces are
going to be constituted for this area,
for instance, in NEFA, where we are
going to have a police force if not
today, tomorrow, and in Nagaland as
soon as it comes into being—and I
welcome the coming into existence
of Nagaland as early as possible—
when they would have their own
police force, and then the benefits or
advantages that the police forces en-
joy are denied to> the Assam Rifles
men, naturally enough there might
be some sort of mental agitation,

I say that this power vested in the
Commandant or Assistant Comman-
dant to try cases would impose a sort
of diarchy even in the areas where
the Assam Rifles men, particularly,
are operating, for instance, in Naga-
land. There is a clause by which
Government seck to extend the ambit
of the Assam Rifles and make these
rules applicable to the whole of India.
But what about the rest of India?
In the rest of India, there is a well-
ingrained civil authority. When this
power is given to the Commandant
or Assistant Commandant to try cases
concerning the Assam Riflesmen it
might so happen that this power
might at times come into conflict with
the civil power, and there might be
some difficulty. So far as the hill
ares are concerned, there might not
be any difficutly for the present—but
even there I visualise difficulty, But
in the rest of India where civil autho-
rities function, there would be a sort
of diarchy operating. Therefore, Let
the civil rules— because the Assam
Rifles is only a semi-military orgaisa-
tion—operate in their case also so that
we might bring them on a par with
the rest of the citizens of India, in
NEFA or Nagaland, wherever they
might be.

In conclusion, I would once again
pay my compliments to the young
men constituting the Assam Rifles
who have done a commendable job
in the hilly areas of our north-eastern
region.



435 Assam Rifles

Shri A. C. Guha (Barasat): Mr.
Speaker, Sir, I think there will be
general support for this Bill , parti-
cularly in view of the disturbed con-
ditions prevailing on the Assam border
and in some places even within As-
sam. The Assam Rifles force occupies
a peculiar position, It is neither a
police force nor an army; it is some=
what in between the two. So there
seems to be some anomaly as regards
its functions and privileges. In some
cases—] think in most cases—the
members of this force act as soldiers
of an army battalion. But sometimes
they have to do some police work also.
The recent escape of two batches of
Naga hostiles from the Assam border
to East Pakistan has, I think, brought
in a certain amount of criticism on the
Assam Rifles as also on the soldiers
operating there, Considering the con-
ditions in the Assam border, the exis-
tence of the Naga hostiles and also
the hostile attitude of Pakistan, it is
necessary that the Assam Rifles
should be strengthened and given ade-
quate powers to render the service
expected of them,

At the same time, it should be re-
membered that the Assam Rifles Act
was passed in 1941, during the second
world war. Any enactment passed
then relating to the Assam  border
which was a very much active border
during those days must have been pas-
sed on the consideration of the war
conditions prevailing there. So 1
think the Act operating so long re-
quires some reconsideration at the
hands of Government. It should be
considered whether the powers and
privileges under the Act should be
modelled on normal conditions or the
Assam Rifles Act which was passed
under war conditions in 1941 should
continue as it is,

The House will remember that in
1941 there was a great danger of
invasion from the eastern side of
India—I should not say that there
was great danger, becausz I think
many of us were then welcoming an
invasion from that side. Anyhow, in
the background of those conditions,
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this Act was passed. Now, though
there are no war conditions there
similar to those during the sccond
world war, conditions on the Assam

border are very much disturbed.
Armed incussions from Pakistan
on that  border are frequent

now. That is why I think certain
modifications should be made and new
powers given to the Assam Riflles so
that they may operate properly.

In the Statement of Objects and
Reasons, it has been mentioneq that
as the riflemen have to operate out-
side Assam and as they do not enjoy
the powers of ordinary policemen, this
Bill is intended to give them certain
special powers, It says:

‘“The riflement are posted for
duty in the NEFA Nagaland and
other border areas where there are
no regular police forces. During
the discharge of their duties, it is
necessary for them to make
searches, arrests etc. To enable
them to make searches, arrests etc.,
it ig proposed to confer on them
the powers of a police officer”.

Nagaland is going to be converted
inlo a separate State by an enactment
ot this House including a Constitution
amendment. But as far NEFA is
concerned, it continues to form a part
of Assam, at least notionally. I do
not know whether there would be
any legal difficulty for the riflemen
to operate in NEFA as policemen.
Anyhow, I think today or tomorrow
NEFA will have to be separated from
Assam. That is the presumption or
assumption of this Bill. So, I support
the provision to give extended powers
to the riflemen, and also the powers
to be given to the Commandant and
Assistant Commandant for the trial of
any offending rifleman in the course
of his duty. That is a very essential
thing if this body is expected to work
as a disciplineq military force,

13.00 hrs.

Before concluding, I would like to
draw the attention of the Government
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as also of the Minister in charge to
section 12 of the existing Act, which
reads:

“The Central Government may,
as regards the Assam Rifles, make
such orders and rules consistent
with this Act.”

Bul these rules are not placed on the
Table of the House. It is the con-
vention now that the rules made under
every Act.are laid on the Taple of the
House. Though there is no amend-
ment to that effect, I hope the Gove-
rnment will adhere to the convention
in this case also, and that you, Mr.
Speaker, as the custodian of the privi-
leges of the House, will see to it that
this provision of subordinate legisla-
tion is brought under the control of
this House, so that the rules framed
under section 12 may be laid on the
Table of the House,

With these few words, I support this
Bill. ’

Shri Tyagi (Dehra Dun): I am
completely in support of the proposal
this Bill contains. I do not think
there is any valid objection to the
practicability in working of these
clauses.

My hon, friends who are not aware
of the army discipline might perhaps
fee] that some additional powers
given to the Assam Rifles might be
misused. That might be a doubt in
the minds of many, but factually
speaking the army is strong not only
because of its training, but primarily
because of its self-sufficiency as far as
discipline is concerned. If cases of in-
discipline that occur in the army were
to go to outside courts, and if soldiers
were given the privilege like ordi-
nary citizens to approach civil and
criminal courts in every case, the dis-
cipiline will be gone altogether, these
cannot be any discipline in the army.
Therefore, armies are kept absolutely
self-sufficient as far as their internal
dicipline is concerned. It is for this
reason that the army is strong. Human
psychology is such thati they are better

disciplined and a better-knit group,
speaking psychologically, if they are
self-sufficient from all points of view.
So, in the army, the authorities pro-
vide them wit.h. food, with clothes,
every little need of a soldier is met by
the army itself.

Shrimati Renu Chakravartty: The
Assam Rifles’ conditions are d.fferent
from those of the army. They do not
get all the benefits of the army.

Shri Tyagi: That is what I am
coming to.

Therefore, actually speaking, the
army is strong because there is no out-
side influence or outside interference
in its discipline. It is for this purpose
that the Minister has rightly thought
of giving power to the Army Com-
manders to enquire into cases of in-
discipline within the force,

This is a police force, no doubt. It
goes out into an area which has most-
ly a difficult terrain, and particularly
now when Paikstan is hurling all
sorts of threats both from the east
and the west, it is very appropriate
that this Assam Rifles must be stren-
gthened from the point of view of
their rights, privileges and authority
In that terrain it is not possible for a
soldier to get a warrant of arrest from
a mMmagistrate. A magistrate is not
easily available. On the spur of a
moment, culprit might escape into the
wild terrain. If you have to surround
his house andq search, how can you
wait for a magistrate to give you a
warrant? Therefore looking to the type
of duties they are expected to per-
form—they are practically soldiers
for all purposes—they must be garbed
with all poiice powers, and therefore
these powers are rightly given,

My hon friend perhaps objected to
the idea of magesterial powers being
given to Commandants and Assistant
Commandants to try any offences com.
mitted by the subordinate sold'ers.
After all, we have to care for the
liberties and the privileges of the
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citizens also. We cannot allow a
a policeman to go amok and do any-
thing unlawful to the c'tizens, because
the primary care of this House is to
protect the rights of all citizens, and it
is for this purpose that authority is
given to Commandants and Assistant
Commandants to try those soldiers, so
that the soldiers might know that if
they commit any excess on the citizens
they will be tried immediately and
punished. That must be always be-
fore them. It is a sanction with the
officers to proceed in the affair in a
legal manner so that the soldiers may
not act against the law, For this
purpose, the magesterial powers must
also be with the senior officers, so that
the soldiers might not go amok. There
may be cases of shooting going on
by rebels, or outsiders, Pakistanis, for
instance, infiltrating, and action may
have to be taken. So, there must be
some curbs. They should not be given
the fullest liberty to go any way they
choose, or start shooting any man. It
is very essential that when the soldiers
are given greater liberties, thre must
be greater curbs also in the use of
those rights. I think the proposals
contained in this Bill are very well-
balanced, and I think it will add to the
efficiency of the Assam Rifles.

I have some experience of the As-
sam Rifles. I know they have got a very
bright history of service rendered in
the past. They are really a very dis-
ciplined force. For all practica] pur-
poses they are in army, and their dis-
cipline is as good as the discipline of
the army, but because they have to
perform these duties and functions of
the nature of the police, these pelice
powers must be given to them, so that
they may be more effective, and in the
interests of the security of the border
areas of the country, these powers
must be given. I suport this Bill.

Dr. M. S. Aney (Nagpur): May I
ask a question of Shri Tyagi., Shri
Trivedi has stated that so far as the
misconduct of the soldier against any
outsider iy concerned, he has no ob-
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jection to the appointment of the Com-
mandant as a magistrate. His main
objection is that in a dispute betwecen
one soldier and another soldier, the
advantiage which he gets under
military law of an appeal against the
court martial is not provided for
here, it is denied here. He wants that
point to be cleared.

Sihri Tyagi: That is already there.
in the Assam Rifles Act there is a pro-
vision for appeals. If a junior
official gives a punishment, it is not
final; the solider can go to the senior
otficer. Discipline can be maintain-
ed only if these disciplinary proceed-
ings are vested in the Assam Rifles
themselves. If they were to go outside
authoritics they will become as bad as
the civil administration is becoming.
Everybody has got a right to appeal

cre and there.

Shri D. C, Sharma (Gurdaspur):
Mr. Speaker, Sir, no child of India can
claim ignorance of the splendid role
that the Assam Rifles have played in
the security of this country, especially
the defence of our border, I feel that
no Member of Parliament can say that
the record of. those persuns who con-
stitute the Assam Rifles has been of
such a nature as not to make every
Indian feel grateful to them. I, there-
fore, approach this ‘Bill with feel-
ings of pride and thankfulness; and I
think that is the prevailing climate in
this House also when they are dealing
with this Bill.

Now, what are these Assam Rifles?
There are some persons who say that
they are like the Army; there are
other persons who say that they are
like the Police, I feel that the Assam
Rifles are the bulwark of our safety
on the border and they partake of the
characteristics of both these units of
defence in our country.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Para-military.

Shri D, C. Sharma: They are the
Army plus and the Police plus. It
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speaks very highly and creditably of
the work they have done so far that
we are extending their powers be-
yond the borders of Assam. If their
record had not been very good, I
think, we would not have come for-
ward with this Bill, Their services
are now in demand not only in Assam
but also everywhere; and, thefore, we
are trying to give them those powers
which they will need in the discharge
of their duties,

What are the powers that we give
them? We are trying to see that thev
do not suffer from any legal disabilities
when they go to work outside Assam.
For the purpose of the administration
of the Assam Rifles we have 3 cate-
gories of persons, the Commandant,
the Assistant Commandant and the
Rifles. It is a regular hierarchy here
as there are in other services, in the
Army or in the Police. I feel that duc
weight is given to these cadres so far
as privileges are  concerned. The
Commandant is going to have those
powers which are worthy of him and
the Assistant Commandant is gowng to
have the powers which he requires. At
the same time, the riflemen are also
going to get some powers so that they
can deal with those problems which
arise in the course of the discharg: of
their duties.

The fact of the matter is this. Thes:
persons have to work in those areas
where normal conditions do not pre-
vail. Somebody has been talking
about dyarchy, dyarchy between the
Assam Rifles and the Police. I think
that dyarchy is to be found more in
the imagination of the hon. Member
than elsewhere. These people work
in those areas where work is very
difficult and when normal policemen
and normal security persons cannot
work, Therfore, the question of
dyarchy will not arise in the case of
these men. Thefore, I believe to
give them some powers and privileges
is not to give them powers and privi-
leges at the expense of the police or
any other person. It is just to arm
them with those powers by means of
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which the effective discharge of their
duties becomes possible. There is no
dyarchy involved in this and they are
not going to be opposed to the police
or opposed to any other body. So this
is not treading upon the toes of any
other force in this country,

It is necessary that they should be
able to discharge their duties to tihe
persons amongst whom they are placed.
They have to do their onerous duties.
Therefore, they have the ordinary
powers of arrest and certain other
things. It is not only that. They
have not only to preserve order where
they are but they have also to observe
discipline among themselves. It is
therefore said in the Statement of
Objects and Reasons—

“To facilitate the inquiry and
trial ot offences committed by
riflemen. it is also proposed to
confer magisterial powers on the
Commandants and Ass'stant Com-
mandants.”

There are some persons who have
taken objection to this. They have
said that whenever such duties arc
performed, there is an element of
bias involved in it. I feel that the
question of bias can be imported into
any human relationship. There is no
human relationship known in  this
world which cannot be accused of
bias. Husbands have been accused of
bias. Wives have been accused of
bias; sometimes fathers have been
accused of bias in favour of some
children. So, bias is a weakness which
is inherent in human nature, Anud, I
do not think anybody in this world
can claim that he is free from bias of
one kind or other. But I must say
that when we look at the records of the
courts martia] and the records of the
judicia] decisiong of the Army people
and also the Assam Rifles, we come to
the conclusion that they have been as
free from bias as it is humanly pos-
sible. Whereas the mormal human
being suffers from so many different
kinds of bias, these persons are there
only suffering from one pull and that
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is the pull of keeping the security of
their country and the pull of doling
out justice to those persons who are
risking their lives, who are under-
taking very difficult jobs under their
command. Their loyalty to the staff,
their loyalty to the country are such
things that wil] minimise the element
of bias to the most infinitesimal point.
Thefore, I think, the importation of
bias into this relationship is something
which is not wholesome,

But, I would lke to make one sug-
gestion. These persons are doing their
duty under very difficulty and trying
circustances. All honour to them.
When we are saddling them with diffi-
cult dut'cs, we must also look to the
aspect of their privileges. I do not
say that they do not have ecnough
privileges. They have some privileges.
But I feel that corresponding privile-
ges should be given to them, corespon-
ding with the increase in their duties.
I hope the hon. Minister in charge of
the Bil] will look into that aspect and
wil]l see to it that the Assam Rifles
do not suffer in this respect in com-
parison with any other similar body of
men who are doing similar work.

As Shri Guha pointed out the rules
which are going to be framed under
this Act wil] be laid on the Table of
the House as is the normal practice
so that if some of us want to raise any
discussion on that we should be in a
position to do so. With these words,
I welcome this Bill and I send my re-
gards to all those persons who are
trying to guard our borders and are
doing a difficult job splendidly well in
the best traditions of our army and of
our country.

=t awarw fag (FT) o owem
A, N ag faw gk qmw W
va # feafee 7 g8 Fr§ gawT 7g
afFa # 7z gwwar § 5 o= gw -
faadr o cfiogfer gx g wo T
FE o1 W F AN B Fow A R
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Shri J. N. Hazarika (Dibrugarh):
Sir, I fully support this Bill because
by this Bill we are going to extend the
scrvices of the Assam Rifles not only
in the border areas in Assam but in
many other places. I think this Bill
is already delayed. This Act was
passed in 1941 in arder to see that the
eastern borders are carefully secured.
Now we have got troubles not only in
that border but also in the northern
border and, therefore, the  extension
of its services is very much needed.

Secondly, Assam Rifles is a police
force as well as g military force. It
is military in the sense that it is
working for the security of that area
and it is police because it goes to the
-aid of the civil authorities for keeping
the normal law and order. That is
why there is no justice in denying
them this kind of power given to the
police officer. So, this provision is
m~st welcome so that the comman-
dant or the assistant commandant
could settle disputes specified in the
Bill. There will be more discipline
and more strength in the Assam
Rifles. Therefore, I support the pro-
vision granting this power as envi-
saged in the Bill. I support the Bill
and request the House to pass it.
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The Minister of Law (Shri A. K.
Sen): Mr. Speaker, before I say any-
thing else, may I express the gratitude
of the Government for the almost uni-
versal appreciation of this House for
the splendid work done by the Assam
Rifles and in the most frying circum-
stances. I have no doubt that when
this deep appreciation is conveyed to
the members of the Assam Rifles they
v;ill appreciate the same in the spirit
in which it has been expressed heve.
We wish them well and I have no
doubt that this House will assist them
‘n the best possible way whether by
altering the existing Act in a suitable
manner or otherwise so that the diffi-
cult work they have to handle not
only in Assam but in the periphery is
done faithfully and to a successful
conclusion.

May I say that most of the rather
sceptical remarks of certain hon.
Members have, I think, been made as
a result of lack of understanding of
the purpose and scope cf the altera-
tions suggested ‘n the Bill. The second
clause is absolutely necessary. There
has becn no criticism against that
clause because the Assain Rifles are
todav operating in Nagaland and in
NEFA and tomorrow possibly in other
areas and, therefore, it is absolutely
essential that the Act must apply to
the whole country instead of being
confined to Assam only. Alteration of
sect’on 10 has been necessitated simply
because of the fact that today the
operations are not conducted by the
commandant or the assistant com-
mandant in person everywhere, In
the olden days there were hardly any
operations undertaken which were
not conducted under the direct super-
vision either of the commandant or of
the assistant commandant. But today
the ordinary members have spread in
most places and they operate without
the commandant or assistant com-
mandant being present in person. So,
they have to carry out manv orders
on their own responsibility and
according to the strict law of torts
which obtains in this country as in
other countries they would be liable,
possibly, to claims and mere citati~n
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of a lawful order would not be
enough. That would have been
eaough if the assistant commandant or
the commandant was present. Under
the Act as it stands at present that
protection to the ordinary rifleman
who has to perfcrm onerous duties
was absent. It is, therefore, most
necessary that the immunity that is
granted to the commandant and the
assistant commandant should in all
fairness b2 extended to the ordinary
infantryman who is called the rifle-
man under the Act, who performs
most of the important duties today. 1
have no doubt that when that is
appreciated no objection could be
raised to it.

What is it that we intend to extend
to him? First of all, there are the
privileges which are granted under
section 125 of the Indian Evidence Act
and also the other provisions like sec-
tions 42 and 43 of the Police Act
which were extended to the comman-
dant and the assistant commandant.
Section 125 of the Evidence Act pre-
vents the extraction of any evidence
from g rifleman or a policeman with
regard to the source of information.
This is most important. When they
have to operate on secret information
in disturbed areas, it is of the utmost
importance that the sources of infor-
mation should not be disclosed. That
is why under section 125 of the Evi-
dence Act, it was not competent for a
magistrate ~r a police officer to com-
pel to disclose his source of informa-
tion and that immunitv is extended
to the ordinary rifleman because he
has to act on that information receiv-
ed from many friendly sources in
disturbed areas like Nagaland where
he has to operate. Then, in any suit
or proceeding, the c~mmandant could
receive complete immunity by cita-
tion of the lawful order, but the rifle-
men could not. Now, that power is
extended to the riflemen under sub-
section (2) of section 10 of the origi-
nal Act.

Then we provide the necessary
corollary that such plea may be prov-
cd by the production of the warrant
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or order. Just merely by producing
a warrant or order he shows the law=
ful authority and gets immunity
which was originally extended to the
cemmandant and the sub-commandant
only.

Then, wunder sub-section (4) we
extend the immunity of secticns 42
and 43 of the Police Act which was
cxtended only to the commandant and
the sub-commandant. This puts a
limit of time within which proceed-
ings shall be brought. This is in line
with the Public Authorities Protection
Act obtaining in England so that a
public officer performing difficult
duiies may not be under the threat of
prosecution or subject to a civil pro-
ceeding hanging over his head for
vears; and before evidence can be
obliterated or evidence will dis-
appear, a reasonable limit of time is
set for the launching of anv proceed-
ing against all such officers. We have
the Public Authorities Protection Act;
we have the Judicial Officers’ Protec-
tion Act and various other Acts which
provide us with a particular time-
limit within which proceedings are
brought. This was originally avail-
able to the commandant and the sub-
commandant only. We now extend it
to the others.

The whole thing has been necessi-
tated by reason of the fact that today
the operations are so widespread that
it is impossible for the commandant
and the sub-commandant to be pre-
sent in person everywhere, and the
ordinary rifleman is to take over the
duty of the commandant in many
areas. It is the altered nature of the
dutics which has necesstated the ex-
tens'on of the original immunities
availab’> only to the commandant and
the sub-commandant to the ordinary
infantrymen.

With regard to section 10A, all that
we have provided is that the com-
mandant and the assistant comman-
dant who have the power to enter
upon an adjudication will be invested
with powers of a first-class. magistrate.



449 Assam Rifles

In trying offences against the Act
itself by members of the forces, let
us not confuse it with offences which
are committed oulside the forces. That
would be open—‘he civil and criminal
acts—to the ordinary courts. This is
in answer to thc hon. Member, Shri-
mati Renu Chakravartty who raised
a little apprehension with regard to
that. With regard to the offences
committed under the other provisions,
the ordinary courts shall function.
These adjudications are in relat'on to
the offences under sections 6 and 7-of
the Act itself, where the members of
the forces are made liable f~r breaches
of discipline, disobedience of the law-
ful orders and other acts of commis-
sion and omission which are made
punishable for the purpose of preserv-
ing discipline of the forces. When an
crdinary infantryman refuses to obey
lawful orders the punishment is up to
transportation for life. With regard
to these offences the forum for adju-
dication is, like the martial law tribu-
nal, the commandant and the cub-
commandant of the force itself. It is
there, therefore, that we have given
him the power of the first-class
magistrate.

Some of the amendments are de-
signed to convert them in'o a court
and make them liable to the proceed-
ings under the Criminal Procedure
Code. That would be impossible to
work out because like all martial law
courts, they have to fcllow all the
necessary essentials of a regular court
and vet thev must be governed by the
Criminal Procedure Code, and that
will make them subject to the inci-
dence of the provisions of the Crimi-
nal Procedure Code, such as revision
end various other fetters that will
make it impossible for such tribunals
to function.

These are my submissions and 1
commend the motion for consideration
of the Bill to the acceptance of ‘ha
House.

Mr, Speaker: The question is:
“That the Bill further to amend
the Assam Rifles Act, 1941, be

taken into consideration.”
1339 (Ai)LSD—1.
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The motion was adopted.

Mr. Speaker: Now, the House will
take up clause-by-clause considera-
tion of the Bill.

Dr. L. M. Singhvi (Jodhpur): Sir,
[ am aware that it is possible under
the rules of procedure for the Speaker,
either when there is no amendment or
when the Speaker may deem fit, to
allow the clause-by-clause discussion
on the same day on which the motion
for consideration is made. But I sub-
mit, and this I submit particularly
because yesterday a similar point of
order was raised in this House.

Rule 75, the language of which is
clear, is intended to debar any clause-
by-clause discussion of the Bill on the
same day on which a motion for con-
sideration under rule 74 is made. Now,
it is true that in case when an
amrendment is not made or when the
Speaker may so desire or may consi-~
der it proper under rule 88, in his dis-
cretion, may allow a clause-by-clause
discussion on the same day, but since
the normal rule of procedure under
rule 75 is that a clause-by-clause dis-
cussion will nrt take place on the
same day, the Speaker must say that
notwithstanding the normal rule of
procedure under rule 75 he allows a
clause-by-clause discussion on the
same day.

1 submit that rule 75 actually
covers the normal rule of procedure
and rule 88 is an exception or adapta-
tion of it. Since the exception has
been put into cperation, the Speaker
may say that notwithstanding the
ordinary rules of procedure he allows
a clause-by-clause discussion under
rule 88.

Shri Tyagi: In that case the Speaker
has got the right to allow it.

Mr. Speaker: In the .first place, the
hon. Member must realise that at
least the Speaker has the power ‘o
take up clause-by-clause considera-
tion, and because 1 have called uyp the
next stage, and took up clause-by-
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clause consideration, there cannot be
any objection to that.

Secondly, I do not agree with the
hon. Member that rule 75 debars dis-
cussion on clauses on the day on
which general discussion is held. He
has put that interpretation on the
wording of rule 75. He will kindly
look into it, and to the stage where
we are. The heading indicates what
we have to do. It says, “Discussion
of principle of Bill”. The emphasis is
not on the day on which any motion
referred to is taken up for considera-
tion. But the emphasis is, and the
objective is, on the day when it is
taken up for consideration or on .any
other day to which it might be post-
poned and consideration might be had,
on the nature of the discussion; that
is, what discussion shall it be. Tt
would be only on the general prin-
ciples of the Bill and the details of
the Bill shall not be discussed during
that stage. This is the objective of
this rule 75. Of course, because the
words “on the day” are written, it
might be interpreted that it is intend-
ed that on that very particular day,
further progress of clause-by-clause
consideration might not take place.
But if we just see the whole arrange-
ment of the rules, we will come to
this conclusion that here we are only
on the discussion. After rule 75, we
come to “Persons by whom motions
may be made” and then ‘“Notice of
amendments”. Finally, it is under
rule 86 that we come to the stage of
mode of maving amendments. It says:

“When a motion that a Bill be
taken into consideration has been
carried, any member may, when
called upon by the Speaker, move
an amendment to the Bill....”

Aﬂer that, clause 88 provides that,

“Notwithstanding anything con-
tained in these rules, the Speaker
may, when a motion that a Bill
be taken into consideration has
been carried, submit the Bill, or
any part of the Bill, to the House
clause-by-clause.”
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Therefore, the interpretation which
the hon Member put on rule 75 is not
the correct one that when the gene-
ral discussion is over, we cannot dis-
cuss it clause-by-clause on the same
day. That was not the intention of
that rule. If there is any misappre-
hension on account of the words “on
the day”, that is amply laid at rest by
rule 88, which gives the power to the
Speaker to take up the Bill clause-
by—clause. So, when I take up clause-
by-clause, there ought not to be any
question about that.

Shri Tyagi: In that case, yesterday’s
ruling by the Deputy-Speaker was
also quite in order, there was nothing
objectionable.

Mr. Speaker: There is no objection
to that.

Dr. L. M. Singhvi: I wish to submit
that the very reason which you men-
tioned that the words “on the day”
are not to be emphasised because of
what is contained in rule 88 and rule
90, may be adduced in favour of my
point, because if this was the normal
procedure, no exception need be in-
corporated. From the fact that an
exception has been provided, it is very
clear what the normal perccedure is
After all, the expression is “on the
day”. A day will mean a day and it
will not mean the period of discussion
on the same day.

Mr. Speaker: What it means to me
I have said and I have given the de-
cision. Now, we take the Bill clause-
by-clause.

Mr. Speaker:

“That clause 2 stand part of the
Bill”.

The question is:

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3—- (Substitution of new section
for section 10)

Mr. Speaker: Shri Bade has given
notice of some amendments, but he
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is not present. Is Shri P. R. Patel
moving his amendments?

Shri P. R, Patel (Patan): Yes, Sir.
I am moving amendments Nos. 5 and
6. I beg to move:

(i) Page 1, line 16, after “autho-
rity"” insert “or in discharge of
duty” (5)

(ii) Page 1, line 20, after “the
act” insert “or evidence” (6)

Mr. Speaker: Does he want to say
anything?

Shri P. R, Patel: I do not want to
say anything. But I would say one
thing....

Mr. Speaker: Would that one thing
not be included in anything?

Shri P. R. Patel: The idea in amend-
ing section 10 of the main Act is to
give pro‘ection to the riflemen. To
remove any suspicion, I want to add
the words “or in discharge of duty”,
to give more protection to the rifle-
man. That is the only idea behind it
and I hope the Minister will accept it.

Shri Hari Vishnu Kamath: Sir, I
submit that there is a curious incon-
sistency between the provisions of
sub-clause (2) and sub-clause (3) of
the proposed new section 10. A close
look at both these sub-clauses will
substantiate the point I am about to
make. Sub-clause (2) provides that,

“(2) In any suit or proceeding
against a Commandant, Assistant
Commandant or rifleman for any
act done by him in pursurance of
a warrant or order of a competent
authority,—

mark the words “competent autho-
rity”—
“it shall be lawful for him to
plead that such act was done by

him under the authority of such
warrant or order.”

Sub-clause (3)—the last portion, the
tail-piece of this sub-clause reads like
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this. I would rather read the whole
sub-clause:

“Any such plea may be proved
by the production of the warrant
or order directing the act, and if
it is so proved, the Commandant,
Assistant Commandant or rifle-
man, as the case may be, shall
thereupon be discharged from
liability in respect of the act so
done by him, notwithstanding any
defect in the jurisdiction of the
authority which issued such war-
rant or order.”

Mark these words again: “Notwith-
standing any defect in the jurisdiction
of the authority”. Sub-clause (2)
makes it clear that it should be a
competent authority. The word
‘competent’ is very well defined in
law. Competent means not only com-
petent in terms of powers, but also
competent in terms of jurisdiction.
Unless the authority has powers
vested in it with regard to jurisdic-
tion as well as power, it is not a com-
petent authority.

Sub-clause (3) says that the person
has got to produce a warrant or order
to prove to the court or the investi~
gating authority that whatever ac'
was done by him was done in pursu.
ance of a warrant or order issued by
a competent authority. But sub-clause
(3) goes further and says “notwith-
standing any defect in jurisdiction”,
which means it is not a competent
authority.

Mr. Speaker: It wouid be declared
under the rules that such and such
authority would be competent autho-
rity and would exercise jurisdiction
within such and such areas, Suppos-
Ing a competent authority having
jurisdiction in a particular area, by
mistake, issues a warrant for an area
which is not within h.s jurisdiction. ...

Shri Harl Vishnu Kamath: How
can he be competent for that area?

Mr. Speaker: It was a competent
authority to issue warrant for a parti-

cular area,
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Shri Hari Vishnu Kamath: ‘Com-
petent’ means competent in all res-
pects. How can it be partly compe-
tent and partly incompetent?

Mr. Speaker: A magistrate has
jurisdiction within a territorial limit.
He can make a mistake by issuing a
warrant outside it. That would be a
mistake. He has no authority to do
it. He has no jurisdiction to do it.

Shri P. R, Patel: Then it would be
an illegal warrant.

Mr, Speaker: Maybe, but the person
who exercises functions under that
warrant must be absolved of the res-
ponsibility. The question is to safe-
guard and provide protection to the
rifleman. Suppose the competent
authority makes a mistake. The rifle-
man is to be protected, because he
bona fide obeys the order of the
Commmandant or whoever issues it.
That rifleman must be protected,
whatever action you might take
against the man who was not com-
petent to issue the o-ler. So far as
the rifleman is concein. d, he has not
done any fault. If he ha» obeyed the
orders under the bona fide belief that
the man superior to him has authority
to issue that order, he should not be
punished, whatever other proceeding
may be taken against the man who
has made that mistake.

Shri Tyagl: My friend seems to
huve misunderstood it. The authority
is not in any way relaxed in sub-
clause (3). It says, “notwithstanding
any defect in the jurisdiction”. Sup-
pose the authority issues a warrant
and he is to arrest somebody. But
that man absconds to some area which
{s not within the jurisdiction of that
authority. He has to run and arrest
that person in the other area. There-
fore, the warrant was duly issued by
a proper authority, but the jurisdic-
tion regarding the area in which it
has to operate may change.

Mr, Speaker: That would be a diffe-
rent thing altogether. If the warrant
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only authorises the rifleman to arrest
a man in one particular area and the
man has gone to the other area, then
the rifleman cannot proceed further,
because it would then mean that he
goes beyond the powers given to him
by the warrant.

Shri Tyagi: What 1 was submitting
is this. Suppose a warrant was issued,
say, in a Pargana and the man con-
cerned absconded beyond that Par-
gana or jumped a few yards on the
other side. So long as the warrant
was issued by a proper authority, the
change of jurisdiction has been given.

Mr. Speaker: If the warrant says
that he must be arrested and appre-
hended within that Pargana, the
rifleman would not go outside it. If
he goes, then he goes beyond the
powers given to him by the warrant.

‘But if the warrant says that such and

such a man is to be arrested wherever
found, then the warrant is issued
beyond the jurisdiction or competence
of that authority. In that case, cer-
tainly, the rifleman should not be
punished. He should not be punished
if there is a defect in the warrant.
Simply because he has obeyed the
orders issued by the competent autho-
rity and the authority was not com-
petent to issue such a warrant, he
should not be punished.

Shri Hari Vishnu Kamath: Mr.
Speaker, Sir, you will be pleased to
see, and the House will also appre-
ciate, that this clause (3) is wide in
its application. It does not apply to
riflemen only. It applies to Com-
mandants, Assistant Commandants
and others, who are fairly superior
officersy, who may commit acts in
pursuance of a warrant or order issued
by some other higher authority. 1
do not know under whom a Com-
mandant will be functioning.

Mr. Speaker: Whoever might be
acting to execute that warrant will
be safeguarded. He will be protected.
If the competent authority is some-
body else, then the executing autho-
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rity will be safeguarded and pro-
tected in case there is some defect in
the warrant so far as the jurisdiction
is concerned.

Shri Hari Vishnu Kamath: Doubt
still lingers in my mind, Sir, whether
we can, in that case, still retain the
words ‘“competent authority” in sub-
clause (2).

Mr. Speaker: Let us hear the Law
Minister and see whether he can
remove the doubt of the hon.
Member.

Shri A. K. Sen: Mr. Speaker, Sir,
what you have said is perfectly right.
This is a well known provision, of
giving immunity to officers and men
who have to act under orders of
superior authorities and who cannot
question the jurisdiction of such
superior authorities each time there
is a warrant or an order. Apart from
the question of warrant or order, let
us take the question of a requisition.
It authorises the requisitioning of
property not being household effects
or implements of trade or agriculture.
Let us say that a magistrate issuing
the order of jurisdiction directs a
Commandant or a rifleman to take
possession of certain goods which hap-
pen to be household goods or imple-
ments of agriculture, They cannot
say that the magistrate has no juris-
diction to order the requisition of
articles of agriculture or articles of
trade. Yet he does so. Can the rifle-
men question him? A rifleman has
to carry it out. When he is hauled
up in a judicial proceeding for
damages, he shows the warrant or
order. Then there is a complete dis-
charge so far as he is concerned. This
is in order to restrict the English
Law of Torts which applies in this
country, where the citation of superior
authority is no defence. That is why
there is the Judicial Authorities Pro-

tection Act. Shri Kamath has been,

a judicial officer himself. He knows
that he has immunity under the Judi-
cial Authorities Protection Act which,
even if he passed an order without
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jurisdiction, gave him immunity pro-
vided he acted bona fide.

Shri Hari Vishnu Kamath: That is
not on all fou.s with.this.

Shri A. K. Sen: This is on all fours,
because the magistrate would be
guilty if he acts without jurisdiction
according to Torts but for that
immunity.

Even now the Judicial Authorities
Protection Act remains as a good piece
of law, otherwise no judicial officer
can function if he is made liable as
in Torts for every act where he over-
steps his jurisdiction. That is the
point, Sir, and, if I may say so with
all respect, you explained it, and I
do not know why Shri Kamath who
while acting as a magistrate himself
having enjoyed the immunity through-
out should have any doubts now.

Shri Hari Vishnu Kamath: That is
old history. I did not do any such
act.

Shri A. K. Sen: Even if he did he
would not have been made liable.

Shri Priya Gupta (Katihar): That
is why Shri Kamath left the post.

Shri A, K, Sen: This simple provi-
sion of immunity is necessary.

Regarding Shri Patel’'s amend-
ments, if you look at page 1, line 20,
you will find that it is completely out
of place if we add the word
“evidence”. When the production of
the warrant or order gives the
immunity, where does evidence come
in? There is no evidence here. The
order itself is the evidence.

His next amendment on page 1,
line 16, is also, you will find, out of
place. The whole of this section is
meant to cover cases of vicarious
liability where the officer or the rifle-
man concerned acts on the order or
warrant of a superior., There is no
question of any dischurge of duty
here.
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Shri Lahri Singh (Rohtak): The
words “in good faith” should be put
in here.

Shri A. K. Sen: I am very sorry,
Sir, the hon, Member has not tabled
any amendment. Good faith is
written into such things, as you know
it yourself. Any act done in bad
faith takes out the provision for
immunity and the officer pleading
immunity cannot avail himself of the
immunity if it is proved that he acted
in bad faith. Bad faith removes all
immunity, that is the central princi-
ple of law, and that need not be cited
here.

Shri Lahri Singh: The defect may
arise somewhere. The words ‘“good
faith” must be added here. It should
read: “notwithstanding any defect in
the jurisdiction of the authority which
issued such warrant or order in good
faith”. Otherwise it will become very
difficult to control such things. You
cannot give such ap unlimited autho-
rity. If you do not add these vrords,
knowing fully well that he has not
got the authority a person may do it.

Mr. Speaker: We are here protect-
ing the men who execute the warrant
and not those who issue it.

Shri Lahri Singh: When a man goes
to execute the warrant he may get
into some conflict and he may be
murdered there. What will be the
position then. That is why I say that
the words “good faith” must be added
here.

Shri Tyagi: How can a rifleman
know that the warrant has been issued
in good faith or in bad faith?

Shri Lahri Singh: The authority
which issues the warrant must do it
in good faith.

Mr. Speaker: We are not concerned
here with the competent - authority,
whether its powers are bona fide or
mala fide. We are only concerned with
those people who are to carry out the
warrants.

AUGUST 7, 1962 (Amendment) Bill 466

Dr. M. S. Aney: The riflemen must
act in good faith. Because he acts in
good faith he enjoys the immunity. If
he does not act in good faith ne can
have no immunity at all,

Shri Hari Vishnu Kamath: May I,
Sir, request you again to remove ano-
ther little doubt which is in my mind
with regard to....

Shri Tyagi: He is so full of doubts
that it is difficult to remove them.

Shri Hari Vishnu Kamath: It is good
that all doubts are removed before an
Act is passed, because as the Gita

says © waarar  faazafq”
whoever has got any doubt, unless
that is removed....

Mr. Speaker: Byt Gita presumes
that the one who removes his doubts
chall have faith in it.

Shri Hari Vishnu Kamath: All of us
have got faith in the Gita.

Now, with regard to the proposed
amendments to clause 10 of the parent
Act—the last awo sub-clauses of this
clause 3 of the Bill—clauses 10A(1)
and (2)—,the first sub-clause seeks to
confer powers on the Central
Government to invest any Com-
mandant.  Assistant Commandant
or rifleman with any of the powers
or duties conferred or imposed
on a police officer or any class
or grade by any law for the time bhe-
ing in force. The next one proceeds
to confer powers on the Central Gov-
ernment by investing any Comman-
dant or Assistant Commandant —no
riflemen here; that is proper—with
the powers of a Magistrate of any
class for the purpose of inquiring into
or trying any offence committed by a
rifleman.

14 hrs.

Now, with regard to the second
one, I would like to ask, before
1 proceed to the first, whether
Government proposes to invest any
of these Commandants or Assistant
Commandants with, say, the powers
of first class magistrates, because they
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are not well-versed in magisterial
matters and they are not experienced
magistrates. It is wrong to invest a
raw Commandant with.the powers of
a first class magistrate. I hope the
Minister will realise and appreciate
that the powers of a first class magis-
trate should not be conferred on a
raw person who has not had the ex-
perience of a third class or second
class magistrate. I wonder whether
the Minister can give an assurance on
behalf of the Prime Minister, who is
in charge of the Bill....

Shri Tyagi: What about honorary
magistrates?

Shri Hari Vishnu Kamath: They
begin as third class, become second
class and then first class magistrates.
They do not straightway become first
class magistrates.

Mr. Speaker: He might come to his
main point.

Shri Hari Vishnu Kamath: I would
like to know if he can—perhaps he
can; I do not know; I suppose he is
fully in charge now—give an assurance
here that there is no such intention
of conferring powers far in excess of
that for the time being enjoyed by the
particular person, either Commandant
or Assistant Commandant. It will be
wholly unfair to confer very high
magisterial powers on a person who
has no experience of any magisterial
work at all.

Coming to the other point, I hope
it is far from the intention of the
Government to confer both  police
powers and magisterial powers on
the same person, though within the
ambit of these provisions the Govern-
ment can do whatever it likes. The
same Commandant or Assistant Com-
mandant can be chosen, if he is a
favourite of the Government, if he
is in the good books of the Govern-
ment, and invested with both police
powers and magisterial powers., It
does not debar the Government from
conferring both powers on a parti-
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cular person. I would request for a
guarantee from the Government
here—not merely an assurance but a
guarantee—that the same person will
not be invested with both police and

magisterial powers, because under
sub-clause (1) he can be invested
with police powers . .

Mr. Speaker: What are these

powers being conferred for? For what
objective? They are not to try civi-
lians or do something of that nature.
This is for the internal discipline bet-
ween riflemen, as is done in the army
or anywhere else. They must have
those powers because they will have
t{o deal with their subordinates and
they have to maintain discipline.
This is only for that purpose. Why
should the hon. Member fear that
they will not be able to rightly
exercise their powers, so far as their
subordinates are concerned? They
are quite competent to exercise those
powers.

Shri Hari Vishnu Kamath: I am
very grateful to you for the light you
have thrown on this matter.

Mr. Speaker: If it is light at all.

Shri Hari Vishnu Kamath: But the
difficulty is—it will not be a major
difficulty—so far as the army is con-
cerned, there is a set law and salu-
tory conventions and practices deve-
loped governing these matters. But
here we are legislating in a manner
which has created and produced cer-
tain obscurities, and those obscurities
should be removed. Now, the Assam
Rifles may function as you have
stated earlier, anywhere in the whole
of India, even in Bengal.

Mr. Speaker: I have not been able
to throw any light. So, I would ask
the Law Minister to do it.

Shri Hari Vishnu Kamath: Let him
throw it, if he can.

Shri A, K. Sen: I do not know if I
can discharge this heavy responsibi-
lity of dispelling the doubts which
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appear to be springing from a recital
of the Gita. I think it will require
Lord Krishna himself to dispel such
doubts.

Shri Harl Vishnu Kamath: Gita
removes doubts. You have not read
the Gita. &

Shri A. K. Sen: With great respect
to Shri Kamath, I may say that I
have read it a thousand times.

Shri Hari Vishnu Kamath: Then
why do you say that doubts emanate
from the Gita? Gita dispels doubts;
does not create doubts.

Shri A, K. Sen: I know.

Mr, Speaker: I ought to confess
that there must not be any dispute
about whether one has read it so
thoroughly.

Shri Hari Vishnu Kamath: Sir, on
a point of order.

Mr. Speaker: Why should there be
a quarrel on that?

Shri Hari Vishnu Kamath: The
Minister says that it has arisen on
account of reading of the Gita. It is
wholly wrong. He is not right. Gita
does not create doubts at all.

Mr. Speaker: Order, order.

Shri A, K. Sen: I was going to say
that the doubts of the Gita were dis-
pelled by Lord Krishna. None of us
can arrogate to ourselves that high

position. Therefore, let us confine
ourselves to doubts more mundane.
Mr. Speaker: But Shri Kamath

does not assume that he is Arjun.

Shri Hari Vishnu Kamath: I may
like to be Arjun, but first, who will
be Sri Krishna here? I would like to
know that.

Shri A. K. Sen: What is in his mind
God alone knows. We can only
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know his mind from what he says.
But he has been expressing nothing
but doubts on a matter which, in my
humble submission, admits of no
doubt, as vou have rightly pointed
out.

Shri Hari Vishnu Kamath: You
are a Minister and, therefore, you
have no duobts.

Shri A. K. Sen: Sir, as you have
stated, these powers have been con-
ferred only for the purpose of adjudi-
cating the breaches of discipline and
such other matters enjoined by the
Act for the purpose of preserving
the discipline of the force and to
ensure that this force acts as an effi-
cient semi-military force, That is
all. And for this purpose I am afraid,
we shall be absolutely wrong if we
think that others will be  better
suited to judge than these officers
themselves under whom they act and
they have to act, Therefore, in my
submission, the Act rightly gives
powers to these officers to determine
the offences and to give the necessary
punishment. Take the Martial Law
Courts. How are these officers, who
are not trained lawyers or trained
magistrates, as Shri Kamath was
once, called upon to adjudicate upon
offences which would even justify
the award of death penalty, which
are done very often? And these
officers discharge their duties admir-
ably. If on any points of law they
need guidance, the Judge-Advocate-
General is called upon to assist them.
So also here I have no duobt that no
assurance is needed to be given,
cither on behalf of the Prime Minis-
ter or myself, or the Government,
because the public and this House,
I have no doubt have greater con-
fidence in the Government than
Shri Kamath that they would not
call upon such officers as would not
be capable of discharging these res-
ponsibilities.

Shri Harl Vishng Kamath: Let us
hope so.
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Shri A. K. Sen: After all, these are
our own people, our own infantrymen,
our own officers, We have as much
concern for them as anybody else.

With these words, I request that
these amendments may not be pres-
sed.

Shri P. R, Patel: I would like to
withdraw my amendments.

Mr. Speaker: Has the hon. Member
the leave of the House to withdraw
his amendments?

Some hon. Members: Yes.

The amendments Nos. 5 and 6 were,
by leave, withdrawn.

Mr. Speaker: The question is:

“That clause 3 stand part of the
Bill.” *

The motion was adopted.
Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and
the Long Title were added to the Bill.

Shri A. K. Sen: On behalf of the
Prime Minister I beg to move:
“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.

14.09 hrs.
EXTRADITION BILL

Mr. Speaker: The House will now
take up consideration of the Extradi-
tion Bill.

The Minister of Law (Shri A. K.
Sen): On behalf of the Prime Minis-
ter, I beg to move:

“That the Bill to consolidate and
amend the law relating to the
extradition of fugitive crimi-
nals be taken into consideration.”

14,094 hrs,
[MR. DEPUTY-SPEARER in the Chair.]

It will be remembered that this Bill
was introduced and referred to a
Select Committee in the last Parlia-
ment.

The Joint Committee submitted its
report and the Bill underwent revi-
sion as a result of the suggestions
made in the Joint Committee. The
suggestions made were not of a very
basic character excepting with regard
to the deletion of the offences which
were specified separately for Com-
monwealth  countries, The Joint
Committee thought that the same
offences should hold good with
regard to the Commonwealth count-
ries as with regard to the rest of the
world so that, it will be remembered,
the old odious crime of treason which
was specified as applicable to extra-
dition for Commonwealth countries
might be omitted altogether from
the list of extradition offences.

The Law Commission which went
into the subject felt that the extradi-

tion law of this country neceded
immediate revision, We  hud been
50 long governed by two separate

Acts of the British Parliament with
regard to this matter. The first was
the Extradition Act passed by the
Parlicment in  England and the
second was the Fugitive Offenders
Act which was also passed by the
Parliamcnt in England. With regard
to the Fugitive Offenders Act it was
held by the Supreme Court in 1955
that that Act no longer applied after
India became independent because it
only applied to British possessions
and India was not a British posses-
sion,

With regard to the Extradition
Act, this was practically impossible of
application because it only applied
to such countries as were specified
by Orders in Council by the British
Crown and we would certainly not
be governed any more by Orders in
Council passed by the British Crown.
It was, therefore, thought imperative
that the law of extradition should be
consolidated and a new law should
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be passed to be applicable o this
country.

The scheme of this Act follows
the well-known principles of inter-
national law which enjoin that as a
part of our obligations in the comity
of nations we should help each other
in extraditing such criminals as
ought to be extradited subject to
some safeguards for the purpose of
determining whether the criminal is
actually a criminal or not or whether
he is sought to be taken away only
on political grounds or not. For this
purpose safeguards have been pro-
vided enjoining wupon adjudication
before an extradition order is made.

The Act takes recourse to two
separate procedures, one for the Com-
nonwealth, that is  chapter III,
and the other for non-Com-
monwealth countries; but the offences
are the same. The only difference
between the Commonwealth countries
and the non-Commonwealth countries
is that in regard to the Common-
wealth countries the Central Govern-
ment has to endorsc the warrant
issued by a Commonwealth country
as is recognised for this purpose as
coming within the purview of the
Act. It has to be notified by the
Central Government as to which
particular Commonwealth country
comes within the purview of Chapter
III. After it is so brought within the
purview of Chapter III, its warrant
would operate on being endorsed
by the Central Government and
would then be executed by a magis-
trate after such enquiry as is
enjoined in Chapter III itself.

In regard to the non-Commonwealth
countries there has to be prior
adjudication and prior determination
of a prima facie case and thereupon
a warrant is to be issued by the
magistrate concerned.

The subject is more or less of a non-
controversial nature. We have pro-
vided in the Bill sufficient safeguards
for the purpose of seeing that no one
is extradited for offences which are of
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a political nature. That safeguard, it
will be noticed, will be found in clause
31 which says:

“A fugitive criminal shall not
be surrendered or ‘returned to a
foreign State or commonwealth
country—

(a) if the offence in respect of
which his surrender is sought is
of a political character or if he
proves to the satisfaction of the
magistrate or court before whom
he may be produceq or of the
Central Government that the re-
quisition or warrant for his sur-
render has, in fact, been made
with a view to try or punish him
for an offence of a political cha-
racter;” )

May I suggest a verbal alteration
which is of a grammatical nature,
namely, for .“with a view to try or
punish him” it should be “with a view
to trying or punishing him’? Those
letters have gone out; otherwise, it
will be grammatically wrong. May
that be treated as corrected without a
formal amendment?

It further says:

“(b) if prosecution for the
offence in respect of which his
surrender is sought is according
to the law of that State or country
bharred by time;”

so that a man may not be taken away
to face proceedings which have al-
ready become barred.

Then, it provides:

“(c) unless provision is made
by the law of the foreign State or
commonwealth country or in the
extradition treaty with the foreign
State or extradition arrangement
with the commonwealth country,
that the fugitive criminal shall
not, until he has been restored or
has had an opportunity of return-
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ing to India, be detained or tried
in that State or country for any
offence committed prior to his
surrender or return, other than
the extradition offence proved by
the facts on which his surrender
or return js based;”

That means that extradition cannot be
sought on one ground or one offence
and the criminal, once being sent
away, being tried for some other
offence. That is impossible. Unless
the magistrate is satisfied that that
country has got such a law, a fugitive
criminal will not be surrendered.

Then, it says:

“(d) if he has been accused of
some offence in India, not being
the offence for which his surren-
der or return is sought, or is
undergoing sentence under any
conviction in India until after he
has been dgischarged, whether by
acquittal or on expiration of his
sentence or otherwise;

(e) until after the expiration of
fifteen days from the date of his
being committed to prison by the
magistrate.”

Fifteen days are given so that he can
move the higher courts against the
order.

These are the main provisions of the
Bill and I submit once again that it
is of a non-controversial nature. The
two Acts which cover the field having
become obsolete after our indepen-
dence it is now absolutely necessary
that we frame our own law on the
subject. The matter originally went
through a Joint Committee and their
suggestions have been incorporated
for the better, if I may say so with
respect. Therefore I submit that this
motion may be accepted.

Mr. Deputy-Speaker: Motion mov-
ed; ﬁf.’!"

“That the Bill to consolidate and

amend the law relating to the
extradition of fugitive criminals,
be taken into consideration.”

Shri H. N, Mukerjee (Calcutta Cen-
tral): Mr. Deputy-Speaker, Sir, I wish
I qould offer unqualified support to
the Bill which has been placed before
the House by my hon. friend, the Law
Minister, but, I am afraid, I cannot
do sc. As a matter of fact, yesterday,
perhaps a little too late in the after-
noon, I had sent in notice of an
amendment asking for the circulation
of this Bill for the elicitation of public
opinion by the 15th October, 1962. If
you permit me, I would like to move
that amendment, that is, the motion
for circulation.

Mr. Deputy-Speaker: It was given
at 4 O'Clock yesterday?

Shri H. N, Mukerjee: Perhaps it
was scnt to the office a little late; I do
not quite know. But, in any case,
since . . .

Shri A. K, Sen: He may move it. I
have no objection to it. But may I
be supplied with a copy of it because
I do not have one?

Mr. Deputy-Speaker: He may move
it

Shri H. N. Mukerjee: Sir, I beg to
move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by October 15, 1962.”

I do not wish to be considered to be
dilatory. I am asking for this elicita-
tion of public opinion which in this
kind of case will surely be expert
opinion because I do feel that it is
very important that while we have our
own Extradition Act it should be as
good as we ought to make jt. This
reminds me that I do not know for
what reason the Government has pro-
ceeded in regard to this matter with
something like precipitate haste. On
the last occasion, sometime in August
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1961 the last Parliament was asked to
discuss the Extradition Bill. It so
happened that Government wanted to
have it passed at once, It was on
account of many Members in this
House belonging to difffferent parties
insisting that this matter should be
given a closer consideration that the
Government had to agree to reference
of the matter to a Select Committee.
I know the Select Committee did a
very good job of work. All the same,
this House has not had the opportunity
of having the report of the Select
Committee before it and the last Par-
liament was dissolved before we could
discuss the report of the Select Com-
mittee. Now, by an unfortunate coin-
cidence, perhaps, the Extradition Bill
is put before the House on the first
day of the session. It is very difficust
for so many of us to make up our
mind about a measure of this descrip-
tion. I could tell you, I personally
wanted to suggest that this matter be
referred to a Select Committee again.
But, I did not have the time to talk
to Members belonging to different
parties and groups in this Housc and
I could not produce the names of
people who agreed to be on the Select
Committee. I fecl, thcrefore, that the
Bill, as presented before us, is by no
means as simple, clear and non-
controversial as the Law Minister has
described it to be, and exactly on
those points which had agitated the
House in the last Parliament satisfac-
tion has not bcen fully given. That
is why I suggest that more considera-
tion is given to this very important
measure,

The Law Commission hag consider-
ed different Acts and the Law Com-
mission had made an observation that
it was necessary to have our Extradi-
tion Act finalised. The Law Commis-
sion had expressed a desire if not in
very unambiguous termg that jt should
be consulted in the matter. To the
Fifth Report of the Law Commission,
there was a special note appended by
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one of its Members Dr. N. C. Sen
Gupta, who had made a special point
of it. He had discussed the Extradi-
tion law of the country and pointed
out certain obligations which he said
ought to be clar.fied by any legislation
we are going to have on the subject.
The Law Minister said a little earlier
that the Law Commission had expres-
sed its desire for the finalisation of
the Extradition law. But, he did not
tell us whether the Law Commission’s
views in regard to this matter have
been ascertained. As far as I know,
the Law Commission has not been
asked to give a report on this matter.
I feel that this is not the right way
of proceeding in regard to this kind
of legislation. I say this because,—
if I may be permitted to do so, I shall
quote from the Minute written by
Dr. N. C. Sen Gupta, a Member of the
Law Commission in the Fifth report
of the Law Commission,—pages 89
and 90—Dr. N. C. Sen Gupta said:

“But, with regard to other for-
eign countries, India had the ad-
vantage of Extradition treaties by
the British Government with those
countries. The question whether
thess treaties contiiuce or not is
not at all free from ambiguity.
Questions arise whether India is
a party to such treaties within
the meaning of paragraph 4 where
the treaties were concluded not
with India specifically but with
Britain on behalf of the entire
British Empire. Secondly, if the
treaty exists, whether the advan-
tage of it or the obligations under
it have passed to India or to Pakis-
tan also remains obscure.”

[ would not have referred to this
unless I had seen on page 2, in sub-
clause (d) of clause 2 of the Extradi-
tion Bill a proposition made by the
Government that—

“ “extradition treaty” means a
treaty or agreement made by
India with a foreign State relating
to the extradition of fugitive cri-
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minals, and includes any treaty

or agreement relating to the
extradition of fugitive criminals
made before the 15th day of

~August, 1947, which extends to,
and is binding on, India;”.

It happens to be a fact that before
our Independence, the British Govern-
ment got us to be a signatory of
certain internationa] documents where
matters in relation to extradition had
also been introduced. For instance, in
Oppenheim’s International Law, Sixth
Edition, edited by Lauterpacht, om
page 649, there is reference to a Con-
vention signed at Geneva on 16th
November, 1937, in accordance with
which twenty three States undertook
to treat as criminal offences acts of
terrorism including conspiracy and
participation in such acts, and in some
cases to grant extradition for such
offences. Apart from India, no Mem-
ber of the British Commonwealth of
Nations signed this Convention. But,
India was made to sign this Conven-
tion when she was a part of the
British Empire because, particularly,
in those days— this was in 1937—the
British wanted to clamp down upon
what they called political terrorism.
They wanted to declare political
terrorism, however you describe it, as
an extraditable offence, and India was
made a signatory to this. I do not
quite know what our position is in
regard to this kind of international
agreements into which we have enter-
ed particularly when it says in clause
2, by definition that extradition treaty
here includes any agreement relating
to the extradition of fugitive criminals
made before the 15th gay of August,
1947. 1 emphasise this because, as
everybody knows, it is extremely
important that we make our stand in
regard to non-extraditability of politi-
cal offenders the basic plank of our
Extradition law. The Law Minister
was at pains to point out that in this
Bill before us, provision has been
made to that effect. But, as a matter
of fact, what we giscover is that
even in comparison with the Bill that
was placed before the last Parliament,
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*he emphasis on the question of poli-
tical offences not being extraditable is
rather low as far as this particular
Bill is concerned. In the first Bill,
old Members of the House, some of
them will perhaps remember that as
early as clause 4 there was prominent
mention of the fact that political
offences would not be extraditable. I do
not know if Members noticed that
when the Law Minister wanted to
refer to the provision where political
offences are being declared non-extra-
ditable, he had to fumble for a while
and then had to look up clause 31
among the misecellaneous provisions
where this particular safeguard has
been incorporated. I do not mean to
say that clause 31 is any the less po-
tent than clause 4 or clause 3. What
T mean is that having had the kind of
experience that we have had, it is
important that in our Bill in regard
to extradition, we put the right kind
of stress on the immunity which we
give to political offences. After all,
there is the very famous case of
Savarkar. The heroic Savarkar jump-
ed into the sea from the British P &
O boat near Marseilles. The French
police, acting definitely in connivance
with British authorities, broke all
canons of international law, captured
Savarkar and handed him over to the
British authorities. After that, the
matter was agitated and ultimately
the International Court at the Hague
gave the decision that it was wrong
of the French police to have handed
over Savarkar because he was a poli-
tical offender, to the British. But,
the French police did so. The thing
had already been done: that was what
the Hague Court said, and therefore,
the wrong could not be rectified. That
was what Savarkar’s case ultimately
came to and this wrong was perpetrat-
ed on us. So many of us had to go
for shlter to such places as Pondi-
cherry, or Chandernagore or elsewhere
in order that we may have =ome im-
munity from the arm of British authn-
ritv. T need not go into the details.
I need not mention Aurobindo or
Subramania Bharati and so many
other people. This fact of political
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offences being non-extraditable is not®
only a principle accepted in interna-
tional law, it is a principle which, to
us, is so dear because we have al-
ready had experience in regard to
political offenders having been made
to suffer so much as Savarkar was
made to suffer.

Therefore I feel that in regard to
political offences we should take a
more clear, a more strident and a more
unequivocal stand. Therefore, when-
ever there is a kind of ambiguity
which I feel when I find references in
Lauterpacht to this convention which
India signed in 1937, I feel rather dis-
turbed about it and I want our Gov-
ernment to come forward with very
serious clarifications.

I notice also that in regard. to the
Commonwealth, the Select Committee
was very insistent in the last Parlia-
ment that the differentiation between
the Commonwealth countries and the
rest of the world should not be there
at all. And ultimately what happened
was that treason, which was included
as an item which was extraditable and
which was put in the Commonwealth
list, was omitted, and then ultimately
the two lists, that is the Common-
wealth list of extraditable crimes and
the non-Commonwealth list of extra-
ditable crimes, were done away with
and one single list had been brought
into the picture. That is an advance,
there is no doubt about it, and I wel-
come it. In so far as Government ac-
cepted the advice of the Select Com-
mittee I welcome it.

But Government does not go far, as
far as they should, normally, legiti-
mately.

The Law Minister was at pains to
explain how in regard to a Common-
wealth country what is necessary is
that there should be a warrant issued
by the proper authority and all that
we at this end are able to do is to
certify that the warrant is properly
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signed and executed. In regard to
non-Commonwealth countries which
may ask for somebody to be extradit-
ed, they have to issue a warrant, they
have to communicate it to us through
their Embassies or other instrumen-
tality, and then our magistrates would
look into the matter, and only if a
prima facie case can be made out
against that particular person who is
sought to be extradited, then alone can
we act in that matter. But in the case
of the Commonwealth what happens
is, a Commonwealth magistrate, let us
say in UK. or Pakistan or whatever
it may be—the Commonwealth is an
expanding family and therefore per-
haps to that extent we welcome it, I
do not know—anyhow, from a Com-
monwcalth country a magistrate sends
out a warrant for the extradition of
Mr. X. And we do not go into the
merits or demerits of the matler at
all. We do not even examine the
prima facie case. We merely coun-
tersign the warrant, and the fellow is
clamped in jail. Why shouid this
happen?

I was a little astonished, but it was
a pleasant surprisc to find that even
such a paper as The Jtatesman, which
is not particularly  anti-Common-
wealth, wrote in its Calcutta Edition
of the 26th of June, 1962, that this
discrimination should not be there at
all. It referred, in particular, to this
—I am quoting from its editorial arti-
cle on the 26th of June, 1962. It says:

“Whereas, for instance, a foreign
State must make out a prima facie
case (complete proof is in the nature
of things too much to demand) be-
fore securing return of an alleged
offender, a Commonwealth country
scheduled (all existing ones are
scheduled, and new ones are ex-
pected to be scheduled by notifica-
tion) need merely have its dumestic
warrant for his arrest endorsed in
India; and this is done simply by
verifying that it is a genuine docu-
ment.”
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And it goes on to say:

“Is there really a valid case
against putting Commonwealth and
foreign States on equal terms, and
demanding at least a prima facie
case from both?”

Surely, why can’t we treat the
Commonwealth countries and the non-
Commonwealth countries in a matter
like extradition on the same level?

What happens actually? Let us say
the Government of Pakistan wants to
get hold of somebody. It sends a
warrant and we cannot even go into
the prima facie nature of the accu-
sation against the man concern-
ed, and _we have to certify
that the warrant is all right, if it
is all right, and the man has to go.
The Law Minister says the man will
not go if the offence is of a political
nature and so on and so forth. But the
onus is on the man to prove in that
case, and he is far away from his
country even to fight his case in that
manner, and our magistrates are not
having a look at the prima facie na-
ture of the case at all. This is a mat-
ter which is of very great importance.

I do not see why this Chapter III
should remain at all. The only raison
d’etre, the rcason, for the existence
of Chapter III in this Bill is that there
is a different provision, a different way
of dealing with Commonwealth coun-
tries’ demands for extradition and the
demands of other countries for extra-
dition. ] would suggest that Chapter
IIT should go altogether, that all refer-
ences to discriminatory treatment as
between Commonwealth countries and
non-Commonwealth countries should
go out altogether and that is very ne-
cessary because of ihe peculiar cir-
cumstances in whicr, we find ourselves.
Ang these days, as I was saying, these
political offences can be put so expan-
sively and all that, and you never
know what is what. And therefore the
more safeguards we have the better
for everybody.

.Then again, Government under this
Bill proposes to take powers to extend
the Scheflule .of extraditable offences
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with the qualification that they must
be punishable, if committed in India,
under the Indian Penal Code or any
other law. Now, what is the point of
this I do not quite know. At page 15,
in the Second Schedule—this schedule
relates to extradition offences in rela-
tion to foreign States other than treaty
States or in relation to common-
wealth  countries—item 18 refers
to any offence which if commit-
ted in India would be punishable
under any other section of the Indian
Penal Code or any other law. This kind
of an omnibus provision is absolutely
unnecessary. Why can’t we make our
extradition law something clear, crisp
and nobly worded so that it can be a
declaration to the rest of the world as
to how we look upon the whole matter
of extradition. Extradition is not a
legal dquty imposed upon us: extradi-
tion is only something done because
in the international community you
cannot allow with impunity criminals
to go ahout from one country to ano-
ther. That is why extradition is there
in the picture. Why can’'t we make
that point very plain?

As a matter of fact, as far as Com-
monwealth countries are concerned,
what is the kind of treatment that we
get? When somebody like, for ins~
tance, Bhupat—my friend Mr. Kamath
knows him very well not only because
of the euphonious nature of the two
names, but he belongs to Madhya Pra-
desh. .

Shri Harj Vishnu Kamath (Hoshan-
gabad): No to Rajasthan.

Shri H. N. Mukerjee: I am sorry, to
Rajasthan.

Shri Harish Chandra Mathur (Jal-
ore): He is not from Rajasthan.

Shri H. N. Mukerjee: Now, Bhupat
goes to Pakistan. He never got back,
we never got him back. I do not
know, if Government comes forward
and says “We do not happen to have
an extradition treaty ith Pakistan” it
is a very queer situation. Pakistan is
a Commonwealth Country, scheduled
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or listed here. We have not got an
exiradition treaty with them and we
cannot get thing; done. If our crimi-
nals, the wrongest kind of criminals
run away to Pakistan, we cannot get
them back. Yet we say, “All right,
therefore we give Pakistan all these
facilities.” Now, what is all this?
Where do we go from here?

Then there is the infamous case of
Mr. Phizo. I do not know, Mr. Phizo
might look upon himself as a political
rebel and that sort of thing. But here
is Phizo who is, from all accounts,
guilty of all sorts of practices which
cannot even remotely come under the
definition of political offences, perhaps.
If that is a debatable matter, that is a
different pr-position, But here is a
man like Phizo who goes to a countrv
like the United Kingdom. with which
our relations are of the most cordial
nature and most continu~us nature,
a non-stop sort of relationship, and
vet we cannot do anvthing about it.
He goes to Pakistan, he goes to the
United States of Ameri~a, and God
knows to what other country, to carry
on propaganda against our country.
We get no advantage at all, and vet
with all the generosity in the world
we are offering, only to these Com-
monwealth countries, certain particu-
lar facilities. I do not understand
it at all. That is why T feel
that this matter of extradition is
a lot more serious than the Law
Minister poses it to be. It requires a
great deal more application; it requires
more thought: and it requires more of
an attemnt to familarise ourselves with
the extradition laws of different coun-
tries. For instance. I am not very deep
student of this kind of thing, but I
looked up certain books and I disco-
vered that countries like France and
Germanv have a law that thev do not
extradite their own nationals. If their
own nationals have committed a crime
abroad, they punish those particular
nationals of theirs in their own coun-
try according to their own law; they
do not extradite them. I do not say
that let us accept it. Britain and the
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USA do extradite their criminals and
send them abroad for trial. It may be
that this is a better procedure. I am
not laying down the law in regard to
this matter. But, have we gone into
this matter carefully enough? Do we
follow the British pattern just be-
cause we have in herited the British
pattern? Or do we, when we have got
this opportunity of putting this extra-
dition law on a permanent statutory
basis, have the obligation of looking
up what the law is in different coun-
tries in regard to this matter? But
we do not do so.

Then, again, in regard to political
offenders, whv can we not take up an
attitude whih would be something
like a declaration to the rest of the
world? We have not had a revolution
of thc sort of the French Revolution,
and so wc cannot have a declaration
of the rights of man; but something
like that we can have incorporated
here. In so many Constitutions, it is
there. I find or instancfein this book
by Lauterpacht, the Sixth Edition of
Oppenheim, that:

“In article 12 of the Constitution
of the Russian Socialist Federal
Soviet Republic (May 11, 1925),
the right of asylum is given”.

Here, it is put in French, and it
reads as follows:

“tous les etrangers persecutes pour
leur activite politique ou leurs con-
victiong religieuses.”,

which means:

“all foreigners perse uted for
their political activity or their reli-
gious convictions.”.

Can we not put something like that
on our statute-book? It is something
like a gesture, something like a moral
proclamation which should come fit-
tingly from a country like ours, which
always takes a ‘Holier-than-thou, at-
titude’ in so many international mat-
ters; Why can we not do that? Why
can we not, when we formulate our
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law, start on a clean slate, right in a
different way rather than merely fol-
low the drafting procedures of the
time of Sir X, Y or Z or, God knows
what other British celebrity in the
past?

I feel, therefore, that there are so
many matters which require to be
looked into very carefully. If a Select
Committee could be agreed to by Gov-
ernment, names ocould be collected a
great deal more easily than by a very
humble individual like myself. Having
had no other alternative. I suggested
that the matter be circulated for the
purpose of eliciting public
On the last occasion, perhaps, if I may
sayv so in all humility, I had to inter-
rupt the Law Minister, and it was lar-
gely because of the obstruction that I
produced that the matter was referred
to the Joint Committec in hot haste,
but nothing came out of it, because
the Joint Committee’s report fizzled
out, when the last Parliament was
dissolved, and we are more or less
hanging in mid-air, and we have been
presented with this document, and we
are being told by Government that
“Thig is a simple law, a non-contro-
versial law, we have corrected the dis-
crepancies in regard to discrimination
in favour of the Commonwealth, and,
therefore, the House should a~cept it.”.
I do not think that the matter is so
simple. It is a very complicated mat-
ter. It ig a very serious matter, The
Law Commission ijtself had expressed
a desire to be consulted in regard to
this matter. At least, let us consult the
different lawyers in this country, poli-
tically-minded people in this country,
public-spirited citizens of our country,
and let us, after a while—the heavens
would not fall if we delay the passage
of this particular Bill by two months—
pasg this legislation, after we have
considered the matter with the seri-
ousness that it deserves.

Shri Hem Barua (Gauhati): I have
gone through this Bill very careully.
At the same time I have listened to
the speech delivered by Shri H. N.
Mukerjee very carefully. He has
dealt with the subject in a very lau-
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dable way, and pointed out the lacu-
nae that are there in this piece of
legislation. T feel that this legislation
depends on a reciprocal basis. Un-
less the other countries respond to our
pious intentions, this piece of legisla-
tion would be only a scrap of paper;
there is no doubt about it.

Shri H. N. Mukerjee has mentioned
about the case of that noted criminal
Bhupat who escaped to Pakistan. In
spite of the fact that Pakistan is in
the same Commoanwealth as we are,
he could not be extradited or brought
back, because there was no treaty of
that sort with that country. There
are other instances of such a failure
of this piece of legislation. That is
what I would say.

Some time ago, we discussed the
report on the Aligarh University, and
it is a shame to say that some people
in the administration were connected
with the misuse of the university
funds, and quite a few of them who
were connected with the misuse of
the university funds simply escaped
into Pakistan. Those fugitive crimi-
nals are there even now, and they
could not be brought back only be-
cause of the fact that we do not have
any treaty with Pakistan or that
Pakistan does not want to respond to
our request. In spite of the fact that
in the list of the Commonwealth
countries, Pakistan is put in, Pakistan
has not responded. Therefore, I say
that the success or implementation of
this piece of legislation depends en-
tirely on good-will and mutual under-

standing.  Wherever there is no
mutua] understanding or there is
absence of mutual understanding,

it is bound to be a scrap of paper and
nothing else. Therefore, I say that as
regards the provisiong of this Bill,
some of them are objectionable, and
some of them are unlaudable, but the
spirit behind it is laudable, but that
spirit cannot be implemented unless
and until there is some sort of reci-
procity coming from the countries
round about us,
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The definition of the term ‘extradi-
tion treaty’ in clause 2(3) strikes me
as a mest wonderfu] thing. It reads
thus:

“ ‘extradition treaty’ means a
treaty or agreement made by India
with a foreign State relating to
the extradition of fugutive crimi-
nals, and includes any treaty or
agreement relating to the extradi-
tion of fugutive criminals made
before the 15th day of August,
1947, which extends to, and is
binding on, India;”.

Shri H. N, Mukerjee has drawn the
attention of Government to the com-
ment made by Dr. N, C. Sen Gupta,
affixed to the Fifth Report of the Law
Commission where he positively says
that it is doubtfu] and it is ambigu-
ous. I would also say that this clause
which has been incorporated in the
Bil] suffers from ambiguity. Now,
what about those laws or those treat-
ies or agreements that Britain enter-
ed into with different countries when
we were not free? This piece of legis-
lation seeks to make these treaties
and agreements binding on India, and
on the basis of those treaties and
agreements, we want to see the imple-
mention of this piece of legislation.
But here is a jurist who has pointed
out that there is an ambiguity in these
treaties and agreements, ambiguity
in the sense whether the rights or
obligations accruing out of these trea-
ties or agreements pass on to India or
to Pakistan. That is the trouble, and
yet this clause is being incorporated,
and it is on the strength of this that
extradition is going to be secured or
an attempt is being made to give it a
legal sanction. I just want to quote
Dr. N. C, Sen Gupta. He says:

“But with regard to other foreign
countries, India had the advantage
of Extradition treaties by the Bri-
tish Government with those
countries. The question whether
these treaties continue or not is
not at all free from ambiguity.
Questions arise whether India is a
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party to such treaties within the
meaning of paragraph 4 where the
treaties were concludeg not with
India specifically but with Britain
on behalf of the entire British
Empire. Secondly, if the treaty
exists, whether the advantage of
it or the obligations under it have
passed to India or to Pakistan also
re'mains obscure.”

Therefore, the anomaly of this situa-
tion can be realised very clearly, and
I would like Government to examine
this particular aspect of the matter
whether these treaties and obligations
entered into by British India are ob-
ligatory or us or not, and how far
they are valid or not. I would like
them to examine the validity of these
treaties and agreements and then alone
have a clause like this incorporated
in this Bill; or else, it would be ab-
solutely meaningless. I have already
stated that this piece of legislation
can succeed only in an atmosphere of
goodwill and mutual understanding,
and that mutual understanding must
be an internationa] understanding.

Now, therc are special provisions
made with respect to Commonwealth
countries. We have friendly relations
with Britain no doubt. We have still
friendly relations with Britain pos-
sibly because of the lesson that Gan-
dhiji taught us. Gandhiji wanted us
to oppose thc British system of ad-
ministration in this country, not the
individual Britisher. That lesson has
gone deep into the psychology of our
people. It is possibly because of that
that we have friendly relations with
Britain which once ruled us. Or it
may be that we have emerged out of
a colonial system and when a country
emerges out of a colonial system, a
country that is nascent in its deve-
lopment, a country like India cannot
cut hersell away from Britain. That
may be the reason,

Shri H. N, Mukerjee has made a
passing reference to Mr. Phizo. Here
is a man who is responsible for all the



485  Extradition Bill SRAVANA 16, 1884 (SAKA) Extradition Biil 486

trouble in Nagaland. Here is a man
who is accused of genocide, a man
who is wanted on charges of murder,
a man who made the Nagaland run
red with blood. This man has escap-
ed to Britain with a false passport,
an El Salvador passport. The British
Government came to know about it.
But what happened? Britain gave
him ample scope and opportunity to
boost up the false claim of an ‘inde-
pendent’ Nagaland. He went about
launching a campaign of slander and
calumny against this country under
the nose of the British authority.
There were people who encouraged
him positively to indulge in all sorts
of campaigns against India. This
might be on the popular level. But
I would cite one instance of the offi-
cia] attitude. The hot haste in which
Britain granted him British citizen-
ship must be an eye-opener to us.
We did not ask for the extradition of
Phizo—there is no doubt about it.
On the other hand, it is also a fact
that had we asked for this extradi-
tion, possibly we would not have suc-
ceeded. We did not ask for his ex-
tradition or repatriation to this coun-
try for obvious reasons. There are
reasons for that. Bu{ on the other
hand, if we had asked for that, in
spite of our friendly relations with
Britain, in spite of the fact that we
are in the same Commonwealth, in
spite of the fact that we are bound
by the same ties, possibly  Britain
would not have responded. I base this
idea on the facts before me, the fact
of Britain encouraging Phizo to carry
on a campaign of slander against this
country and the fact of Britain grant-
ing Phizo in hot haste British citizen-
ship.

Clause 31(a) of the Bill puts some
restrictions on surrender of fugitive
criminals. It says:

“A fugitive crimina] shall not
be surrendered or returned to a
foreign State or Commonwealth
country if the offence in respect
of which his surrender is sought
is of a political character. ...”,

I am not opposeq to this provision.
It is a welcome provision. But the
fact remains that it is very difficult to
distinguish between treason and poli-
tica] offence. The line of demarca-
tion between the two is very difficult
to draw. That is the trouble. There-
fore, I would have liked a clearer
definition of political offences and
treasonable offences. As Shri H. N.
Mukerjee hag quoted, in the Geneva
Convention of November 1937, there
was an attempt made to define 5 poli-
tical offence. It was a Convention
which was signed by 23 States which
had undertaken to treat as criminal
offences acts of terrorism including
conspiracy, incitement to participa-
tion in such acts, and in some cases
to grant extradition for such offences.
India was a signatory to this Con-
vention. Under these circumstances,
the difficulty arises as to how to define
them, how to describe them, how to
discover the rcal idea lying behind this
definition. In the context of things
today, any hones: political difference
can be interpreted as treasonable.

I remember Bertrand Russell once
asked, ‘Who is a rebel?”. Any man
who tries to question the existing
status quo in life in the socia}] or poli-
tica] strucfure or any man who tries
to throw splinters on the painted veil
of life i dubbed as a rebe] and his
action js described as rebellion’. If
rebellion can be described in so cheap
a term, as it is very often. done, any-
thing can be brought within the
ambit of ‘political offence’ and the
arm of the Jaw would be there to
create all sorts of trouble in the
country.

Then again. under clause 31(b).:

“A fugitive crimina] shall not
be surrendereq or returned to a
foreign State or Commonwealth
country if prosecution for the
offence in respect of which his
surrender is sought is gccording
to the law of that State or country
barred by time”,

I do not wunderstand this. How
could a crimina] action be barred by
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time? I do not know of any legisla-
tion existing in any country where
action against criminal offence is bar-
red by time. I can understand this
about civil suits, ]itigation and ali
that. But this is not a case of litiga-
tion. How coulg action against cri-
mina] acts be barred by time? This
was criticised during the discussion
we had last time also. In the State-
ment of Objects and Reasons, the
Prime Minister says that most of the
suggestions made during that discus-
gion are incorporated in this piece of
legislation, but the trouble is that most
of the helpfu] suggestions made are not
incorporated in this and the Bill re-
mains where it was. If it were a
case of litigation, it could have been
barreq by time. There are countries
which have laws like that, but I do
not think any country has a law
which imposes a ]imitation of time on
action against criminal offences,

There is a chapter dedicated to
Commonwealth countries. So far as
the law is concerned, why should
there be a distinction between Com-
monwealth and non-Commonwealth
sountries? How do offences of a cri-
minal nature change in the climate »f
Commonwealth or non-Commonwealth
countries? Offences are offences: cri-
minal offences are criminal offences.
They wear the same appearance, but
here provisions are made according
to which there is a difference between
crimina] offences related to Common-
wealth countries and the same offences
related to non-Commonwealth coun-
tries. By that the Government has
succeeded in doing only one thing,
making the Bill heavy and bulky,
nothing more than that. If a crimi-
na)] is dangerous for a Commonwealth
country, he is equally dangerous for
a non-Commonwealth country also,
but that is not the position here.
There is a difference sought to be
made, a sort of discriminatory treat-
ment for a Commonwealth country.
As Shri H. N. Mukerjee has said, a
warrant can be issued, the only ques-
tion is whether the signature is valid
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or not. And then a man can be clap-
ped down, he will lose his liberty.
There is no probe, there can be no
probe into his conduct or offence,
whatever that might be. That is the
trouble,

15 hrs,

The Second Schedule gives a list of
crimes that might come within the
ambit of this law. There are some
very insignificant jtems coming in for
extradition. For instance, item No. 6
is theft, extortion, robbery and dacoi-
ty. 1 can understand dacoity because
we want the dacoit Bhupat to be
brought back to our country, but not
theft. There might be a theft amount-
ing to a few naye paise, and if this is
liberally interpreted, that might also
be an cffence. Item No. 4 is kidnap-
ping, abduction, slavery and forced
labour. 1 can understand slavery,
forced labour and abduction, but kid-
napping of a particular sort is a
natural thing, at least in the urge of
man and in society, whatever it might
be,

Shri Hari Vishnu Kamath: You un-
derstand it, but do not appreciate it,
do you?

Shri Hem Barua: 1 do not appre-
ciate it, I do not welcome it, but I
understand it is natura] in society,
but that should not be made charge-
able,

Shri Kashi Ram Gupta (Alwar):
But kidnapping is an offence.

Shri Hem Barua: I said of a certain
sort.

Shri Kashi Ram Gupta: What is the
certain sort?

Shri Hem Barua: Possibly you also
understand, a certain sort you know.
Whatever that might be, it is a long
and comprehensive list, but towards
the bottom we find Item No. 18 which
eays:

“Any offence which if committ-
ed in India would be punishable
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under any other section of the
Indian Penal Code or any other
law, and which may, from time
to time, be specified by the Cen-
tral Government by notification
in the Official Gazetto either gene-
rally for all foreign States or for
all commonwealth countries or
specially for one or more such
States or countries.”

I am not ready to give this blanket
authority to the Government, because
the list made is already comprehen-
sive. If the Government gets this
power, it might be misused. Since
the list is comprehensive, I do not
think the necessity of an extra:clause
or provision like this in the Bill exists,

There are ambiguities and lacunae
in most of the provisions, at least in
some of the provisions, and this Bill,
there is no doubt about it, was draft-
ed in haste, and the suggestions that
were made during the discussions last
time were not taken serious note of
though the Statement of Objects and
Reasons states otherwise. Because
this is a very serious matter which
®concerns the liberty of man, and is
going to bring about a revolution in
internationa] relationships, I would
say that this Bil] needs consideration.
It must not be hustled. It is just on
the legislative anvil. I join Shri
Mukerjee in suggesting to the Govern-
ment that if it is possible, and I take
it that it should be possible, to circu-
late this Bill for public opinion be-
cause it concerns the liberty of the
human being, the )iberty of the man
in the street.

Shrimati Renuka Ray (Malda):

Liberty to kidnap also?

Shri Hem Barua: I did not say like
that. I did not say that liberty to
kidnap should be provided, but then
I would say that since it concerns the
liberty of man, it needs deeper un-
derstanding, it needs deeper realisa-
tion, it needs decper consideration,
and I request the Government to give
deeper consideration to the provisions

of the Bill before debating it in this
House.

Thank you very much.

Shri D. C. Sharma (Gurdaspur): I
have listened very attentively to the
two speeches that have been made
on this Bill before me.

I'think Shri H. N. Mukerjee is a
perlectionist, and I believe perfection
is a quality you cannot have in any
kind of legislation which is devised by
human beings, far less in a piece of
legislation which affects our relations
with other countries. I believe bne of
the fundamental points in legislation
is this, that we learn as time passes,
and that our legislation also improves
in the light of the experience that we
gain from our own country and from
other countries. Therefore, I believe
that this cry for perfectionism, which
has been equated with the desire for
delay is not a very desirable thing.

It has been said that it should be
referred to another Select Committee.
After all, a Select Committee will con-
sist of the Members of this House, as
the first Select Committee did. I be-
lieve that those Members have pooled
their brains as far as this thing is
concerned, and we have got the best
out of them. I do not believe much
will be gained by circulating the Bill
for public opinion. I think very few
persons understand what the Extra-
dition Bill is, and very few persons
will be interested in it even if they
gnderstand it. So, what has been
done has been done in the interests of
our international relations, in the
intercsts of our rleations with th-
Commonwealth countries, and 1 tne
interests of our relations with those
countries with which we have some
treaties.

One thing has been forgotten by
the persons who preceded me. and it
is this, that the essence of this Bill
is reciprocity. We give only what
we receive, and we receive only what
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we give. 1 do not think there is any
favoured nation treatment given to
any countries of the Commonwealth
or any foreign country or those coun-
tries which are called Treaty States
here. I do not think any such thing
has been done. After all, our rela-
tions with all the three types of States
are going to be governed by the basis
of mutuality. They will get the
ireatment which they give us. We
will deal with their offenders as they
deal with our offenders. Therefore, I
think that this reciprocity which ‘s
the fundamental basis of this Bill has
been overlooked by the persons who
have talked of favoured nations.

Shri Hari Vishnu Kamath: But reci-
procity is not the basis of our foreign
policy.

Shri D. C. Sharma The difficulty
with you is this. When you are speak-
ing, half of your words get lost in
your beard. So, I do not under-
stand what you are talking about.

Shri Hari Vishnu Kamath: You un-
derstand reciprocity to which I re-
ferred.

Shri D, C. Sharma: I was submit-
ting very respectfully that the essence
of this Bill was the sense of give
and take, and 1 think it is a very
healthy thing. But there is one ques-
tion which I want 1o ask, and it is
this. I refer to Clause 2(d).

It reads:—

* ‘extradition treaty’ meang a
treaty or agreement made by
India with a foreign State relating
to the extradition of fugitive cri-
minals, and includes any treaty or
agreement relating to the extradi-
tion of fugitive criminals made
before the 15th day of August,
1947, which extends to, and is
binding on, India.

Here, 1 have a list of countries
which we have had extradition trea-
ties before 15th August, 1947. It is
surprising to know that number is
very very large. We have had trea-
ties with Albania, Argentina, Austri~
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Belgium, Bolivia, Chile, Colombia,
Cuba, Czechoslovakia, Denmark, Ecua-
dor, Finland, France, Germany,
Greece, Cuatemala, Hathi, Hungary,
Iceland, Iraq, Italy, Liberia, Luxem-
berg, Mexico, Monaco, Netherlands,
Nicarugua, Norway, Panama, Para-
guay, Peru, Poland, Portugal, Rouma-
nia, Salvador, San Marino, Spain,
Switzerland, Thailand, U.S.A, Uru-
guay, Yugoslavia.

Shri Hari Vishnu Kamath: Very
long list indeed!

Shri D. C. Sharma: We have our
treaty 'obligationns with so many coun-
tries. I fecel that in some of those
countries the pattern of Government
has changed very much. I do mnot
stand in judgment over the pattern
of their governments. I do not say
that the pattern of government is
good, bad or indifferent. But, in some
'of those countries the governments
which were holding the field then are
quite different from the governments
which are holding the field now. I
think their values have changed. L
believe some of their laws have un-
dergone modification. I believe
their politics are different from
what they used to be. I believe
that some of them have revised tneir
Penal Codes. All that has been done.

Now, I want to ask if it is in the
interests of our country to keep up
treaty obligations, so far as extradi-
tion is concerned, with these countries.
And, if we are doing so, may I know
if the Law Ministry has studied the
new constitutions that have come into
force in those countries, the new laws
that have been promulgated in those
countries and the new set-up that
some of those countries have now. I
believe that the Law Ministry is lead-
ing us into this very big thing in a
way, if 1 may use that expression,
blindfoldedly.

Now, what is happening in some of
those countries? In Czechoslovakia,
now, I think the definition of crime is
quite different from what it used to
e when we entered into treaty ob-
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ligations with them. Similarly, n
«other countries, the definition has un-
dergone a change. In Cuba, for ins-
tance, I heard that what is political
action now was not political action
before the 15th of August, 1947. In
the same manner, in Spain, what is
political action today was not there
before 15th August, 1947. Thailand
has also undergone some kind of re-
volution. All these countries are
there. We had treaty relations with
Portugal also. Portugal hag changed
very much; and I think we do not
have anything to do with Portugal.

1 want to ask the Law Minister
very respectfully if he js going to
amend this legislation, to modify it
‘or it he is going to stick to it as some-
body will stick to some hoary tradi-
tion of his family or to some ancient
tradition of his land. I feel that
more thought should have been giv~n
to thig list than it has been given. I
feel that it is due from the ULaw
Minister that he should study the ex-
tradition laws of those countries and
place a statement on the Table of thc
House to show how far they can be
honoured.

Dr. M. S. Aney (Nagpur): When?

Shri D. C. Sharma: As soon as he
<an.

Dr. M. S. Aney: After passing this
Bill or before passing it?

Shri D. C. Sharma: As soon as he
can. I do not think it can be done
before the Bill is passed. But he
should place this statement at Jleast
afterwards, showing in what way the
extradition laws of those countries,
the laws which they have passed re-
cently, are going to affect our coun-
try.

Unlike Prof Mukerjee and some
other friends of mine, I believe in the
Commonwealth relationship which my
country has. I believe in that re-
lationship even though the Common-
wealth is a very expanding family. I
think there should be no family plan-
ning as far as this Commonwealth is
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concerned. I want the pumber of
Commonwealth countries to increase;
I want that we should have our re-
lations with them. So far as these
Commonwealth countries go, I do not
think we have any treaties with any
of them. Even if we have any treaty
with anyone, I feel that we have not
been served well by any of these
countries.

Take, for instance, the case of
Pakistan. I do not think Pakistan
can point out to any fugitive crimi-
nal, according to the laws and con-
stitution of that country, who has
found shelter in this country. I do
not think there has been any instan-
ce of that kind. Similarly, I do not
think there has been any fugitive
criminal, in this sense of the word,
from the United Kingdom whom we
have given shelter in this country.
But, so many persons who have com-
mitted crimes in my country find shel-
ter in Pakistan. Of course, the classic
case was given by my friend, Shri
Mukerjee; it was the case of Bhupat.
Bhupat has, somehow, come in the
limelight in the newspapers. But,
there are so many other persons who
have committed crimes here and gone
across the borders. We cannot lay
our hands upon them. Again, the
case of Phizo was referred to by Shri
Mukerjee. I also feel very sore about
it. T am not talking about his »oli-
tical activities; 1 am talking abm.lt
his non-political activities. Certain
charges of murder and something like
that are pending against him. He
found asylum in the United Kingdom:
not only that; he also became a riti-
zen of UK. Now, he is free to g0
wherever he likes. He can go to
Pakistan and create trouble for us; he
can go to U.S.A. and create trouble
for us: and he can go to the United
Nation¢ and do some propagunda
against us. So, I feel that where'al
the countries mentioned in that list
have extradition relations with us
which are almost obsolete, the coun-
tries with which we should have rela-
tions and which should serve us on a
basis of reciprocity are not coming
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forward. I hope that when this Ex-
tradition Bill is passed and when we
have mutual treaties, something will
happen. I feel that Indian public opi-
nion js very sore that some persons
who can create troub.e—I am using
the word in the widest sense—in our
country could have found asylum in
some of those Commonwealth con-
tries. Not only that, but that ‘hey
should have become citizens of those
countries.

I will now refer to the Second
Schedule now. Inspite of the objec-
tions taken by the hon. speaker who
preceded me, it is very comprehensive
and drawn up with a great deal cof
care. I am very happy to find that
some of the anti-social crimes which
are defacing the world today and
which are a sad blot on humanity
have been listed in it and I hope this
list would be a deterrent to those
who commit crimes against humanity.
A gentleman who preceded me said
that we could wunderstand decoity
being included but not theft. He
does not perhaps know what thefts
also form part of anti-social crimes
and if one theft does not have much
effect, so many thefts can have a
cumulative effect which affects the
morale of any country. That is why 1t
has been included. Again, objection
was taken to kidnapping. We are
aware that there are gangs of kid-
nappers here and they mutilate child-
ren and maim them and now and then
we read about them in newspapers.
All these anti-social crimes have “een
clubbed together in this list. Then
there are some crimes which are very
daring in their nature assault on a
vessel. All these things have been in-
cluded and this list has been made as
foolproof as possible. One of the
problems acing the world is immoral
traffic in women and girls. There is
another problem—slave labour. So
many international conventions nave
been held on this subject. It is :ood
that we are having this Schedule in
order to put on the black list all these
crimes.
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Some persons have taken objection
to clause 31, especially 31(a). I feel
that all the sub-clauses of clause 31
are humanitarian in nature, if I may
use that word. They are a guarantee
against the wrong application of the
Extradition Act and an insurance
against harassment of citizens from
some other countries who may find
asylum here. 1 am happy at the
safeguards provided to these persons
who may be declared as criminal offen-
ders of gome country. For instance,
you cannot take a person to task if
if the offence is barred by time.

1524 hrs.

[SHr1 MurLcHAND Duse in the Chair]

You cannot hold a person responsible
for an offence committed prior to sur-
render. It says here that he shall
not be detained:

“....or tried in that State or
country for any offence committed
prior to his surrender or return,
other than the extradition offence
proved by the facts on which his
surrender or return is based.”

Thus, we can say, that this a Bill
which safeguards the liberties of citi-
zens and clauses 31 and its sub-
clauses are very happy pointers in
that direction. Our country has a
very splendid record in its dealings
with these persons who have been
thought to be guilty of some political
offence or something of a political
character. I am proud of that record.
This thing has been enshrined in clause
31(a) of this Bill. No one wil] be
handed over to any other country if
his crime is of a political character.
Some persons asked the question:
what is the political character? We
all know what things are of a »oli-
tical character and it is gpod that it
has been left vague like this. 1f it
has been defined more particularly,
there would have been trouble for
those persons who sometimes are up
against certain forces in their own



497 Extradition Bill SRAVANA 16, 1884 (SAKA) Extradition Bill 498

country and who seek asylum in come
other country.

I do not say that there is no -oom
for improvement or that it does 1ot
contain imperfections. I hope
that it will be improved as our ¢x-
perience of its working grows and as
our knowledge of conditions prevail-
ing here improves. With these words,
1 commend this Bill and I hope that
it will receive the approval of the
House.

Shri Gauri Shankar (Fatehpur):
Sir, I stand to support the amend-
ment moved by Shri Mukerjee. This
is a very important B:ll under the
present circumstances. A long list
of certain countries has been men-
tioned. Our treaties with those
countries on the 15th of August
1947 were there and our rela-
tionship with them were friendly
at that time. Now, circumstances
have changed with time; some coun-
tries are antagonistic at present and
unless the list is revised it would not
be safe and proper to undertake this
legislation and so it becomes very
necessary that before it is legislated
it is circulated for eliciting public
opinion. It is again a very delicate
. thing because it affects our interna-
tional relationship with other coun-
tries, We have to be very cautious
and take only such steps so that we
improve our position and we do not
allow such criminals to take refuge
in other countries so that no action
can be taken against them. There are
instances when our nationals, crimi-
nals, have migrated to other countries
and have been given refuge there and
were treated as nationals of those
countries. As Shri D. C. Sharma said,
there is a limit to reciprocal dealings.
We cannot agree to reciprocal terms
with countries which are not friendly
to us.

Then I find that there are so many
anti-social crimes which have not
been included in this Bill, and actu-
ally they are the most important
{tems. As has been pointed out just

now, there have been cases of kid-
napping of girle I find that there
have been mass conversions also by
foreign missionaries and nothing has
been suggested as to whether they
have been intentional or w.lful or
there has been coercion, There shoulg
be some measures taken to safeguard
such activitieg also. I find there is
no mention of it in the Bill.

Again, as has been pointed out
rightly, the provisions of clause 31 are
there, but if they are allowed to stand
as thcy are and are allowed to be
passed like that, we are going to meet
with harm later on. Under these cir-
cumstances, in order to have a con-
genial atmosphere and in order to
ensure full reciprocity, we have to see
that this Bill undergoes drastic chang-
es, and for that purpose, eliciting of
public opinion is very essential.

If we undertake this legislation in
haste, then it would be no remedy. As
has been just remarked, there was
a Joint Committee and there was a
report made, but with the change of
circumstances, with the change of
relationship with other countries, it
is still very important to have an
idea about the changed circumstances
and then to legislate according to the
changed circumstances to ensure reci-
procity only with those countries
which are on friendly terms with us.
Otherwise, it would be futile. We
may do full justice to the criminals
of other countries who are no anta-
gonistic terms with us, but those
countries would not do the same thing
for us. So, we have to give due con-
sideration to these aspects.

Withouy going into details of the
provisions of this Bill, I would submit
that I stand to support the motion
that this Bill be circulated for elicit-
ing public opinion before it is brought
in for legislation.

Shri K. C. Sharma (Sardhana):
Chairman, Sir, I welcome this Bill
because it is of utmost necessitv that
a Bill like this should be brought be-
fore Parliament and passed. I do not
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.understand much of the difficulties
put forth by Shri H. N. Mukerjee
.and his hon. friends, The simple fact
is this: does any society, any coun-
try, anywhere in the world, like or
.does not like peace and tranquillity
among its own people in its own land.
_If it likes, then it stands to reason that
.if a crimingl or a murderer runs
away to Pakistan by just crossing two
miles en the border., that man should
be brought to book. If we do not
have treaty, for instance with Pak-
istan on this matter, there would be
neither peace and tranquillity in India
.nor in Pakistan.

As to the matter about political
consequences—what the consequences
would be—it is nothing, for the sim-
ple reason that a criminal is a crimi-
nal, who does something which is an
offence under the law of the land, an
offence against his own people. Such
a man deserves no sympathy whatso-
cver.  The only difference between
the law of the land operating within
the jurisdiction of a country and the
extradition p\ovisions is that we
come {o certain agreorﬁcnls with cer-
tain other countries that those crimi-
nals should be Brought back to us
and be properly punished. If the
criminals on the other side run into
our country, we will send them back.
Here. it is a question of simple natu-
ral justice. This comes through an
cvolution.

1 now put a straight question. You
wan! that your country should deve-
lop and have certain amenities which
mayv be good. You want certain en-
ginecring skills should be learnt from
other countries which are friendly to
us. But doeg it stand to reason that
vou will have no peacc and iranqui-
llity in your own land when you have
the help of the United Kingdom ad-
ministration oy the United States ad-
ministration but will have their en-
gineering skill? Though you want to
have the wherewithal and add butler
to vour bread tomorrow bv geéting
moneyv or expert advice from them,
vou will not just like your wife and
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children to sleep in peace and tran-
quillity in your own homes with just
the help of the United Kingdom ad-
ministration or the United States ad-
ministration. Is the butter on the
bread more important than peace and
tranquillity? The conditions being
such that it is impossible in the pre-
sent conditions of the world that coun-
tries should not have treaties among
themselves to feel and be ensured of
peace and tranquillity and to do jus-
tice to the criminals and punish the
criminals, wherever they are, for the
acts which they have done against
society, As to what is the necessity
for this measure has been gone
through and enshrine in three differ-
ent Acts. Some of them are not those
which have been passed after India
became independent and could not
be well applicable to India, and there-
fore the need has arisen of a new
legislation  as it is, is good enough to
proceed with.

As to what will happen tomorrow—
that this difficulty or that difficulty
will arise and so on—need not trouble
us much. I beg to state that the law
is what is called a fundamental, dyna-
mic continuum. It continues on the
principle of natural justice; yet it
changes and it is dynamic. On the
fundamenta] aspects of human life, it
will have its salutary effects and will
serve humanity as it has been serving
humanity since man was called civi-
lised and had some idea of settling
peacefully the disputes that arose in
the community. So, there need be no
trouble about it. What will happen
tomorrow or what will be this defini-
tion and that definition are things
which the law will take care of, be-
cause it is a continuum. It is a fun-
damental and dynamic thing. It
changes also as the needs and condi-
tions of society change.

With these words I support this
Bill and I think it need not be circu-
lated for eliciting public opinion for
the simple reason that it is in continu-
ity with the law that is now in exist-
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ence. So, the Bill need not be circu-
lated. The Bill as it is, in good and
it should be accepted.

Dr. M. S. Aney: Mr. Chairman, the
motion before the House is for con-
sideration of the consolidateq mea-
sure in respect of extradition. The
matter contained in the Bill is not a
new one. It is more or less a conso-
lidation of the law that was existing
previously, certain aspects of it which
they thought proper have been adopt-
ed.

Some hon. friends have suggested
that the Bill should have been circu-
lated for public opinion. 1 would not
be sorry if it is sent for circulation
and more opinion is elicited thereon.
Nor would 1 be sorry even if the
Bill is referred to a Select Committee.
But the point is that the Bill even
as it deserves to be considered by
ug seriously for this reason. The
necessity for a proper consolidated
Extradition Bill is better felt now,
and the Bil] is more urgently needed
now then it was when this country
was not an independent country at all.
After 1947, the conditions have com-
pletely changed. Moreover, because of
the development of the means of
communication, the conditions of com-
munication have also changed enor-
mously. We have been brought into
closer contact with almost the whole
world. Not only that. Accessibility to
places of the longest distance in the
world has become more possible.
Therefore, offenders of other countries
have easy access to come here and
offenders of our country have easy
access to go to other countries. Under
these circumstances, it is necessary
for us to see whether the old law
does not require to be changed by
us or not. Both on account of the
change in our own status after the in-
dependence of our country and on ac-
count of the changes in the environ-
ment in which we have to work and
administer our own country and keep
up our relations with other countries,
the necessity for changing the extra-
dition laws and consolidating them angd

.

putting them on a proper basis would
be understood by any reasonable man.

The fact is that extradition law is
in a way part of international law.
Those who want to have international
existence and relations cannot do
without having an extradition law.
It is, in fact, a sign of the civilised
status of a nation which has got its
own extradition law to deal with
other people and other nations. In
view of these things the Bill that is
brought here in our opinion deserves
to be considered by us. 1 believe we
can leave it to the good sense of the
authorities to think over the matter
and judge it in the light of their ex-
perience. There is nothing so very
revolutionary or striking in this law
as to make us feel that if this Bill
is passed today, we are trying to in-
troduce anv dangerous principle.

Regarding the distinction between
Commonwealth nations and other
nations, although I want our country
to remain a part of the Commonwealth
1 do not like that distinction to be
here. After all, our co-existence as a
Commonwealth nation has not done 8o
much good to us as we thought it
would lead to. On the other hand,
it has become a source of inconvenience
to us in several ways. We can remain
in the Commonwealth, but we have to
find our own way to carry on in this
world. So. for the present, when we
recognise our existence as a Com-
monwealth nation, there is no harmin
admitting that fact in this law also.
But the sooner the occasion comes to
do away with that thing and to make
our law such that we may deal with
all other countries in the same spirit
of equality, friendship and cordiality
as with this particular set of Com-
monwealth nations, the better it will
be. In doing that, it is only recogni-
sing a fact which exists today, though
it may not be very pleasant, because
our recent experience of the Com-
monwealth has shown that those whom
we thought to b= our best friends and
with whom our association, we
thought, would 1lead to profit, are
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thinking of doing something to advance
their countries in their own way and
we find that it is causing damage 1o
us in the economic sphere also.

The story which has been to!d by
our friend, the hon. Finance Minister,
yesterday in his statement is not a
very encouraging one. However, the
world is like that and it is in this
world that we have to live, So |if we
put in dic  word “Commonwealth”
here, we recognise the condition under
which we are working at present.
Anyhow. I  know, the real
success of extradition law does not lie
in making this law, but in making the
extradition treaties with other nations.
There, we have to dea] with other
nations on the principle of reciprocity.
Therefore, when we actually deal with
other nations, we are sure that our
Law Ministry and the External Affairs
Ministry would take all the care to see
that we give to other nations only
that which we are able to get from
them. If that principle is kept in mind
there is no harm in our passing this
Bill and allowing the Government to
carry on extradition measures on the
basis of this law. For this reason, 1
give my support to this Bill that has
come up here for the consideration of
the House,
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Further the Supreme Court in its
judgement in the State of Madras vs
C. G. Menon (reported in 1955
Supreme Court Reporter 280) has
held that after India became a Re-
public, the Fugitive Offenders Act,
1881, has ceased to apply to India.
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gt fam ok 3w F fm g A R
SYTEHTE] F NE @ 303 (&)
o TE 38y ¥ Al weaw W w@
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%, dfmAr aga yfww @ S & @
IRY FAR T F WM AT A S faad ¥
fFar &, 59 8% % A9 ¥ 9@ FT T
nfer o

§ ag it w1 o & 6 oo faw @
fadwe FAY %1 T fFar s AR IR
gfafa #Y faie 27 & fag wg7 o7
afea ga Agm AAT ¥ A SrEGEE
ve daw # e & e fear &

“The Bill was referred to a Joint
Committec and the Committee
presented the report on the 30th
November, 1961. The Bill, as re-
ported by the Joint Committee,
could not be taken up for con-
sideration in Parliament for want
of time and it lapsed on the dis-
solution of the Lok Sabha.”

afad a9z wa w0 W) & fa = oA
fady foddz #A2T & v T T

T S a3 @Y T R, Ay
T gRT R | WR A T W
 F wrd aofas 0 FvaT @ oar
oo A FY FAGEAT F AT qEmm @ AR
I FT |7 FT AL JAT § A1 3T Y
TRIT ) fopay s ) @ 3 H FT
w™mR o —

81. A fugitive crimina) shall not be
surrendered or returned to a foreign
State or comonwealth country—

(a) if the offence in respect of
which his or her surrender is sought
is of a political character or if he
proves to the satisfaction of the
magistrate or court hbefore whom he
may be produced or of the Central
Government that the requisition or
warrant for his or her surrender has,
in fact, been made with a view to try
or punish him or her for an offence of
a politica] character.”

O g @ wrg wfref &, e &
s ¢ | forw T & faer & e &

AT AT AT A QY §, 3T &dAA
¥ whmm & w17 Toaw S
TR AW A AT FT W AG A @ H
TS FATZEAT

TT §9 AT FT @I U I A
g2 F7 o faar 3@ 93 Fré SR aw
fod @ faar &1 QU awhA FAT Afed
R d Nt wmfam e @ ks
¥ gdT FI@TE |

Shrimati Renuka Ray: Mr. Chairman
Sir, it was while listening to the
debate on wnis Bill that I felt
compelled to say a few words. Shri
Mukerjee and some other subsequent
speakers raised a certain objection
[ think Shri D, C. Sharma also read
a list of the names of the countries
with which we have extradition trea-
ties. Their objection to this  Bill
being passed or the Act being brought
into force now is that thesc treaties
with the countries with which we have
these cxtradition treaties in the past
werc cntered into before 1947. That, 1
think, was the main contention of some
of the hon. Members who spoke. Sir,
[ am not a lawyer, but from a reading
of this Bill it secems to me quite
obvious that this does empower the
Central Government  to make” such
modifications, exceptions, conditions
and qualifications as may be dcemed
expedient for implementing the treaty
with that State” —that means a treaty
State or any other State according o
clause 3(3)2. This is also explained
later on in the explanation given in
the Bill. Under these circumstances,
I do not think the point raised by
some of the hon. Members does pro-
vide a sufficient excuse to keep this
legislation pending. In view of the
fact that unless we have some Act
immediately to give legal sanction to
the agreement as the old Act no lon-
ger operates, those fugitive criminals
who should be extradited from India
connot be sent back to the countries
concerned, and vice versa it is abso-
lutely essential that this Bill should be
passed without any delay. Since the



507 Extradition Bill

[Shrimati Renuka Ray]

point made by hon. Members has actu-
ally been met, as I mentioned earner,
1 do not see any reason for this ob-
jection being raised. Prof Sharma
said that there are some countries like
Cuba and Czechoslovakia with whom
we have extradition agreements but
where such agreements may have to
be changed in yiew of the fact that
changes have taken place in the con-
stitutional structure in those countries.
Shri Mukerjee was probably thinking
of some other countries where changes
have taken place. But, whatever he
the nature of such countries, even if
we pass this Act, it is possible, in the
notification that will be made ,for the
Government to make such changes,
modifications, qualifications and  ex-
ceptions as it thinks fit because it is
a reciprocal thing. The Extradition
Act is not an Act which India only has
passed agreeing to send fugitive crim-
minals from other countries, A similar
gesture is made for India by the other
countries. It is a mutual agreement.

Tha! brings me, Sir, to the ques‘ion
of commonwealth countries. Why is
there this discrimination between
commonwealth countries and otherz?
1 presume the distinction is there be-
cause the commonwealth countries
give similar facilities to India, That
also is a matter of mutual agreement.
I do sec the point raised that in view
of certain recent happenings in the
United Kingdom in particular, it may
nct be always necessary for us to
stick to agreements in other matters
of importance to us. We find that the
mother country of the commonwealth
itself does not feel that it is necessary
to stick to agreements in the past.
But as the Bill stands today, I think,
we can pass it quite safely, because
we find that in clause 12(1), it is sa'd:

“This Chapter shall apply to
any such commonwealth country
to which, by reason of an extradi-
tion arrangement entered into
with that country, it may seem
expedient to the Central Govern-
ment to epply the same.”
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That means that if the Central Gov-
ernment does not wish to apply it to
any commonwealth country it need
not do so. Therefore, I think the
point made both by Shri Mukerjee
and Shri Hem Barua on this score has
been met.

As for Shri Hem Barua's point that
theft and kidnapping are lesser
offences, I am afraid, Sir, hon. Mem-
bers of this House and the country
outside will agree that it is not so and
the fact that Schedule I includes
theft and kidnapping is correct.

Sir. I did not get up to make a long
specch. 1 think the difficulty raised
does not really obtain because the
Government retains the power to
make the necessary changes even In
the treaties which they have entered
into before 1947 by notification.

Lastly, T think it is very necessary,
if we are thinking in terms of one
world, that criminals of one country
when they go to another country do
not escape on that account, and an
Ex‘radition Act should be operating
in all the countries. I am sure that
so far as we are concerned it will be
applied in such a way as will fit in
with the changed conditions in those
cruntries with which  we may have
had agreements before 1947.

With these words, Sir, I support this
Bill.

Shri Lahri Singh (Rohtak): Sir,
there is no doubt that the Extradition
Bill should be passed. There is no
dispute on this point. But the most
important point is that a distinction
has been made between fugitive cri-
minals of a commonwealth country and
those of other countries. Clause 11
particularly refers to that point. [t
says:

“Nothing contained in this
Chapter shall apply to fugitive
criminals of a commonwealth
country to which Chapter IO
applies.”
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In the first place, Sir, there should
not be any distinction because if such
a distinction is made the most im-
portant point that will come in is the
one that is of a political nature.

There is also one ambiguity. Clause
of Chapter II says:

]

“(2) Without prejudce to the
generality of the foregoing provi-
gions, the magistrate shall, in par-
ticular, take such evidence as may
be pr:duced in support of the re-
quisition of the foreign State or
commonwealth country....”

On the one hand, we say in clause 11
that the Bill only applies to countries
other than commonwealth countries
and, on the other, in clause 7 the
magistrate is empowered to take evi-
dence even in the case of a foreign
State or a commonwealth country. It
further says:

“....and on behalf of the fugi-
tive criminal, including any evi-
dence to show thai the offence of
which the fugitive criminal is
accused or has been convicted is
an offence of political character
or is not an extradition offence.”

Therefore, here it has been particu-
larly mentioned that even in the case
of fugitive criminals of commonwealth
countries the magistrate can go into
the matter and take a decision. Clause
11 says that it cannot be done. It
will create some difficul'y because
afterwards it will be pleaded that the
magistrate cannot do it under clause
11 whereas in clause 7 it has been
clearly provided that the accused can
lead evidence. Therefore, I request
that this distinction made in clause 11
sh-uld go. When clause 7 is there.
there is no need for this Clause 11.
Clause 7 applies to fug'tive crim‘nals
of commonwealth countries as well as
cother countries.

Secondly, under clause 31, if the
offence in respect of which his sur-
render is sought is of a political cha-
racter or if he proves to the satisfac-
tion of the magistrate or court before

whom he may be produced or of the
Central Government that the requisi-
tion or warrant for his surrender has,
in fact, been made with a view to try
or punish him for an offence of a poli-
tical character, a fugitive criminal
shall not be surrendered or returned
to a foreign State or commonwealth
country. So, a fugitive criminal of a
commonwealth country can, according
to clause 31, take up this plea but he
cannot lead evidence. So, a distinc:
tion has been made between clause 7
und clause 17. In one case he can
lead evidence. But, according to
clause 11, he cannot lead evidence; he
cannot take advantage of it.

16 hrs,

Again, in clause 31 it has been pro-
vided that he can satisfy the magis-
trate Why this ambiguity? How can
he satisfy the magistrate when yon
cdo not give him*® the right to lead
evidence.  So, my request to the Law:
Mmister is that even in clause 3! a
person should be allowed to lead evi-
dence to satisfy the court, The ambi-
puity should be removed. Because,
there is an apprehension that in the
jecng run the magistrate will not b=
able to utilize clause 31 for perscns
claiming that they are being prose-
cuted on account of having committed
un offence of a political mnature.
Ee¢cause of this ambiguity. in the
lciig run  the magistrates will feel
helpless. There is no remedy because
he cannot go to the High Court: he
cannct file a revision. At the same
time, the hands of the magistrate are
restricted. So, 1 would submit that
this ambiguity should be removed

o %o ¥o wHf (FRTAYY) : ATA-
#rq gamafa wgvey, a8 faer ¥ wrer
A qEq & g yee § WA
wravawar Y 1 ¢q F v oww A fr
A G FA ¥ § I 0 AT @
7 feww §, Wi, darfe ¥@ for & @
I 3, B A7 SN ¥ ot ag @
wraaz Y w§ § s vy it el
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CESEEL)
o AT | O gTAd ¥ ag we F
faar ®v Jedt 9T T & @ W A
qafes  Tr T F R wgoe
frar s wifem F 7 & § qaaar
g w R i g W
sareT Sfaa gt Ewm v 5w fawr w1 gw
I FV 3T T FEICFS qT AT AL
FEAT § AY g9 T GAE J9T X T
I m A s faa A 2

gadr dor feferfadem & a &
FE TE | gg F A F g7 T a°F
FIT AR TR T3 ¥ @ fsfewfa-
TAFEEIENAH § A ogw
TR I0F sxaAa w3g €\ faav 9@
TFT AN & IR A qg T&NF frar & fF
QRIS T T TF HHK 49 2,
Jerrfadt ar frg g ew gr @y AFAT &
I qg A TR I FErE ar 79
aad F gL W FAEAH § AT FAA
AT S 3§ @whEe & faar o)
oI5 WU AR TAT ST FFAT | TV A
R F1 FAT 49 AT F TETRE FY
o g [ & Amiwt #1 Gw ¥
g 1 it 7@y gfaang A G
FfE g wmg & fF gt T & At
F1,37 3t # frer  g@at A QA
T AT &Y THAT | W TF 0T 9 I Fgl
ma fF feferfamm frar om <er & 1
T 4T F AN g TR § F g W
& amfet N g W § "ngE
giaard faer | 997 W Ty § g
& il ®r gmErs g
et aa ot e fiw A axg ¥ w1
T wHy & | AfwT WX gw TE A
gy AT W B TEAT T[T AT
wifed | ¥afied ag a1 wf & fr gw
W WY ¥ WA e s & fag
% g ¥ arx W S gEl Wi
Ay ¢ 37 ¥ g guL a0 § AN )
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& qaea § {6 #orw 2 & 99 a0

o #§ Y SHTIA & 1€ § TR
D N IF F AR qT T A0f 6
T § AR feferfaimm # am &
SR E 1 I A war T8

‘‘extradition treaty’ means a
treaty or agreement made by India
with a foreign State relating to the
extradition of fugitive criminals, and
includes any treaty or agreement
relating to the extradition of fugitive
criminals made before the 15th day
of August, 1947, which extends to,
and is binding on, India;”
T WA A ag wEfaleda i
TR

“is binding on India”

T sl & 7 oF Fwre av og|Ey
TR ¥ Wi § 2T ghan g @
v f& ag vy sfear wx amfew 3
a1 A8 | afe Tw wE AT 3R
=g faa § war v § starfs @i q-
Arar 7T FEAT { qqAmAn fF FA
¥ 7g faar gan 8 ¢

“The Central Government may, by
notitied order, direct that the provi-

sions of this Act other than Chapter
III shall apply—

(a) to such foreign State or part
thereof; or

(b) to such commonwealth coun=-
try or part thereof to which
Chapter III does not apply;

as may be specified in the order.”

A YA g o oY A Y, Fo -
¥z Y arar &y ok § fF ag wew AA-
HIEE WTET 7 LAY SqTeqT F FFA & 1

“(2) The Central Government
may, by the same notified
order as is referred to in sub-
section (1) or any subsequent
notified order, restrict such
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application to fugitive crimi-
nals found, or suspected to
be, in such part of India as
may be specified in the order.

(3) Where the notified order relates
to a treaty State,—

(a) it shall set out in full the ex-
tradition treaty with that
State;

it shall not remain in force
for any period longer than
that treaty; and

(b

~

{c) the Ceatral Government may,

by the same or any subse-
quent notified order, render
the application of this Act sub-
ject to such modifications, ex-
ceptions, conditions and
qualifications as may be
deemed expedient for imple-
menting the treaty with that
State.”

27 # § ag aweAr g fF o qaem
R 2 FA T & a9 IO T B
I FT T A 2 E AT frar gm
IF & 16 g0 A Agt Avwar fF 9w
FALTA FT F1Z FEZIFAT & AT 7 F7E
AT T FFAT & AT A &Y I AT 3
FHAT & 37 a9 F {9 {7 qg fa=r qaferw
Aitfrga ofafee #v7 & far gom
S0 i

R HATET UF a1F AT {T FEY
o, 7wt oY 7 7, o fE Ay e Ay
oF i fawz & 97 g fF 919 9 dw-
ENm 1Y Y € ot 39 T4 H agt A
wqAiT FT 4 99 qgl ) TEAEE FT
TEAT G 97 AqfF TH IHT qg ANH
W TAT R 1 DT qIT AT & ) A oA
WA AR g W aga mar §
Afewr fredy 37 #7 wWFE FIA T Y
W qAiT @i M a@A T A
g M ¥ @ g | gEardg
e & fF o I & amg ¥ w7 QA
iR EN
1339 (Ai) LSD—9.
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T S FT aw & 1 garer ag ¢ R S
T A8 99 & a1 ¥ g€ § 4
T WEe 9w g adt ) w agr
aT g #1% fadom frdy qefaa &
e gy &, FrE AYww war & A
FTE AT AT & A IT I DY
& qanfa® WL qET FY TAE AT THIA F
age T &1 faegw I gy vk gy AfwA
g I I AN FET E AT I &
waTfa® a8 F=dr § 7R g fadm
#1 qg gawrd, weew AR FET
ft & oY Fa7 AT 7 § 99 FT £ TTAT
#¢ | gW g gfawn 7% 7g ffasee 37
F fadrsia &7 ag7 37 & g a7 ¥
M FafE i aamr mr fe dFm R
# T F1 FTE griaww fear @ §
fsrg & % g TaAHz T7 qF qIAT AT
qFra fo=r T gHAT & ) OH grAT §
F 7 qrwar g F wg AFr fawe g g
AT &/ THAAHT HT FIFET AT g FT
%Y ¥ FiE B IH AT H U |
T wwm § ug w1 PR Wy
A & w0 agT wE F7 e
T & W 94 & Ao F T TEY A SO0
AFAT & 7 3% faw & oo 39w °owef
{GFFT & AT THE( HIFAT FAT G |

o S M7 AT FRT AE T A
TFT 39 FATOr A7 H q (Q@THTE i~
(b) if prosccution for the offence in
respect of  which his  surrender s

sought is according to the law of that
State or country barred by time;

AT 691 ST A ek A fzareer faar
o7 IFW qg a7 qaend fx wiwae
a1 S T a€ g g !
va & forg v wrk zvew fafae a8 &
oaq qTE IT AT & TAC £ A gew
ré farar o wa g 1 g vy ¢ e oy
oYGEm w7 Fraer aTE § 7 ww xR & AR
¥ R aF T & 5T Fe AT v g
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[ sYF o Fo aui ]
I W FE T AT TEHed AHSHE
faret ara foam @ 1 o W 99 3 & WA
SY gW WWT ¥ QT I S0 FAWT 2
IHFT FAH ¥ T TFW & —

(4) Notwithstanding anything con-
tained in any other law for the time
being in force, any legal proceeding
(whether civil or crirminal) which may
lawfully be brought against a Com-
mandant, Assistant Commandant or
rifleman for anything done or intended
to be done under the powers conferred
by, or in pursuance of, any provision
of this Act or the orders or rules made
thereunder, shall be commenced with-
in three months after the act com-
plained of was§ commitied and not
otherwise,

T 79 &Y WY F TE AT qEr 97 91
frar & 75w 3¢ oY waq TFEITAe
&Y I a1 ATYIF FT SUA TEY F7 A
&1 o9 &7 W widifen 3% faw
T FT AR E 139 O B S e
2Ot H o g = E AT A gz 4
FraAr g fF qear ot 7o 3ai &
A F1 &7 FHaT  Fi7 35 # faa g
ITH g3 fmm@ ey Fg | | T 9 €
a1 § 97 & 5 9 qamT g & B
T Oaz #1 0 qE £ WY W
I 39 | TE NIFHTT 767 747 & A7 ZAIY
ot &1 frad & ot iy fr oo fam
®a T & @, A & o £ TR
IS GidT AT WY S HAT T2 iz W7 T
qrfawT & o IFH TA F vE )

T TF JEAAT FHT F FRE o
M dRE 99 ¥ FATRAR T |
TR o & FATH 2 H AR feav g € —

(2) Without prejudice to the gene-
rality of the foregoing provisions, the
magistrate shall, in particular, take
such evidence as 'nay be produced in
support of the requisition of the foreign
State or commonwecalth country and
on behalf of the fugitive criminal, in-
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cluding any evidence to show that the
offence of which the fugitive criminal
s accused or has been convicted is an
offence of political character or is not
an extradition offence.

FF9 90 TH TFR § —

11, Nothing contained in this Chap-
ter shall apply to fugitive criminals of
a commonwealth country to which
Chapter III applies.

HET 3 & TRAYRAA & A H e

92(q) ¥ ag far g & —

12, (1) This Chapter shall apply only
to any such commonwealth country
to which, by reason of an extradition
arrangement entered into with that
country, it may seem expedient to

the Central Government to apply the
same.

TH § §1 FWAqed ¥ Fqfaiea ST
g w7 & fam us gmo SidsER
frarm g 1 S 2 A aglaiee A
FAE & U o T 7 UF T
fzam go1 & @ A o F1 Wi
A7 39 AT & fAarE g 1 92T 2 ®
ST FATS (¢ § SwH dg 9w & g &
fs mfaza fafmasy & agh & €\
39 & fqu ®1% ave  Fi3g wnar & av
AR FT T 7 gasr frieare
FivE famr T AP | Oy g H A
7Z AHAAT § fF w3 ¢ & Fr R W
qEsq 99 § ®rE FAlRAae 7@ § afcF
qET 99 AT H AT FALETS
AT & : Sifx 7@ faw w1 fafauw & 5
Fraes wdw & WY agufea fafaey
FHT I9% &Tq § AT AT ERT IAF
fa e fra T0% & gn Mide &4 fam
HIAAITT FEIT & AT AT FIEY TG
I BW T A § ST qr9 w4
AR gem fFe aa% § g% e
FGT ag TAT TEST IR faage AT HoOr
aema T ¢ | GA v ¥ afg feer
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TS T TTIE 47 AT 91 aY FFarT ¢Q
JEHT HI FAGTE FET E [T FAFT
FIIT FAT § To7 39 fF I A A1
FAfEAE §Y | T g F F qawar §
f& oY aEta vow wd § a1 ) Fefersy
feaema 1 § Toree a8 1 wgreadg
Y § WX 39 AR F FE Jawr w97 F
&I TE & | g9 AT dow, afwfe
g AR FFAE IA THE L AT W F
o W H A quw §F w8 fawwa
TEY g I | Far fF i oF awar
/M 8, 78 %7 & 7 v a9 d2w
TR §39A 3 & adTfad wuT AR
TR FI, Fu AT FET Ugiagra S
I W GuT T ZiAaT smeT F o9
WSH FT a9g  gH (HG[ <4Hd B
9% S, (R GRA LT AT FIRTEET
O F EATY ATCAFT AT AT AT
a1 AR fufesa ), 1T fft oy
ara ¥ gafaar g, 0k fEvT g, ar 9w
&1 Y AFAE FT HTRAT FAT 07 |
# wAAT § 4 56 4E F1 fa% amt v
TEN AN gHL FerT & fafewew ¥ faw
& & a v3 §, a5 wrelt 3R § qvae
g | &, afew, Sar & a7 ™ g,
9 § fir3 vg IF FT RIAAT WEAT &
EH TH AT #1 1A @AT § TR guw
tafesm &1 W1 e ga o 2 W 9T &
e My wirafaw #1 gi2az w79
& fam gz 3%+ § 7% o7 fas #1 9o
§ 0% qTT TAT GF, T ST T
TEAF 7 FH U |

Shri A. K. Sen: Mr. Chairman, I am
surprised a little that Shri H. N.
Mukerjee, speaking on behalf of the
Communist group, has opposed this
motion and on a ground which ap-
pears rather strange to '‘me. He says
that this Bill should have been sent
for circulation for public opinion be-
fore this motion was moved. This Bill
went through a Joint Committee of

which Shri H. N. Mukerjee was a
Member. The report of the Joint

“imtimation by the Central

Committee was unanimous. It is on
the unanimous recommendation of
the Joint Committee that changes were
introduced and the original Bill suffe-
red alterations, precisely the same
changes which were recommended by
the Joint Committee of which Shri H.
N. Mukerjee was a Member. The
Joint Committee thought that there
should not be a separate list of offences
for the Commonwealth countries which
list included offences like treason and
piracy. At the time when the motion
for reference to a Joint Committee was
made, I personally thought that trea-
son should not be there in the list of
extradition offences because it was a
term of very wide import and some
Commonwealth country with  which
our relation may not be particularly
friendly at a particular moment, might
use this term treason to cover all sorts
of offences. That is why separate lists
were completely removed and one list
was agreed upon which does not con-
tain any reference to treason or
piracy.

16.24 hrs.

[MRr. DEPUTY-SPEAKER in the Chair.]

The difference between Common-
wealth countries and other countries
is onc of procedure. The offences are
the same. Nothing which falls out-
side this category of offences could
attract the provisions of the Extradi-
tion Act. The procedure is different
by reason of historical circumstances,
because in all the Commonwealth
countries, the procedure has been,
first of all, endorsement of a warrant
issued by the country seeking extradi-
tion and then an enquiry followed
after the endorsement by the magis-
trate concerned, whereas in the case
of non-Commonwealth countries, the
procedure is a little different. There
is no warrant issued initially. En-
quiry by a magistrate starts on an
Govern-
ment, and then if the enquiry dis-
closes a prima facie case, the magis-
trate iscues a warrant. Even then
the Central Govarnment may intervene
and nced no! automatically issue an
extradition order. That is the posi-
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tion. The procedure is different be-
cause of historical reasons because
in all the Commonwealth countries,
the same procedure obtains vis-a-vis
our extradition demands also. That is
why that procedure was followed.
But, on the substance of the matter,
no difference is there in the Act it-
self. The offences are the same and
the enquiry is a statutory nccesgsity, a
statutory obligation and the magistrate
has to satisfy himself before making
an order in either case that there is
an extradition offence proved and the
extradition offence is an offence cover-
ed by the Schedule which is the same
for all the countries.

Then, there is a further safeguard.
Simply because it is an offence within
the Schedule, it does not follow that
there is extradition as a matter of
course. The treaty itself will specify
which of the matters would be cover-
cd treaty in the casc of non-Common-
wealth countries and mutual arrange-
ment in the case of Commonwealth
countries. Then, there is a further
safeguard that in extending the appli-
cation of this Act to Commonwealth
countries or non-Commonwealth
countries, as Shrimati Renuka Ray
was good enough to point out, the
Government of India has been given
power to apply with such modifica-
tions and alterations as may seem
fit and proper. Thig is clause 3 sub-
clause 3 (c) which says:

“the Central Government may,
by the same or any subsequent
notified order—supposing there is
a notified order applying to a par-
ticular country and changes occur
in that country; a subsequent
power of notification 1is also
given—render the application of
this Act subject to such modifica-
tions, exceptions, conditions and
qualifications as may be deemed
expedient for implementing the
treaty with that State.”

There is a similar provision with
regard to Commonwealth countries in
clause 12(2), so that the first require-
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ment is a treaty. This is power given
to the Government to apply the pro-
visions of this Act for the purpose of
implementing the treaty with such
modifications as the Government may
decide. The same thing for the
Commonwealth countries.

Then, there is the further safeguard
namely that in one case intimation by
the diplomatic representative of the
country and in the other case a
warrang issued by the Commonwealth
country followed by an enquiry in
either case. Therefore, all the safe-
guards show that extradition would
not be as a matter of course, but all
the safeguards which international
law grants on the entire subject are
insisted upon.

Then, Shri H. N, Mukerjee said
that there was a Geneva Convention
on the suppression of international
terrorism to which India was a signa-
tory, that Convention still subsists
and therefore, though in the Schedule
terrorism does not occur, we shall
be liable to extradite people on the
charge of terrorism, This arguments
suffers from several fallacies, First
of all even if that Convention was
binding today, assuming that is so,—
I will show later that it is not binding
any more—it does not automatically
apply to any extradition arrangement
or treaty between India and any other
country. The treaty wil] define which
of the offences in the Schedule would
be applicable. Secondly, the Schedule
itself omitg any reference to terrorism,
What is omitted in the Schedule can-
not be made applicable by any treaty.
Because, the Government cannot enter
into a treaty in contravention of the
Act. It can only enter into a treaty
with regard to offences mentioned in
the Schedule. Then, the word ‘fugi-
tive criminal’ has been defined as a
person who has either been charged
with or has been convicted of an
offence mentioned in the Schedule.
Therefore, nobody is a fugitive crimi-
nal unless he is accused of an offence
mentioned in the Schedule. There-



521 Extradition Bill SRAVANA 16, 1884 (SAKA) Extradition Bill

fore pari passu nobody can be sought
to be extradited unless he is charged
with or is convicted of an offence
mentioned in the Schedule itself.

Lastly, Shri H. N, Mukerjee assumes
that the Geneva Convention was never
effective, I may poiny out that it
was never cffective at all; and it was
never ratified after signatures, and,
therefore, it never came into opera-
tion, It was entered into in 1937 after
several assassinations took place in
Europe; notably the assassination of
the German Ambassador in Paris, the
Yugoslav Head of the State and some
other acts of terrorism took place in
Europe, In 1937, a convention was
signed in Geneva, to which India was
a party, and the signatories undertook
to punish persons guilty of terrorist
activity. 1 am reading this out form
a publication by the Soviet Govern-
ment, by the Academy of Sciences of
the USSR, under the wing ‘Institute
of State and Law’. This is what it
says: 1 hope the authenticity of it
will never be disputed by anyone. It
says:

“In 1937, the convention for the
International Convention for pun-
ishment of terrorism was signed
in Geneva by the representatives
of 24 countries including the
Soviet Union.”.

So, it is not that this country alone
signed it. In fact, even now, amongst
the East European countries in the
Communist bloc, the convention to
suppress international terrorism still
holds good, and extradition arrange-
ments cover this offence. But, let me
read further:

“The signatories undertook to
punish persons guilty of terrorist
activity, that is—

‘(a) of attacks upon the life
and health of Heads of States
and official personages,

(b) of acts of sabotage
directed against State or public
property;
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(c) of actions creating a
danger to a number of human
lives;

(d) of the preparations,
storing or supplying of any per-
sons with any weapons and
other means o1 terrorism;....

(f) of the preparation for
terrorist acts, incitement to
terrorism or any form of assist-
ance to terrorists’.

Subsequent cvents showed that
the major imperialist States
which signed this convention by
no means intended to renounce
terrorism as a means of imperial-
ist intervention in the internal
affairs of the Statc. The Conven-
tion was not ratified and did not
come into force.”,

So, it never came into force, In any
event, even if it did come into force,
as I said earlier, unless terrorism was
mentioned as an item in the Schedule,
there would no fugitive criminal at
all charged with the offence of terro-
rism, A fugitive criminal can only
be one who is charged with or who is
convicted of an offence as mentioned
in the Schedule. Therefore, this point
fails. Having regard to the fact that
the unanimous recommendation of
the Joint Committee was incorporated,
I sec no reason for accepting the
motion for circulation of this Bill for
eliciting opinion thereon. In fact, the
debate on this motion has disclosed
more or less unanimity about the’
necessity of a legislation of this type.
The only controversy was whether
this difference between the Common-
wealth countries and the non-Com-
monwealth countries should persist.
But as I have explained already, in
regard to the substance of the law, it
is the same. It is only the procedure
which js different, though in eithee
case, an inquiry becomes a statutory
obligation, and even after the inquiry,
the Central Government are not bound
to issue extradition order as a matter
of course,

With these words, I once again
commend the motion for the accept-
ance of the House.
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Mr. Deputy-Speaker: I shall first
put the amendment of Shri H. N,
Mukerjee to the vote of the House.

The question is:

“Thay the Bill be circulated for
the purpose of eliciting opinion
thereon by 15th October, 1962,

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That the Bill to consolidate and
amend the law relating to the
extradition of fugitive criminals
be taken into consideration.”.

The motion was adopted.

Mr, Deputy-Speaker: We shall now
take up the clauses. I shall first put
clauses 2 to 6 to the vote of the Housc

Shri H. N. Mukerjee: I had given
notice of certain amendments yester-
day, but possibly it was after four
o'clock, and, therefore they could not
be circulated. Some had relation to
clause 2. '

Mr. Deputy-Speaker: They have not
been circulated, and ther¢ was no
time to circulate them,

Shri H. N. Mukerjee: If they are
barred for want of proper notice, then
there is no way out.

Mr. Deputy-Speaker: The question

is:

“That clauses 2 to 6 stand part
of the Bill”.”

The motion was adopted.

Clauses 2 to 6 were added to the Bill.

Clause T—(Procedure before magis-
trate)

Shri Rameshwar Tantia (Sikar): I
beg to move;

Page 4, after line 23, insert:

“(3A) If the Magistrate is of the
opinion that the offence, though
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not of a political nature, is not
an offence in terms of the law of
the land, he shall discharge the
person against whom the extradi-
tion proceedings have been insti-
tuted.”. (1)

Mr. Deputy-Speaker: The amend-
meny is now before the House.

Shri Rameshwar Tantia: The object
of moving this amendmeny is to bring
this piece of legislation in conformity
with the true spirit o the inter-
national law. Suppose a person is not
guilty under the law of the land but
is guilty under the law in the other
country wherefrom he has come. It
is to cover such cases that this amend-
ment has been moved by me, For
example. suppose a person in East
Africa or South Africa, let us say, a
colourcd person, marries a white
woman; probably he might be com-
mitting an offence under the law of
thi, country, but that would not be an
offence in our country. If that per-
son comes to this country. he should
not be extradited under this Bill on
the ground that he has committed an
offcnce under the law of that coun-
irv. T think that it is a very reason-'
able amendment. and it should be
accepted.

Shri A. K. Sen: May I say with due
respect to Shri Rameshwar Tantia that
this amendment proceeds from a
wrong assumption that all offences are
the subject-matter of extradition? It
is only those offences which are men-
tioned in the Schedule which are the
subject-matter of extradition. He
will be good enough to see that all
offences mentioned there are offences
within the meaning of our Indian
Penal Code itself, and go it is not
offences in general under the law of
any country for which extradition can
be sought, or which can form the
subject-matter of extradition pro-
ceedings, but it is only those offences,
first of all, as defilned in the Second
Schedule, and secondly, as covered by
an existing extradition treaty. There-
fore, these are the two safeguards.
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I hope my hon. friend will withdraw
the amendment.

Mr. Deputy-Speaker: Does Shri
Rameshwar Tantia want to press his
amendment?

Shri Rameshwar Tantia: No. I
would beg leave of the House to
withdraw it.

Shri U. M. Trivedi (Mandsaur): I
hope that some better explanation
will be forthcoming from the hon.
Minister. What the hon. Law Minis-
ter has said has not been followed by
us. What does he mean? Does he
mean that the only extraditable
offences are those offences which are
mentioned in the Indian Penal Code?

Shri A. K. Sen: What I said was
that extradition proceedings can only
be started against a fugitive criminal
as defined in the Bill. A fugitive
eriminal is defined in clause 2(f) as
one who js charged with or who has
been convicted of an offcnce as men-
tioned in the Second Schedule. There-
forc, any offence outside the Second
Schedule is not relevant at all. 1t
one examines the offences mentioned
in the Second Schedule, one will find
that they are all offences which are
regarded as such in the Indian Penal
Code. Therefore, the point that a
man who is charged with an offence
which is not an offence under the
Indian Penal Cnde would stili be
harassed is a point that fails

Mr. Deputy-Speaker: Has Shri
Rameshwar Tantia leave of the House
to withdraw his amendment?

Several Hon. Members: Yes.

The amendment No, 1 was, by leave,
withdrawn,

Mr. Deputy-Speaker: The quesiion
is:

“That clause 7 stand part of the
Bill”,

The motion was adopted.
\ Clauge 7 was added to the Bill.

Cluuses 8 to 37 were added to the Bill.

The first Schedule and the Second
Schedule were added to the Bill.

Clause 1, the Enacting Formula and
the Long Title were added to the
Bill,

Shri A. K. Sen: On behalf of the
Prime Minister, I beg to move:

“That the Bill be passed”.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill be passed”.

Shri H. N. Mukerjee: I am sorry
that even at this late stage I have
to oppose the motion moved by my
hon. friend, the Law Minister, on
behalf of the Prime Minister. I am
sorry again that an effort has been
made to get this Bill passed through
this House in somewhat of a hurry.
rather, if 1 may say so with respect
to this House, in a cavalier fashion.
I say so because certain points had
been raised which are by no means
trivial, and it was rather disconcert-
ing to hear my hon. friend, the Law
Minister, point out that al] discrimi-
natory tendencies in the legislation as
previously propounded have been re-
moved, that differences between our
treatment of commonwealth countries
and non-commonwealth countries are
of a very minor nature and purely
procedural and, therefore, do not go
to the essence of the subject.

I am sorry that my hon, friend, the
Law Minister, was not present when
! was speaking and when so many
other members were speaking. But
we did try to point out to Govern
ment—though we know that Govern-
ment is usually indifferent to what
is said from this side of the
House—that even procedurally spea-
king something is Dbeing done
now discriminating in favour of
commonwealth countries,” which is by
no means right, which on principle
should never be done by this country
I say this not only from the point of
view of theory but also from the
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point of view of practice. From the
point of view of theory, of course, it
might very well be said with justifi-
cation that this difference in the pro-
cedure in our cxtradition relations as
between commonwealth countries and
non-commonwealth countries has no
basis at all. But what can be the pos-
sible justification of a non-common-
wealth country asking for the cxtra-
dition of g fugutive crimina] having
to go through the procedural safe-
guard in this country, that a magis-
trate in this country would look into
the prima facie nature of the
allegation brought by the country
seeking extradition? In the case
of a commonwealth country,
which includes all sorts of countries
with all kinds of politica] set-up,
with al] kinds of peculiar complica-
tions in their own political and eco-
nomic arrangements, what happens is
that a warrant comes and all that the
officers of our judicial administration
can do is to examine whether the
warrant is in order or not, and if it is
certified to be in order, as having
been signed by the proper authority
in the country asking for extradition,
then, of course, the extradition takes
place.

This is a most serious matter. I
say this because therc are countries
like Pakistan, for instance, with
which as far as we are concerned, we
wish to maintain friendly relations,
whatever the provocation, but we
know at the same time, that politi-
ca]l life in Pakistan js fettered and
truncated in such a fashion that real,
serious, genuine efforts to bring about
democratic changes in that country
are not only frowned upon but are
absolutely crusheq without any kind
of legal safeguard to put a brake on
that process at all. We know for a
fact that there are so many instances
where people have had to come away
from Pakistan,

My grouse against this Bill, as I
tried to express it when the Law
Minister was not present, is that in
regard to politica] offences, this Bill
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is . particularly cavalier, particularly
indifferent and particularly negli-
gent. In regard to political offences,
our duty as a country should have
been to tell the world that we are
going to offer political asylum to
whoever is suffering for political rea-
sons in other countries including
commonwealth countries like the UK
or Pakistan. But we are not doing
that at all. What is happening? As
a matter of fact, a warrant executed
in ‘X’ commonwealth country for
what would, to all intents and pur-
poses, be a political offence, to which
a cloak would perhaps be put in the
shape of certain criminal allcgations,
would, merely because procedurally
it is acceptable, have to be executed
on our soil and the so-called fugitive
offender wil] have to be extradited.
Why should this happen? That is
because of the negligence of the Gov-
ernment in so far as this Bill is con-
cerned of the universally accepted
principle that every possible safe-
guard should be adopted to see that
politica] offenders do not come within
the mischief of any extradition law.
We are not taking any steps in that
direction. I tried to point out, and
happily you were in the Chair at
that time, that in 1937 we were a
parly, we were made to be a party
because we werce not a free country
. that timc¢, to a convention which
was signed in Gencva, in accordance
with which acts of what is called
rather peculiarly, political terrorism
would be extraditable, that is to say, a
polilical act, but which can be given
a sort of quasi-criminal connotation by
calling it an act of political terrorism
or something like that weculd not get
the jmmunity which political offences
should get under the internationally
accepted principles of extradition, We
are a party to that, and I tried to
find out the position. Unfortunately,
for purely technical reasons, some of
my amendments were barred, and I
am not having any grouse against it,
but I wanteq a very definite clarifica-
tion from Government as to what is
happening in regard to pre-1947
agreements which India has already
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entered into. And here in clause
2(d) extradition treaties include
agreement$ relating to extradition of
fugitive criminals made before the
15th day of August, 1947. I have
brought before the House Oppen-
heim’s Teatisc on International Law
edited by Lauterpacht, in which there
is a specific reference to the interna-
tional convention which India was
made to sign in 1937. England did
not sign it, but India did, and by
doing that India has given a certain
connotation to political offences which
goes against the principles laid down
in the other parts of this Bill, This is
a peculiar thing. That is why I wanted
this Bill not to be made perfect.
as some of my friends over there
iried to insinuate—I have no such
illusions about perfection being
achievable in the conditions in which
we live—but at least I wanted to have
this Bill made as good as it could be,
but I find this kind of thing all the
time.

Then again, I tried to draw the
attention of the House to certain things
in the Second Schedule which should
not be accepted without very careful
thought having been given to them.
Here is the power which we are giving
to Government if we pass this Bill,
as we shall I am sure, merely by
notification to and to the list of offen-
ces already scheduled here in the
Second Schedule of this Bill. And
what do we say there?

“Any offence which if commit-
ted in India would be punishable
under any other section of the
Indian Penal Code or any other
law....”.

This is an omnibus provision, and are
we going to let go of this without
very careful thought? But apparent-
ly Government does not want us to
give careful thought to this matter.
Government behaved in the same
manner earlier in the last Parliament,
and Government had to be by main
force compelled to refer the matter
to a Select Committee, and then
luckily for Government perhaps, the
general elections intervened, and this
thing lapsed, and now Government

comes on the first day of the session,
puts on the agenda the Extradition
Bill and calls upon the Parlia-
ment to pass’ it knowing full well that
the serried ranks of the supporters of
Government here would naturally
say ‘“yes” to whatever Government
has to offer. This is a kind of pro-
cedure which is extremely objection-
able, and I do say that not only from
the point of view of theory, but from
the point of view of practice, certain
discriminatory practices continue in
this Bill.

I am very sorry to find that the
Government party, with all its wealth
of legal talent, for some reason or
other, put out speakers who had
hardly made a study of this Bill and
knew hardly a thing about what was
actually being contemplated by this
Bill. I am sorry to have to say it
but I say with respect, whatever res=
pect I can muster in my present mood,
that 1 was very sorry to find that
speeches were made in a manner
which * suggested a complete lack of
study of the matters which are rele-
vant to the principles of extradition.

That is how the Government wishes
to behave. I do not wish to be dila-
tory. I do wish that as soon as ever
it is possible we have an exterdition
law of our own. I am completely
at one with my revered friend,
Dr. Aney, in this matter. I want that
in free India we should have an Ex-
tradition Act of our own, as quickly
as ever it is possible. I did not want
to postpone matters, but I only sug-
gested that the heavens would not
have fallen if we had waited for two
months, if we had received sugges-
tions from outside, if we had got the
Law Commission to examine this
matter. Some of us may be regarded
not very reputable, we are not clever
lawyers, but at least the Law Commis-
sion could have been asked to give
its views in regard to this, and I had
indicated to you that the Law Com-
mission itself had suggested that when
the extradition law was finally for-
mulated, perhaps it was better that
the Commission was consulted. But
nothing of that sort is done. Gov-
ernment, in its wisdom, comes before



3531 Extradition Bill

{Shri H. N. Mukerjee]

us and says that it has adopted the
recommendations made by the Joint
Select Committee. I do welcome the
‘Bill in so far as same of the really
good elements introduced by the Com-
mittee have been incorporated here.
Government has not gone as far as
it ought to have done; and that is
why, in spite of my disinclination to
do so, I feel constrainedq to oppose
the passage of this Bill which has
been conducted so cavalierly by the
Law Minister.

Shri U. M. Trivedi: I will not take
long. 1 endorse the views expressed
before us by the Deputy Leader of
the Communist Party, Shri Hiren
Mukerjee. It is very strange that we
are one of the nations in the Common-
wealth; and we have all sorts of
nations in the Commonwealth. Ours
is a democratic country. We have
got a neighbour which does not be-
lieve in any democracy. We do not
know what laws are made there. We
do not know what kind of recipro-
cities are observed by them. We
know that many of the fugitives from
here—hundreds of examples are there
in the reports of our Public Accounts
Committee from 1950 onwards—cheats,
thugs, those who commit breaches of
trust ang all sorts of people, who have
escaped from here and walked into
Pakistan territory are there and we
cannot get them back. If this is so,
T do not understand why we should
‘have a law whereby we hand over
fugitives from law coming from that
country. I do not understand why
we should have any such arrange-
ment with the Commonwealth ipso
facto.

Instead of entering into a treaty on
this particular proposition we just
make it so because it is a Common-
wealth country and that because the
Commonwealth have accepted the
position of a Commonwealh country,
we agree to hand over those who may
be alleged fugitive even when we
have bitter examples of persons who
have been dragged from our soil,
like Col. Bhattacharya, and tried sn.d
sentenced to T years rigorous impri-
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sonment. I cannot understand why
we should have an arrangement of
that kind in our law whereby we
agree, very meekly and mutely, to
hand over fugitives against whom any
extradition warrant may be issued by
that Government. The only explana-
tion available to that person would be
that he would have to satisfy the
magistrate that he is being shifted for
political purposes. I do not know
how a person who is produced before
a magistrate consucceed in showing
that there is some ulferiror motive on
the part of Government of the na-
ture which I have indicated.

Time is running short. 1 endorse
cvery word of what has been sajd by
my predecessor. This Bill ought not
to be hurried through in the manner
in which it is being done. It is a
very important Bill which puts a sort
of heavy burden on al! of us, all the
citizens of this country. In view of
the fact that we are not on good re-
lations with many of these Common-
wealth cuntries, it would have been
proper for us to have paused and
considered all the aspects of this Bill
beforc we put down in the Second
Schedule item 18.

The point raised by Shri Tantia
was a very reasonable one, He be-
longs to the political party which
rules this country; and so he agreed
to withdraw his amendment. But the
spirit behind the amendment was
very sound. We do not know what
Government will do and what parti-
cular offences of the Penal Code it
will notify.

We have put it in our law that
bigamy is an offence and that a man
can be sentenced for bigamy. But it
is not so in Pakistan. So, Pakistan
will not hand over any person who
has committed the offence of bigamy
and gone over to Pakistan and is a
fugitive there because it is not an
offence there. All these things ought
to have been considered. We have
done this in order to placate those
persons. We are very zealous refor-
mists and we do not kmow to what
extent we will go in calling ourselves
reformists and getting certificates fram
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other circumstances. In these circum-
stances, I do wish to endorse the views
already expressed and oppose this
Bill.

Shri D. C. Sharma: Mr. Deputy
Speaker, I do not subscribe to the
views put forth by the previous
speakers that this Bill is being done
in a hurry. I do not know what the
implication of the word is in the
dictionary of my hon. friends. A Joint
Committee was appointed; it submit-
‘ed its report. The report was in cur
hands during the last session. Now
the Bill has come up. I do not know
how much time my hon. friends over
there want for this Bill so that this
Bill may be said to be done, not in
a hurrv. Due time has been given
to the consideration of this problem;
due precautions have been taken that
the Bill is made as workable as possi-
ble. All those things have been donc
which are done when any Bill of a
controversial kind comes up and I do
not see any reason why they say that
this Bill has bheen done in a fit of
hurry.

The Deputy Leader of the Commu-
nist Party charged the Members of
the Congress Party with something
which should not have been done.
He said that the Members of the Con-
gress Party who spoke on this Bill
showed lack of knowledge. Do quo-
tations mean knowledge? Simply
because you quote from a leader of
the Statesman you become learned!
Or simply because you quote two
paragraphs from the Law Commission
or from some other book, you become
learned! Certainly not. I think ‘his
has been the most uncharitable thing
for anybody to say so and for anybody
to arrogate to himself deep and pro-
found study and a great study of
something and to charge other people
that they have studied nothing and
know nothing. I feel that this shows
the kind of approach which some
Members and some parties bring to
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bear on the problems that are placed
before this House. ... (Interruptions.)
Those Members who have taken part
in the discussions on this Bill have
done their best and nobody here has
any right to sit in judgment upon
anybody else. If anybody else does
so, we can also sit in judgment upon
them: that is the reciprocity......
(Interruptions.)

Dr. M. S. Aney: May I say, Sir,
something on a point of personal ex-
planation? Referring to the long list
of Committees read by the hon. Mem-
ber; Shri K. K. Verma, an hon. Mem-
ber sitting near him said: I do not
know whether he has read the consti-
tion of all those countries. Then, I
said: ‘“certainly not”. That is what
I said. If you have that in mind,
1 admit having made that observation
jocularly.

Shri D. C. Sharma: I was not re-
ferring to it.... (Interruptions.)

Shri K. K. Verma: May I also ex-
plain? T certainly did not ask whe-
ther my friend has read the consti-
tutions of those countries which he
was mentioning. When it was pointed
out that he was reading a long list
of countries I said: It does not matter
what the political character of that
Government is or what changes hap-
pened there; we have only to see whe-
ther they observe the treaty or not.
That is all that I said.

Mr. Deputy Speaker: Will the hon.
Member take more time?

Shri D. C. Sharma: Yes, Sir.
Mr. Deputy-Speaker: He can con-
tinue tomorrow.

17 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,

August. 8 1862/Sravana 17. 1884
(Saka).
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310
310-11
311-12
312-13
313-14

314

315
315-16

316
316-17

317
317-18

318-1¢

319

319-20

320
320—22
322-23
223

324
324-25
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—contd.
Uf,-Q- Subject CoLUMNS USs.Q. Subject CoLUMNS
o. No.
84 Js:éf’;‘;‘a ir}\)rgglehi over 125 114 Tarakka Barrage 346
. ’ 3 115 Improvement of quahty
85 Holidays for madical
authoritics , . 325-26 of sugarcane 347-48
. 116 Weather Chart 348
86 Mechanised boats 327 Draj . . 4
%7 Improvement of ber 117 Drainage in Delhi 348-49
fruit 327-28 118 Plant Protection
88 Sheep Breedmg Centre mnasu.rcs . . 349-50
in Rajasthan . 328—30 119 Idukki Power Project . 350
89 Rescrve  forest in 120 Signal and Telecom-
Damchara . 331 munication casual staff 351
90 TForest cases in Courts 121 Cooperative Societies . 351-52
of Tripura 331 122 Rcopening of Kari
91 Land in So!lamura, Pahadi Railway station
Tripura . . 332 on C. Railway 352-53
. . _ 123 Railway line between
92 Food habits of pCOp!L. 332-33 Varanasi and Gorakhpur 353
93 Aircrafts used tn civil W
aviation 334 124 ater supply 353
125 Collapse of railway bridge
94 SGl'::hPmt Office, leam 334-35 in Muzaffarpur District 354
6 Pensions to Railwa
95 Supply of foodgrams 12 y
to West Bengal . 335 cl'np.loyecs . 354
96 Cashcrops 33536 127 Kosi Western canal 355
97 Popularisation of w hnl 128 Hybrid maize seed 355-56
and  wheat products 129 Additional line works for
9% Telephone  line 337 coal movement 356
99 Building for  G.P.O. 130 Central P.&T. Advnsory
Bhawanipatna . 337 Council 357
j00 Public Call Office at 131 Agricultural producuon
Bettath Puthiyangadi . 237-38 in Gramdan areas 357
101 Building for Head Post 132 Vagetable  cultivation
Qffice, Calicut . 33% in Dethi . 358
102 National Higways 338 133 Railway Accidents 358—60
103 Exploitation of forests 134 Small pox cradication
in Himachal Pradesh . 239 programme 360
104 Farm output in Punjab 339-40 135 P;)stal Stock Depot,
105 Robberics on railways 340 Shillong 360-61
106 Night Work Allowanccs 136 Extensnci;n of Rallway lmc
for dock workers 340—42 Jgggéhopao ‘faigaon '(" 361
17 E;T ng?‘:)modar nver 342-43 137 Family Planning 361
108 Retiring rocms at Ola- 138 hMo::)eua!llsmses n C""l 362
vakkot juncticn 343 39 National Institute of
139 Nationa i
109 SilentValley Project in 243 T.B., Bangalore 362-63
110 Extention of Noamundl- 140 C.H.S. Scheme, Delhi 363-64
Banaspani Railway linc 343-44 141 Malaria Eradication
111 };Iaﬂwa)d lme.:;l between programme 364-65
ergundi and Khurda 2 . tion
road stanon.s . . 344 14 R‘,f‘éﬁ ion of R', M‘S',’ 365
112 Transporttion of coal 245 143 Fruits and Vegetbles . 36566
113 Agricultural produc- 144 Scales of pay of Railway
tion . . 345-46 Assistant  Surgeons 36667
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q. Subject

No.

145
146
147

148
149

150

Decentralisation of power
Thefts of copper wire

Survey of Kangra Valley
Railway for realignment
Central Council ot
Indian medicines
Rural electrification

in Rajasthan .
Destruction of crops in
Tripura

151 Ryots of Tripura

152
153

154
156

157

159
161

162
163
164

165
166

167
168
169

170

171

172
173
174

175
176

Ring Road, Delhi .
Special postage starnps
for W.H.O.
Power supply to Dclh1
from Bhakra .
Government hospnals
in the country
Civil Acrodromes for
jets and viscounts
Loss to railways in
Bihar due to floods
Waterlogging in Punjab
Railway bridges da-
maged duc to floods
Wagons for moavement
of coal to Madras
P. & T. bunldmgs in
Orissa .
Bridge on '\Ialmml
Highway 47
Heart diseasc
Renovation of Batesh-
war Ghats at Agra .
Beds in Delhi hospitals
D.T.U. bus accident .
Monkey nuisance in

South A\enue, New
Delhi ‘o
Floods in Durgapur
channel . .
Non-issue of Railway
tickets to passengers
at Guntur for Tenali
Post Offices in rural
areas . .
Inclusion of  Court-
allam in the list of
stations

P. &T. Officers in Aesam
Cauvery River Board
Molestation of girl by
Railway Protection
Force . . .

[DaLy Digest]

COLUMNS

367-68
368-69

369-70
370
370

371
371-72
372

372-73
373
373-74
374

374-75
375

37576
376-77

377-78
378

378-79
379
379-80

380

380-81

381

382

382-83
383
38384

384

WRITTEN ANSWERS TO

QUESTIONS—contd
U.S.Q. Subject
No.

177 Forest Development

178 Freight realisad from
goods booked at Bhadrak
station
179 Confirmation 01 post-
men . .

180 Rural elecmﬁmuon

181 New disease in North
Kanara . .

182 Telegraph line in Mnm-

183 Lcnmakhong Powcr
Scheme in Manipur
184 Modcl forms with
Japanese aid .

186 Dcath of LA.C. pilots

187  Shortage of P. & T, staff
in Kerala .

188 Increasc in Railway pav.-
senger fares

189  Seed Multiplication and
Distribution Program-
me . .

190 Central Water and Pm\u
Commission

191 Connecting htehabad
with Railway linc

192 Misappropriation of
money in Post Offices

193 Production of sugar

194 Altercation between a
Ticket  Collector and
a Rall\\a) Magis-
trate

195 Irrigation b} tuhc \\clls

196 Dam at Mainadhar on
Barak river, Assam

197 Telegraph and Public
Call Office facilities at
Rudrampur

198 Railway siding bemccn
Ramagundam and
Godavari Khani

199 Distance restriction on

on trains

200 Bombay-Vijayawada
Janata Express

201 Confirmation of Assis-
tant Permanent Way
Inspactors in Delhi
Division

202 Damage to railway
track during current
rainy season

Third Class passengers

540

COLUMNS

184-85

325
395-97

397

397

39%

398-99

399

399—400

400
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WRITTEN ANSWERS TO
QUESTIONS—contd,

U.S.Q. Subject
No.

203 Farm planning

204 Firein ‘Indian Shnpper
205 Sethusamudra Schemc

206 Telephonc connections
in Hissar

207 G.P.O. Hissar .

208 Delhi-Fazilka road

209 Filaria Eradication
Programme .

210 Flooding of Poona-
Bangalore Highway .

211 Casualty and Emergency

Departments in hos-
pitals

212 Amendment to I‘ood
Adulteration  Act,
1954 . .

213 Lavel crossing on Kheria
road near Agra Cantt.

214 Highwav bridge over
Jamuna at Agra

PAPERS LAID ON THE
TABLE . . . .

(1) A copy cach «f the
following Notifications
sub-section (5) of section
7 of the Indian Telegraph
Act, 1885, making certain
further amendments to
the Indian ‘Telegraph
Rules, 19571 :—

(i) S.0. No. 1621 dated
the 26th May, 1962.
(i1) S.0. No. 2078 dated the
7th July, 1962. . .
(iii) G.S.R. No. 943 dated
the 14th July, 1962.
(2) Statements regarding the
power supply crisis in
Delhi and power situation

in Calcutta

(3) Statement regarding the
flood situation in the
country.

(4) Statement regarding the
Report of the Krishna
Godavari  Commission.

(5) A copy cach of the
following  Notifications
under  sub-section 3)
of sction 133 of the Motor
Vehicles Act, 1939, mak-

[DaLy DiGest]

CoLuMNS

400-01
401-02
402

402-03
403
403-04

40405

405-06

406-08

408- 09
409-10

410

$I1—16

PAPERS LAID ON THE
TABLE—contd.

ing certain amendments
to the Tripura Motor
Vehicles Rules, 1954:—

*(a) Notification No. F.
VIII(6)-MV/61 published
in Tripura Gazctte dated
the 25th November, 1961.

**(b) Notification No. F.
IV(2)-MV/61 pube
lished in Tripura
Gazette  dated the
26th May, 1962.

(6) A copy each of the
following  Notifications
under sub-section (3) of
section 133 of the Motor
Vchicles Act, 1939:—
(a) Notifications No. F.

12/130/56-61/PR (T)
and No. F. 12/41/61-
‘Transport published
in Delhi  Gaze-
ttes dated the 12th
April, 1962 and 24th
May, 1962, respec-
tively making certain
amendments to the
Dcthi Motor Vehicles
Rules, 1940.

(b) Noification No, 66/
62/F.176/61.Pub.
published in  And-
aman and Nicobar
Gazette  dated the
sth April, 1962, mak-
ing certain further
amendments to the

Andeman and Nicobar
Islands Motor Vehicles

Rules, 1939.

(7) Report and the Certi-
fied  Accounts of the
Shipping  Development
Fund Committee for the
period ended the 31st
March, 1961 together
with the , Audit Report
thereon, under sub-section
(6) of section 16 of the
Merchant Shipping Act,
1958, . . . .

(8) Statement correcting
the reply given on the
3rd May, 1962 to a sup-
lementary by Shri S.C.
Samanta on Starred Ques-
tion No. 385 regarding
Second  Shipyard at
Cochin.

542

COLUMNS:

*The Notification was previouslv Jaid on the Table on the 12th June, 1962 and was
re-Jaid under Rule 234(2) of the Rules of Procedurc.
**The Notification was previcusly laid on the Table on the 20th Junc, 1962 and was
re-laid under Rule 234(2) of the Rules of Procedurc.
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PAPERS LAID ON THE
TABLE—contd.

(9) A copy each of the follow-
ing papers:—

(i) The Delhi Develop-
ment Authority (Pub-
lication of Appro-
val of Plan )
Regulations, 1962
published in Noti-
fication No. S.O.
2165 dated the 14th
July, 1962, under

. section §8 of the
Delhi Development
Act, 1957.

(ii) Certified Accounts of
the Delhi Develop-
ment  Authority for
the year 1959-60 to-
gether with the Audit
Report thereon,
under sub-section (4)
of section 25 of the
Dclhi Deve'npmant
Act, 1957.

(10) A copy each of the
following papcrs :—
(i) Government Resolu-
tion No. WB-3/34/62
dated the 7th July,
1962, on  the¥re-
commendations made
by the Central Wage
Board for tea planta-
tions indusry for the
grant of interim wage
increase  in  Assam
and West Bcengol.

(ii) Government Resolu-
tion No. WB-3/43/62
dated thel 19th*July,
1962 on the re-
commendations made
by the Central Wage
Board for tea plenta-
tions industry for the
grant of interim™wage
increase in Tripura, .

(iii) Annual Report of the
Co : Mines Rescure
Station Committee,
Dhanbad for the
year 1961-62.

(11) A copy each of the

following papers :—

(i) Annual Report of the
Damodar Valley

Corporetion and Au-

dit Report thereon

for the year 1960-61,

under sub-section (5)
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PAPERS LAID ON THE
TABLE—contd.

Covumns COLUMNS

of section 45 of the
Damodar Velley Cor-
porajion Act, 1948.

(ii) Budget Estimates of
the ¥ Damodar Valley
Corporation for the
year 1962-63 under
sub-section ~ (3) of
section 44 of the Da-
modar Valley Cor-
poration Act, 1948.

(12) A copy of the Railway
Accidents (Compensa-
iion) Amendment Rules,
1962 published in
Notification No. S.0.
2004 dated the 3oth June.
1962 together with a
Corrigendum  thereto,
under sub-section (3)
of section 82 of the
Indian Railways Act,
1890. . .

(13) A copy of the following
Notifications under sub-
section (6) of section
3 of the Essentinl Com-
moditics Act, 1955:

(a) The Rice (Punjab)
Pric: Control Order.
1962  published in
Notification No.
G.S.R. 876 dated the
30’k June, 1962,

(b)) Tae Ric: (Malhya
Pradesh) Price Con-
trol Order, 1962
published in Noti-
fication No. G.S.R.
877 dated the  30th
June, 1962.

(¢) Tne Ric:and TPaddy
(Assam) Priz> Control
Order. 1902 publish-
ed in Notification No.
G.S.R. 878 dated the
3oth June, 1962.

(d) The Rice (Uttar Pradesh)
Price Control Order,
1962 published in
Notification No. G.
S.R. 879 dated the
3oth  June, 1962.

) Notification No. G.S.R.
962 dated the 18th
July, 1962.
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PAPERS LAID ON THE

TABLE—contd.
(f) The Uttar Pradesh
Paddy and Rice (Res-

triction on Movement)

Amendment Order,
1962 published in
Notification No. G.
S.R. 71023 dated the
24th  July, 1962.

(14) A copy of the Animal
Welfare Board (Ad-
ministration) Rules,
1962 published in
Notification No. S.
O. 2005 dated the
3oth June, 71962,
under sub-section (4)
of section 38 of the
Prevention of Crueltv
to Animals Act, 1960.

(15) A copy of the Indian
Aircraft (Amendment)
Rules, 1962 pub-
lished in Notification No.
G.S.R. 772 dated the oth

June, 1962, under
section 14A of the
Indian  Aircraft  Act,

1934 together with an

explanatory note.

ELFCTION TO COM-
MITTEE

The Minister of Health

(Dr. Sushila Nayar) moved

for election of two Mem-
bers of the Lok Sabha
to be members of the
Ind’an Nursing Council,
The motion was adopted.

REPORT OF BUSINESS

ADVISORY COMMIT-
TEE ADOPTED

Third Report was adopted.

¥
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CoLUMNS

BILLS PASSED

(1) Further discussion on
the motjon to pass,

as amended, the Na-

Cooperative
Cor-

tional
Development
poration Bill con-
cluded and the
Bill, as amended. was
passed.

(ir) The Prime Mmmcr
and Minister of Ex-
ternal  Affairs and
Minister of Atomic
Energy (Shri Jawa-
harlal Nehru) moved
that the Assam Rifles
(Amendment)  Bill
be taken into con-
sideration. The
motion was adopted.

After clause-by-clause

consideration the Bill
was passed.

BI' I. UNDER CONSIDER-

417

417

GMGIPND—LSII—1339 (Ai) LS—21-8=52—900.

-

ATION

The Minister of Law (Shri
A. K. Sen) moved that
the Extradition Bill be
taken into consideration.
The motion was adopted.
The clause-by-clause con-
sideration of the Bill was
also concluded. The dis-
cus:iion on the motion
to pass the Bill was not
concluded.

546

CoLUMNS
418—65

465—534

AGENDA FOR WEDNESDAY,

AUGUST 8, 1962/SRAVANA

17, 1884 (SAKA;

Further discussion on the
motion to pass the Ex-
tradition Bill and passing
thereof; consideration and
passing of the Hindu
Adoptions and Mainten-
ance (Amendment) Bill;
and discussion on the
motion to refer the Chris-
tian Marriage and Matri-
monial Causes Bill to a
Joint Committee.
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